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Chapter I: Introduction and Background

Background

Through the letter No. 20-1350/2024 AS-1 (Vol-1l) dated 21.06.2024 (Annexure

1.1), the Department of Telecommunications (DoT), Ministry of
Communications, Government of India sent a reference to Telecom Regulatory

Aut hority of I ndia (hereinafter, al so ref
under Section 11(1)(a) of the TRAI Act, 1997 (as amended), on the subject i
6Seeking recommendations of TRAI on ter ms
charges, for authorisation to provide telecommunication services as per the
provisions of the Telecommuni catDbodbnss Act

Reference dated 21.06.2024 is reproduced below:

AThe Tel ecommunications Act, 2023 has bee
of India. It shall come into force on such date as the Central Government may,

by notification in the Official Gazette, appoint. Section 3(1)(a) of the Act provides

for obtaining an authorisation by any entity/ person intending to provide
telecommunication services, subject to such terms and conditions, including fees

or charges, as may be prescribed. A background note on related aspects in this

regard including relevant sections of the new Act that may have bearing on the

terms and conditions of authorisations is attached as Annexure to this reference.

2. In this regard, under Section 11(1)(a) of the TRAl Act, 1997 (as

amended), TRAI is requested to provide its recommendations within 60 days of
recelpt of this reference on terms and conditions, including fees or charges, for
authorisation to provide tel ecommunication services as per the provisions of the

T7Tel ecommuni cati ons Act 2023. 0

Thebackground note ann efeemre dated 21.0612024¢is Do T 6 s

reproduced below:
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Vi,
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IX.

Section 3(1)(a) of the Telecommunications Act 2023 provides for obtaining
an authorisation by any entity/ person Intending to provide
telecommunication services, subject to such terms and condlitions, including

fees or charges, as may be prescribed.

Section 59 of the Telecommunications Act 2023 provides for amendment
to the Telecom Regulatory Authority of India Act, 1997. It provides that

"licensee” _means an _authorised entity providing _telecommunication

services under the Telecommunications Act, 2023 or registered for

providing cable television network under the Cable Television Networks

(Regulation) Act, 1995 or any other Act for the time being in force.”

Currently the licensing and regulatory framework for different types of
telecommunication services Is being governed as per the provisions of the
Indian Telegraph Act, 1885. The extant licenses/registrations are as
follows.
Access Service authorisation under Unified License (UL) and UtVirtual
Network Operator (UL-VNO)
Internet Service authorisation under UL and UL-VNO
National Long Distance (NLD) Service authorisation under UL and UE
VNO
International Long -Distance Service (ILD) Service authorisation under
UL and UL-VNO
Global Mobile Personal Communication by Satellite (GMPCS) Service
authorisation under UL and UL-VNO
Public Mobile Radio Trunking Service (PMRTS) authorisation under UL
and UL-VNO
Commercial VSAT CUG Service authorisation under UL and UKNO
Captive VSAT CUG authorisation (Standalone)
Audlio Conferencing/ Audiotex/ Voice Mail Service authorisation under
UL



XI.
XiF.
XY

XiV.

XV.

XV,
xvil,
XVl
XIX.
XX.
XXI.

XX,

Machine to Machine (M2M) Service authorisation under UL and UE
VNO

MZ2M Service Provider registration

WPAN/WLAN Connectivity Providers Registration

Resale of IPLC Service authorisation under ULVNO

Access Service CategoryB authorisation under UL-VNO

CNPN Authorisation

CMRTS Authorisation

Rules for In-Flight and Maritime Connectivity (IFMC) permission
IP-1 Registration

NOC for sale/rent of International Roaming SIM Cards

Mobile Number Portability (MNP) service license

PM WANI service registration

Captive Authorisations (on caseto-case basis)

Section 3(2) of the Telecommunications Act 2023 provides for different
terms and conditions of authorisation for different types of

telecommunication services.

Section 3(5) of the Telecommunications Act 2023 provides that any
authorised entity may undertake any merger, demerger or acquisition, or
other forms of restructuring, subject to any law for the time being in force
and any authorised entity that emerge s pursuant to such process, shall
comply with the terms and conditions, including fees and charges,
applicable to the original authorised entity, and such other terms and

conditions, as may be prescribed.

Section 3(6) of the Telecommunications Act 2023 provides that a licence,
registration, permission, by whatever name called, granted prior to the
appointed day under the Indian Telegraph Act, 1885, in respect of provision
oftelecommunication services shall be entitled to continue to operate under

the terms and conditions and for the duration as specified under such



licence or registration or permission, or to migrate to such terms and

conditions of the relevant authorisation, as may be prescribed.

7. Many other Sections of the Telecommunications Act 2023 may have, either
direct or Indirect, linkages with the terms and conditions of the
authorisation for providing telecommunication services. Some of these
Sections of the Telecommunications Act 2023 are 4 to 9, 19 to 24, 28 to
42, 44, 45, 49, and 55. Many terms and conditions of the extant licensing
and regulatory framework relates to different Sections of the
Telecommunications Act 2023. Further, some of the terms and conditions
will be required to be amended/incorporated in light of certain new
provisions in this Act and policy/ Act in related sectors such as Space. The
possibility of reducing the number of authorisations and
simplification/merger/rationalization of the terms and condlitions to improv e

Ease of Doing Business, may al so be exa

1.3 In this regard, the Authority , on 11.07.2024, issued a consultation paper on the
O0Framewor k for service Aut h &mders thé i ons
Tel ecommuni cati ons Act , 20236 (hereinaft
Consultation Paper dated 11.07.2024") for soliciting comments of stakeholders
on various issues. After a detailed consultation process, the Authority, on
18.09.2024, sent its recommendations on dhe Framework for Service
Authorisations to be Granted Under the Telecommunications Act, 20235
(hereinafter, alsor ef erred to as, fithe Recommendat:
DoT.

B. Back Reference from DoT

1.4 DaoT, through its letter dated 14.01.2025 (Annexure 1.2)on t he subject

reference on TRAI recommendations dated 18.09.2024 on dhe Framework for

Service Authorisations to be granted under the Telecommunications Act, 20236
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1.6

(hereinafter, athesBack Retefereedr hadinforned, aer-alia,

as below:

i 2 The recommendations of TRA/I on "the Framework for Service Authorisations
to be Granted Under the Telecommunications Act, 2023" have been considered
n the Government and the prima-facie conclusion in respect of each
recommendation are given at Annexure-A. A note on rationale for either not
accepting a recommendation or need for modification of a recommendation Is

attached at Annexure-|.

3. As per Section 11(1) of the TRAl Act 1997 (as amended), such
recommendations dated 18.09.2024 on ‘the Framework for Service
Authorisations to be granted under the Telecommunications Act, 2023, where
the Government has reached a prima-facie conclusion that these
recommendations may not be accepted or needs modification, are being referred

back to TRAl for its reconsideration. TRAl is requested to provide its

recommendati ons within 15 days of receipt

In essence, through the Back Reference, DoT has mentioned that the
Government has reached a prima-facie conclusion that certain
recommendations, which were part of the Recommendations dated 18.09.2024,
may not be accepted or may need modification. DoT has requested TRAI to

provide its reconsidered recommendations in respect of such recommendations.

The Present Response to the Back Reference

The Authority has carefully examined the views expressed by DoT in the Back
Reference. Based on aconscientious analysis, the Authority has arrived at the
present response to the Back Reference. The response to the Back Reference

comprises two chapters. This chapter provides an introduction and background

to the subject. Chapter Il provides ther esponse of the Author.i

views in respect of the recommendations on which the Government has reached

5



a prima-facie conclusion that such recommendations may not be accepted or

may need modification.



Chapter II: Response to the Back Reference

This chapter provides the response of the Authority to the views expressed by DoT in
the Back Referencein respect of the recommendations on which the Government has
reached a prima-facie conclusion that such recommendations may not be accepted or
may need modification. Such recommendationshave been presented sequentially, and

descriptions thereon have been organized in the following manner:

(@)  First, the text of the recommendation has beenreproduced, in respect of which,
the Government has reached a prima-facie conclusion that it may not be

accepted or may need modification.

(b)  Then, the views expressed by DoT in the Back Reference in respect of such

recommendation has been reproduced.

(c)  Thereafter, the response of the Authority based on its analysis of the matter

has been provided.

1. Recommendation _ No. 4.1

4.1 The Authority recommends that-
(a) The Central Government should grant Service Authorisation under section
3(1) of the Telecommunications Act, 2023 instead of entering into an
agreement with the entity.
(b) For any change(s) in the terms and conditions of the Authorisation, except
for the reason of the interest of the security of the State, the Central
Government should seek TRA/ 6s recommend

[Para 2.26]

DoT 6 ¥iews on the Recommendation No. 4.1

(a) May be accepted



(b) May not be accepted as the changes in the terms and conditions of the
authorisation shall be carried out as per the provisions of the applicable

laws (TRAI Act 1997 and Telecommunication Act 2023)

Response of TRAI w.rt. t he Do T6s Vi ecoosnmendation Noe R
4.1

The Authority notes that DoT is of the view that the Recommendation No.

4.1(a) that fithe Central Government should grant Service Authorisation under

Section 3(1) of the Telecommunications Act, 2023 instead of entering into an

agreement with the entitydo may be accepted; however, the recommendation

No. 4.1(b) that ifor any change(s) in the terms and conditions of the
Authorisation, except for the reason of the interest of the security of the State,

t he Central Government shoul dmageoelle TRA/ O
accepted fas the changes in the terms and conditions of the authorisation shall

be carried out as per the provisions of the applicable laws (TRAIl Act 1997 and

Tel ecommuni cati on Act 2023). 0

While examining the matter related to the Recommendation No. 4.1(b), the

Authority took note of the following aspects:

(&) Many stakeholders in response to the Consultation Paper dated 11.07.2024
had submitted, /nter-alia, as below:
The contractual nature of the authorisation should be retained to provide
regulatory stability and encourage investment in the telecommunication
sector [Para 2.18 of the Recommendations dated 18.09.2024; in case the
Government grants authorisations in place of the extant practice of entering
into a license agreement, safeguards would be required to be incorporated
in the authorisation framework to protect the reasonable interests of
authorized entities; the key concern is the regulatory stability i.e. protection
against any unilateral amendments that may take place in the future [Para
2.18 of the Recommendations dated 18.09.2024; there should be a



(b)

()

(d)

provi sion for mandatorily seeking

amendments in the terms and conditions of the service authorisations
under the Telecommunications Act, 2023 [Para 2.17 of the
Recommendations dated 18.09.2024].

Considering the comments of stakeholders in the consultation process and
on its own analysis, the Authority, in the Recommendations dated
18.09.2024, expressed the following view:

Since telecom is a capital-intensive sector, there should be regulatory
stability for the orderly growth of the sector. Therefore, for any change in
the terms and conditions of the authorisations, except for the reasons of

the interest of the security of the State, the Central Government should

seek TRAI 6s r e [fPararth2é of tha Racanmendations dated
18.09.2024]

The preamble of the TRAI Act, 1997 reads as below:

AAn Act to provide for the establishment of the Telecom Regulatory
Authority of India and the Telecom Disputes Settlement and Appellate
Tribunal to regulate the telecommunication services, adjudicate disputes,

dispose of appeals and to protect the interests of service providers and

consumers of the telecom sector, to promote and ensure orderly growth of

the telecom sector and for matters connected therewith or incidental

thereto.0

Section 11(4) of the TRAI Act, 1997 pr o v i d e ghe Autherity ,shalfi
ensure transparency while exercising its powers and discharging its
f unct Ingeneral,gprior to making recommendations to the Central
Government, TRAI issues a consultation paper to solicit comments and
counter-comments of stakeholders on the related issues. The comments
and counter-comments received from stakeholders are placed on the
TRAI 0s Whkekeaftert TRAI conducts open house discussion(s) with

stakeholders on the issues raised through the consultation paper. TRAI

TRA



makes a detailed examination of the issues duly considering the comments
and counter-comments of stakeholders before formulating its

recommendations to the Government.

Considering the aspects mentioned above, the Authority is of the following

view:

(a) To encourage investment in the Indian telecom sector and to maintain the
investorso6 confidence in the I ndian tel
authorised entities are given certain degree of assurance that no
substantive changes will be made to the terms and conditions of

authorisations in a unilateral manner.

(b) The transparent and comprehensive consultation process followed by TRAI
for formulating its recommendations on amendments to the terms and
conditions of authorisations will ensure that the reasonable interests of the

authorised entities are duly protected.

(c) Therefore, for protecting the reasonable interests of service providers - to
promote and ensure orderly growth of the telecom sector, it would be
desirable that any substantive amendments in terms and conditions of
authorisations are made only after obtaining recommendations of TRAI on

the matter.

(d The Recommendat i on th&GentraldGoviefrraent shotnca t f
grant Service Authorisation under Section 3(1) of the Telecommunications
Act, 2023 instead of entering into an agreement with the entity. 6 and t he
Recommendat i on N an/chandels)) in thehtexrs arnid
conditions of the Authorisation, except for the reason of the interest of the
security of t he Stat e, t he Central G
r ecomme n dad inherengyaoupled and cannot be implemented in

isolation.

10



In view of the foregoing discussion, the Authority is of the considered view

that the Recommendation No. 4.1(b) may be read as below:

OFor making any substantive changes in

of the Authorisation, except for the reason of the interest of the

security of the State, the Central Gove
recommendations. It may not be necessary to seek
recommendations of the Authority in respect of minor, routine, or

procedural amendments, which are not likely to cause any

A

substantive impact on the authorised entities . 0

2. Recommendation No. 4.2

4.2 The Authority recommends that the service authorisations to be granted
under Section 3(1)(a) of the Telecommunications Act, 2023 should be
organized in the following manner:

(a) Main service authorisations
(b) Auxiliary service authorisations
(c) Captive service authorisations

[Para 2.65]

DoTo6s Vi theavRecommendation No. 4.2

May be accepted in principle. As per the provisions of the Telecommunications

Act 2023, the structure of the Rules shall be finalized by the Government.

Response of TRAI w.r.t. the Do T6s Vi thevRecommmendation No.
4.2

Noted

11



Recommendation No. 4.3

4.3 The Authority recommends that in respect of each main service
authorisation, there should be an option for obtaining the authorisation for
the provision of service as a Virtual Network Operator (VNO).

[Para 2.66]

DoTo6s Vi thevRecommendation No. 4.3

May be accepted with the proposed changes in the Main Service Authorisation

framework.

Response of TRAIw.rt. the Do T6 s Vi thevRecomnmendation No.

4.3

It is noted that the DoT is of the view that the Recommendation No. 4.3 may
be accepted with the proposed changes in the main service authorisation

framework. Inthisregard, TRAI 6 s r etlsegRecansmendation No. 4.6(a)

may be referred to.

Recommendation No. 4.4

4.4 The Authority recommends that the Rules under Section 3(1)(a) of the
Telecommunications Act, 2023 should be organized in the manner given
below:

(a) Telecommunications (Grant of Service Authorisations) Rules
(b) Telecommunications (Main Service Authorisations) Rules
(c) Separate rules for each auxiliary service authorisation
(d) Separate rules for each captive service authorisation
[Para 2.67]

12



Do T06 s s\on thevRecommendation No. 4.4

As per the provisions of the Telecommunications Act 2023, the structure of the

Rules shall be finalized by the Government.

Response of TRAIw.rt. t he Do T06s Vi ecoosnmendgation Noe R

44

Noted

Recommendation No. 4.5

(a) The Telecommunications (Grant of Service Authorisations) Rules should
contain the terms and conditions for the grant of various service
authorisations under Section 3(1)(a) of the Telecommunications Act, 2023.
In this regard, the Authority recommends the terms and conditions which
should be included in the Telecommunications (Grant of Service
Authorisations) Rules, enclosed as AnnexureZ.2.

(b) Each service authorisation to be granted by the Central Government under
Section 3(1)(a) of the Telecommunications Act, 2023 should be in the form
of an authorisation document, containing the essential elements of the
service authorisation. The format for the authorisation document is
included in Annexure-2.1.

[Para 2.68]

Do T ®iews on Recommendation No. 4.5

(@)  As perthe provisions of the Telecommunications Act 2023, the details of
the Rules shall be finalized by the Government. The terms and conditions for
grant of service authorisations may be accepted in principle and harmonise the

same with the proposed authorisation framework.

13



(b)  May be accepted in principle with slight modifications. Annexure-E

Response of TRAI w.r.t. the Do T6s Vi e wRecasnmentathoa No.
45

(@) Noted

(b) The Authority perused Annexure-E of the Back Reference, and observed
that the authorisation document proposed by DoT is largely in line with the
authorisation document recommended by TRAI However, in the authorisation
document proposed by DoT, certain terms recommended by TRAI have been
removed. Particularly, DoT has proposed to remove the term- 6 e of Serviced

from the authorisation document.

The Authority is of the view that the removal of the t e r mopao$Servicedwill
make the authorisation document incomplete and deficient. | n any case, 0S5s
of s er vauth@igatioa feesandlotherc har ges é are eanpgenti al
authorisation. The Authority notes that in Annexure -E of the Back Reference,
DoT has included the following description in respectof 6 aut hor i sati on f
other chargesd in the authorisation docun
A(d) Aut horised Entity shall pay to the
and other charges in accordance with the provisions of the applicable rules

made under the Tel ecommunicati ons Act, 20

The Authority is of the considered view that to ensure that all necessary terms
are included in the authorisation document, the term - 6 G®pe of Serviced
requires to be included in the authorisation document. Further, a description
like what has been proposed by DoT w.r.t. authorisation fee and other charges

may be included under it.

14



Accordingly, the Authority recommends that the following term should
be included in the authorisation document for each service

authorisation

&Scope of Service : Authorised Entity may provide services in
accordance with the provisions of the applicable rules made under the

A

Telecommunications Act, 2023. 8]

Recommendation No. 4.6(a)

(a) the Telecommunications (Main Service Authorisations) Rules should cover
the terms and conditions for providing services under the main
authorisations, such as access service, internet service, long distance
service, satellite-based telecommunication serviece, M2M WAN service etc.

[Para 2.69]

DoToOs Vi thevRecommendation No. 4.6(a)

As per the provisions of the Telecommunications Act 2023, the details of the

Rules shall be finalized by the Government.

Main Service Authorisations may contain unified service, access service, internet

service, and long distance service authorisations.

To ensure that the satellite (including Non-Terrestrial Network (NTN))
technology could be used to provision each type of telecommunication service,
to eliminate possibility of arbitrage and taking care for technological
developments relating to heterogeneous networks, instead of having separate
authorisation for satellite based telecommunication services under the Main
Service Authorisation framework, the conditions recommended for satellite
based telecommunication service authorization (GMPCS and VSAT sepately)

may be made part of common conditions, over & above the specific conditions

15



of each authorisation (i.e. Unified Service, Access Service, Internet Service and
Long Distance Service). Further, for using satellite technology, specific

permissions would be required, as applicable.

Also, instead of having separate authorisation for MZM WAN services under the
Main Service Authorisation framework, the conditions recommended for MZM
WAN service authorization may be part of common conditions, over & above
the specific conditions of each authorisation. Also, MZM service using
assignment exempt spectrum (like LPWAN) may be allowed under Internet
Service authorisation. Removing this will also avoid confusion due to similar

titles in main & Auxiliary services.

In addition, DoT has also enclosed Annexurel, through which, DoT has
provided the @ationale for either not accepting a recommendation or need for
modification of a recommendationd With respect to separate authorisations
recommended by TRAI for Satellite-based Telecommunication Service
Authorisation and M2M WAN Service Authorisation, DoT has mentioned as

below in Annexure-I:

A1 1 TRAI has recommended a separate authorisation for satellite-based
telecommunication services. While the other niche authorisations, such as
Access Service, Internet Service, Long Distance Service etc. under the Main
Service authorizations category, recommended by TRAI, are based on distinct
telecommunication services, whereas satellitebased telecommunication
services authorization is based on a technology/ type of media. To enable
technology neutral and future ready service authorisation regime, the
Government is of the view that instead of having separate authorisation for
satellite-based telecommunication services, the use of satellite technology/
media may be permitted to each type of authorised entity under the Main
Service Authorisations category. The technology specific conditions specific to
satellite-based telecommunication services (GMPCS and VSAT), as

recommended by TRAIl, may be included as additional conditions in the

16



common conditions of Main Service Authorisations. Further, for authorised
entities intending to use satellite technology to provision any type of
telecommunication service, as per the extant practice, separate permission
under the authorization would be re quired to be obtained by the concerned

authorised entity.

/A TRAI has recommended a separate authorisation for M2ZM WAN services.
It is recommended by TRAI for a specific use of telecommunications. M2M
services are a type of use case for the Access Services or Internet Services,
therefore, the Government /s of the view that instead of having separate
authorisation for MZM WAN services under Main Service Authorisations
category, the relevant conditions specific to M2ZM WAN service, as
recommended by TRAI, may be included in the common conditions of Main
Service Authorisations. The authorized entities having Unified Service, Access
Service or Internet Service authorization would be able to provide the M2M
service using their telecommunication networks. Also, keeping in view the
growing use of IOT devices, which are a type of M2M devices, the Government
/s of the view that M2M services by means of the wireless networks established
using assignment exempt spectrum (like Low Power Wide Area Network) may

also be allowed under the Internet Service authorisation.

Accordingly, the Government is of the view that after notification of the new
authorisation framework under the Act, four types of telecommunication service
authorisations under Main Service Authorisation category i.e. Unified Service
Authorisation, AccessService Authorisation, Internet Service Authorisation, and
Long Distance Service Authorisation may remain for providing these distinct

telecommunication services.o

17



Response of TRAI w.r.t. the Do T 6 s Vi thesnRecommendation No.

4.6(a)

The views expressed by DoT, through Annexure-A and Annexure-l of the Back

Reference, may be summarised as below:.

(@)

(b)

(©)

(d)

Access Service, Internet Service, Long Distance Service etc., recommended

by TRAI under main service authorisation category, are niche authorisations

based on distinct telecommunication services.

Satellite-based Telecommunication Service Authorisation, recommended by

TRAI is based on a technology/ type of media. To ensure that satellite

(including NTN) technology could be used to provide each type of
telecommunication service, to eliminate the possibility of arbitrage , and to
take care of technological developments related to heterogenous networks,
the use of satellite technology/ media may be permitted to each
authorisation under the main service authorisations category, instead of
introducing a separate authorisation for satellite -based telecommunication

service.

M2M WAN Service Authorisation, recommended by TRAI, is fora specific

use of telecommunications. M2M service is one of the use cases of Access

Service and Internet Service. Instead of introducing a separate
authorisation for M2M WAN service, M2M servicesshould be permitted

under each authorisation under the main service authorisations category.

Under main service authorisation category, there may be only four service
authorisations viz. Unified Service Authorisation, Access Service
Authorisation, Internet Service Authorisation, and Long Distance Service

Authorisation for providing these distinct telecommunication services.

18



Remarkably, DoT has expressed aview that only Unified Service Authorisation,
Access Service Authorisation, Internet Service Authorisation, and Long Distance
Service Authorisation should be included under main service authorisation

category as Unified Service, Access Service, Internet Service, and Long Distance

Service are distinct telecommunication services Apparently, this notion is

unfounded. A careful perusal of respective scopes of Unified Service
Authorisation, Access Service Authorisation, Internet Service Authorisation, and
Long Distance Service Authorisation, as recommended by TRAIwill reveal the

following aspects.

(a) Unified Service Authorisation isa superset of all other service authorisations
under the main service authorisations category including Access Service
Authorisation, Internet Service Authorisation, and Long Distance Service

Authorisation.

(b) Internet Service Authorisation is a subset of Access Service Authorisation

(c) Both the Internet Service Authorisation, as well as Long Distance Service
Authorisation permit the provision of leased circuits and virtual private

networks (VPNS).

It is worth noting that while recommending separate authorisations for Unified
Service, Access Service, Internet Service, Long Distance Service, &ellite-based
Telecommunication service and M2M WAN Service under main service
authorisations category, the intent of the Authority was n either to create an
authorisation scheme for completely d@ist i n(er digjoint) telecommunication
services nor to introduce technology (type of media) specific or use -case
specific authorisations. Instead, the Authority, under the main service
authorisation category, intended to establish an authorisation framework for
Omai nst r e a mddersvieich @ busieess, entity may, depending on its
techno-commercial expertise and financial acumen, may obtain an

authorisation of its choice and offer services which, by virtue of market

19



development in the telecommunication market worldwide, have acquired a
niche. If one leaves aside Unified Service Authorisation, which is essentially an
all-encompassing mainstream service authorisation, the other five service
authorisations recommended by the Authority under the main service
authorisation category are fundamentally niche telecommunication service
segments, which possess unique market characteristics and require different
skill sets for establishing telecommunication networks and deliver services

under them.

lllustration: TRAI has recommended <sparate authorisations for Internet
Service, Satellite-based Telecommunication Service, and M2M WAN Service
under the main service authorisations category keeping, /nter-alia, the following

aspects in view:

@ A separate authorisation for o6lnternet

internet service segment and to ensure that the service segment retains

its operational focus: Though o6l nternet Serviced 1is

O0Access Servicebd, TRAI recommended a se
Service (and not to merge it within 6 Ac c e s s underethevmain e 6 )
service authorisation category. Today in India, while there are only a

handful service providerswhi ch provi de O6Access Servi
than 2,600 business entities of varying sizes, which provide 6 | nt er ne't
S e r vin the dountry. Many of such entities may be characterized by

limited financial resources, distinctive skill sets and a confined
geographical focus. Such business entities have been instrumental in

carrying internet services to unserved and underserved pockets of the

country and providing affordable internet services to a significant mass of

Indian population. Considering the above, TRAI recommended a separate
authorisation for Internet Service of Category A/ B/ C with reasonably light

regulatory obligations including low entry fees. The underlying intent was

to ensure that new entrants find the internet service segment attractive

and devoid of undue entry barriers, and the existing internet service

20



(b)

(©)

providers retain their operational focus on the delivery of internet services
to the public. Hypothetically, had Internet Service Authorisation been
merged with Access Service Authorisation, many business entities would
have refrained from entering into the internet service segment considering
the relatively higher regulatory obligations and highe r entry fees of Access

Service Authorisation

A separate authorisation for M2M WAN Service b enable start-ups and

small business entities with limited financial strength yet possessing

specific skill setsfor providing M2M services. The Authority recommended

the introduction of M2M WAN Service Authorisation, which will permit an
authorised entity to provide M2M service by deploying a Low Power Wide
Area Network (LPWAN) or an equivalent network using assignment
exempt spectrum. The underlying intent was to promote and preserve the
operational focus of the businessentities wishing to enter in such a niche
service segment requiring specific skill sets. Even though Internet of

Things (IoT) and M2M services segment has made significant strides in
many developed countries, it continues to remain in infancy in India. At
present, the requirement of a robust M2M service eco-system in the
country catering to various industry verticals such as healthcare,
agriculture, automotive, financial, utilities, safety and surveillance, smart

cities etc. cannot be over-emphasized. With a view to attract business

entities including start-ups to enter the M2M service segment and to

preserve their operational focus, the Authority recommended a separate
authorisation for M2M WAN service with reasonably light regulatory

obligations including low entry fees.

A separate authorisation to enable business entities with specific business

focus in satellite-based telecommunication service segment which has

remained underdeveloped so far: The Authority recommended the

introduction of Satellite-based Telecommunication Service Authorisation,

which will permit an authorised entity to provide Global Mobile Personal
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Communication by Satellite (GMPCS) Service and VSAbased Fixed
Satellite Service (FSS). At present, the size and scale of satellite-based
telecommunication services and terrestrial telecommunication servicesin
the country are vastly different. Satellite-based telecommunication service
segment in India is under-developed; it serves about 3 lakh subscribers
and generates a meagre revenue (AGR) of the order of Rs. 600 crore
annually. On the other hand, the terrestrial telecommunication service
segment is well-established in the country; it serves about 11 9 crore
subscribers and generates an annual revenue (AGR) of the order of Rs.
2,70,000 crore. By virtue of the network design and their economics,
satellite-based telecommunication services are being used more often in
the geographical areas which remain unserved or under-served by
terrestrial telecommunication networks. The establishment of satellite-
based telecommunication networks, which comprise mainly land earth
stations communicating with orbiting satellites, and the delivery of
satellite-based telecommunication services through proprietary satellite
phones, and aperture terminals are significantly different from the
establishment of terrestrial telecommunication networks and the delivery

of terrestrial telecommunication services.

Considering the specialized nature of the satellite-based
telecommunication services to attract business entities to enter the
relatively underdeveloped satellite-based telecommunication service
segment in the country, and to promote and preserve the business focus
of such entities, the Authority recommended a separate service
authorisation for satellite -based telecommunication service in the country

with reasonably light financial obligations including low entry fees.

lvsaT

S

an acronym of O6Very Small Aperture Terminal d
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It is needless to mention that the extant Unified License comprise, /inter-alia,
separate authorisations for Machine to Machine (M2M) Service, VSAT CUG
Service and GMPCS Service.

Considering the prima facie view of DoT, if the Government, hypothetically,
does not accept the recommendations of TRAI to introduce Satellite-based
Telecommunication Service Authorisation under Section 3(1)(a) of the
Telecommunications Act, 2023 the business entities intending to provide
GMPCS service in India may find it financially unviableto operate as they will
have no option other than obtaining Unified Service Authorisation. A
comparison of the financial conditions recommended by TRAI for Unified
Service Authorisation and satellite-based Telecommunication Service

Authorisation is given below:

Satellite-based
Unified Service
ltem Telecommunication
Authorisation
Service Authorisation

Entry Fee (in Rs.) 12 crore 0.5 crore
Bank Guarantee (in Rs.) 44 crore 0.5 crore
Minimum Equity (in Rs.) 25 crore 1 crore
Minimum Networth (in Rs.) 25 crore 1 crore

DoT has mentioned that to ensure that the satellite (including NTN) technology
is used to provide each type of telecommunication service, to eliminate the
possibility of arbitrage, and to take care of technological developments related
to heterogeneous networks, instead of introducing a separate authorisation for
satellite-based telecommunication services, the conditions recommended for
Satellite-based Telecommunication Service Authorisation may be made part of
common conditions of the main service authorisations category, over and above
the specific conditions of each authorisation (i.e. Unified Service, Access

Service, Internet Service and Long Distance Service).
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Regarding the use of satellite (including NTN) technology, it is worth
mentioning that the Authority, in the Recommendations dated 18.09.2024,
recognised the fact that 3GPP has developed the NTN® standard to provide
wireless connectivity beyond the Earth's surface, and has duly included the use
of NTNs in the scope of the Access ServiceAuthorisation. Only those satellite-
based telecommunication networks will qualify as NTNs in the scheme of 3GPP
which follow the 3GPP standards for NTN. Further, the Authority has also
recognised that NTN-based telecommunication service would preferably have a
national footprint ; accordingly, the Authority has recommended that in addition
to the service specific authorisations, Unified Service Authorisation with the
National-level service area should be introduced under the main service
authorisations category; the scope of Unified Service Authorisation should
include the provision of all main telecommunication services namely, Access
Service, Internet Service, Long Distance Service, Satellitebased
Telecommunication Service, and M2M WAN Service.Clearly, through the
Recommendations dated 18.092024, TRAI has duly enabled authorised entities
to use heterogeneous networks for the delivery of telecommunication services

fo users.

Th e Do T &t therie eould be an issue of the possibility of arbitrage upon

the introduction of a separate authorisation for satellite -based

telecommunication service is unclear as no supporting justification has been

provided in the Back Reference As a matter of fact, the possibility of arbitrage
arises in a situation where there is possibility of booking of revenues under

different service segments, resulting in a reduction of regulatory levies payable

2 3GPP is an acronym of Third Generation Partnership Project.

3 Non-terrestrial networks (NTN) are networks or segment of networks that use either Uncrewed Aircraft Systems (UASs)
operating typically between 8 and 50 km altitude, including High Altitude Platforms (HAPS) or satellites in different constel lations
to carry a transmission equipment relay node or a base station.

NTNs are envisioned to extend telecom coverage to areas which are not covered by terrestrial networks. Development of NTNs
would also provide opportunities to expand the usage of communication technologies to develop new use cases and applications
in different sectors for the benefit of society and achieving the UN SDGs.

The World Radiocommunication Conferences 2023 considered the integration of IMT systems with mobile-satellite systems to
enhance connectivity, particularly in remote areas. WRG 23 identified 2 GHz and 2.6 GHz bands for using high-altitude platform
stations as IMT base stations (HIBS) and established regulations for their operations. WRC also recognized that this technology
offers a new platform to provide mobile broadband with minimal infrastructure using the same frequencies and devices as IMT
mobile networks and can contribute to bridging the digital divide in remote and rural areas and maintain connectivity during
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to the Government. The Authority has recommended a common rate in terms
of percentage of adjusted gross revenue (AGR) for Authorisation Fee for all
service authorisations under the category of main service authorisations.
Further, the Government has already made spectrum usage charges (SUC) as
zero on the access spectrum acquired through auction from 2022 onwards. It
is also noteworthy t hat the spectrum charges (royalty charges) are being levied
on the existing commercial VSATCUGservice providersas a percentage of AGR.
The possibility of arbitrage, if it exists at all, could be more pronounced in case
of a single authorisation for various types of services rather than in case of a
separate authorisation for satellite-based telecommunication service.
Accordingly, the concern of DoT related to the possibility of arbitrage upon the
introduction of a separate authorisation for satellite-based telecommunication
service appears to be unfounded.

Consideringthe foregoing analysis, the Authority does not agree with the Do T 6 s
prima facie view regarding removal of separate service authorisations for
Satellite-based Telecommunication Service and M2M WAN ServiceAccordingly,

the Authority reiterates the Recommendation No. 4.6(a).

Recommendation No.  4.6(d)

(d) There should be specific terms and conditions to be applicable on the VNOs
under each main service authorisation, which should be made applicable
over and above the terms and conditions of the service authorisation. In
this regard, the Authority recommends the terms and conditions which
should be included in the Telecommunications (Main Service
Authorisations) Rules, as enclosed as Annexure2.3.

[Para 2.69]
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DoT06s Vi tmevRecamnmendation No. 4.6(d)

May be accepted in principle with modifications to the extent as required to
harmonise the same with extant licensing/authorisation framework and convert

the terms and conditions into Rules.

In addition, the minimum authorisation fee may be revised to 30% of the entry

fee.

Response of TRAI w. r . t. t he DoTb6s NVi ews

4.6(d)

Itis noted that DoT is of the view that the Recommendation No. 4.6(d) may be
accepted in principle with modifications to the extent as required to harmonise
the same with extant licensing/ authorisation framework and convert the terms

and conditions into Rules.
With respecttothe Do T 6 s v immimunt ahbtlotisation fee may be revised
to 30% of the entry fee, TRAI 6 sesponse w.r.t.the Do T &isws on the

Recommendation No.  4.55 may be referred to

Recommendation No. 4.7

4.7 The Authority recommends that in respect of each auxiliary service
Authorisation, a separate rule containing the terms and conditions for the
provision of respective auxiliary services such as PMRTS, M2M and WLAN/
WPAN connectivity service, IFMC, etc. should be formulated. In this regard,
the Authority recommends the terms and conditions which should be
included in the respective rules for the provision of auxiliary services, as
enclosed as Annexure2.4.1 fo 2.4.8.

[Para 2.70]
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DoT6s Vi thevRecommendation No. 4.7

As per the provisions of the Telecommunications Act 2023, the structure and
detalls of the Rules shall be finalized by the Government. The T&C for auxiliary
service authorisations may be accepted in principle with modifications to the
extent as required to harmonise the same with extant licensing/authorisation

framework and convert the terms and condl tions into Rules.

The PMWANI PDOA and PMWANI App Service authorisations may be

combined into a single authorisation.

The eligibility conditions for IFMC service authorisation may be adapted as per
the existing Flight and Maritime Connectivity Rules 2018, after incorporating

the changes in types of service authorisations.

Response of TRAI w.r.t. the Do T 6 s Vi thevRecosnmendation No.
4.7

It is noted that the DoT is of the view that the Recommendation No. 4.7 may
be accepted in principle with modifications to the extent as required to
harmonise the same with the extant licensing/ authorisation framework and

convert the terms and conditions into Rules.

Wi th respect that ®MWANT BDOASenviee iuthorisationand PM-
WANI App Service Authorisation should be merged into a single service
authorisation, the Authority is of the view that respective scopes and obligations
under PMWANI PDOA Service Authorisation and PMWANI App Service
Authorisation are quite different. Further, the entities currently authorised for
PM-WANI PDOAService are, generally, different from the entities au thorised
for PMWANI app Service. Accordingly, the Authority is of the considered

view that there is no rationale for combining PM -WANI PDOA Service
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Authorisation and PM -WANI App Service Authorisation into a single

service authorisation.

With respecttot he DoT6és view that forHFMC 8etvicegi bi | 1 -
Authorisation may be adapted as per the existing Flight and Maritime
Connectivity Rules 2018, after incorporating the changes in types of service
authorisations, it requires to be seen that the TRAI recommended the eligibility
conditions for IFMC Service Authorisation by considering various types of
service authorisations under main service authorisations category. In this
regard, TRAIO sesponseto the Do Tos Vi &éh&wRecommendation

No. 4.6(a) may be referred to

In view of the foregoing analysis, the Authority reiterates the

Recommendation No. 4.7 .

Recommendation No. 4.8

4.8 The Authority recommends that in respect of each captive service
Authorisation, a separate rule containing the terms and conditions for the
provision of respective captive services such as CMRTS, CNPN, Captive
VSAT CUG etc. should be formulated. In this regard, the Authority
recommends the terms and conditions which should be included in the
respective rules for the provision of captive services, as enclosed as
Annexure-2.5.1 o 2.5.4.

[Para 2.71]

DoTo6s Vi thevRecommendation No. 4.8

As per the provisions of the Telecommunications Act 2023, the structure and
detalls of the Rules shall be finalized by the Government. The T&C for captive

service authorisations may be accepted in principle with modifications to the
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extent as required to harmonise the same with extant licensing/ authorisation

framework and convert the terms and conditions into Rules.

Further, possibility of categorizing all captive authorisations under a single

technology neutral framework may be examined by TRAI.

Response of TRAI w.r.t. the Do T 6 s Vi thesnRecommendation No.
4.8

The Authority notes that DoT is of the view that Recommendation No. 4.8 may
be accepted in principle with modifications to the extent as required to
harmonise the same with the extant licensing/ authorisation framework and

convert the terms and conditions into Rules.

Withrespecttot he DoTbés request that the possibi
authorisations under a single technology neutral framework may be examined
by TRAI, it is noteworthy that under the captive service authorisations category,
TRAI has recommended the introduction of four service authorisations viz.
Captive Mobile Radio Trunking Service CMRTS Authorisation, Captive Non
Public Network (CNPN Authorisation, Captive VSAT CUGAuthorisation, and
Captive Case to Case Basis Service Bthorisation. A careful perusal of these
service authorisations reveals that these service authorisations are completely
different from each other owing to the type of services involved. While all these
service authorisations are for captive use, there is not much of a commonality

among the underlying services covered under these authorisations.

Considering the above, the Authority is of the view that in absence of
any significant commonality among the various captive
authorisations recommended by TRAI, it would not be appropriate to
categoriz e all captive authorisations under a single technology -
neutral framework . Accordingly, the Authority reiterates the

Recommendation No. 4.8 .
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10.

11.

Recommendation No. 4.10

4.10 The Authority recommends that any person may, without a service
authorisation, establish, operate, maintain, or  expand
telecommunication network (not being a wireless telecommunication
network) within the limits of a single building, compound or estat e,
provided that no part of such telecommunication network should pass
over or under a public road.

[Para 2.73]

DoT6s Vi thavRecommendation No. 4.10

Already exempted under Rule 472 of Indian Telegraph Rules and as per the

Telecommunications Act 2023, under section 3(4).

Response of TRAIw.r.t. t he DoT6s Vi ecoosnmaendation Noe R
4.10

Noted

Recommendation No.  4.12 (a)

4.12(a) In addition to the service specific authorisations, a Unified Service
authorisation should be introduced with the National level service
area. The scope of Unified Service authorisation should include the
provision of main telecommunication services namely, Access Service,
Internet  Service, Long Distance  Service, Satellite based
Telecommunication Service, and M2M WAN Service.

[Para 2.104]
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12.

DoToOs Vi thelRecommendation No. 4.12(a)

May be accepted with the changes in the Main Service Authorisation framework

in view of proposal at recommendation no. 4.6(a).

Response of TRAI w.rt. the Do T 6 s Vi thenRecommendation No.
4.12(a)

The Response of TRAI to the Recommendation No. 4.6(a) may kindly be seen.
Accordingly, t he Aut hority does not aigw ang

reiterates the R ecommendation No. 4. 12 (a).

Recommendation No. 4.12(d)

(d) The detailed terms and conditions for Unified service authorisation to be
included in the Telecommunications (Main Service Authorisations) Rules,
are enclosed as Annexure2.3.

[Para 2.104]
DoTo6s Vi thevRecamnmendation No. 4.12(d)

May be accepted in principle with modifications to the extent as required to
harmonise the same with specific types of service authorisation framework and

convert the terms and conditions into Rules.

Response of TRAIw.rt. t he Do T06s Vi ecoosnmendation Noe R

4.12(d)

Noted
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13.

Recommendation No.  4.13

4.13 The Authority recommends that the scope of Internet Service
authorisation under the Telecommunications Act, 2023 should also
include the provision of Domestic Leased Circuits (DLCs)/ Virtual Private
Networks (VPNS). In other words, an authorised entity, ha ving an
authorisation to provide Internet Service under the Telecommunications
Act, 2023 should be permitted to also provide Domestic Leased Circuits
(DLCs)/ Virtual Private Networks (VPNS).

[Para 2.106]

DoT6s Vi thevRecommendation No. 4.13

May be accepted.

A separate reference for regulation of VPNSs vide letter No. DS 16/20/2024-DS
/Il dated 20.06.2024 has already been sent to TRAI Accordingly, to avoid the

confusion, the term VPN Is suggested to be dropped here.

Response of TRAlI w.r.t. the Do T 6 s Vi thesnRecommendation No.
4.13

The Authority notes that DoT is of the view that the recommendation No. 4.13

may be accepted.
TRAI examined the DoTo giew that, to avoid any confusion, the term &PNomay
be removed from the scope of Internet Service authorisation as DoT has already

sent a separate reference dated 20.06.2024 for regulation of VPNs to TRAI.

Through the Recommendation No. 4.13, TRAI recommended that any

authorised entity having an authorisation to provide Internet Service under the

32



Telecommunications Act, 2023 should be permitted to also provide Domestic
Leased Circuits (DLCs)/ Virtual Private Networks (VPNSs).
In this regard, it is note worthy t hat the extant Unified License (UL) Agreement?,

defines the term deased circuitbas below:

LEASED CIRCUIT: Leased circuit is defined as point to point noaswitched
physical connections/ transmission banadwidth including virtual private network

(VPN) using circuit or packet switched technology.

The extant Unified Access Service License JASL) Agreement® also contained a

simil ar definition of the term 6Leased Ci

Leased circuit is defined as virtual private network (VIPN) using circuit or packet
switched (IP protocol) technology apart from point to point non -switched
physical connections/transmission banadwidth. Public network is not to be

connected with leased circuits/ CUGS.

In the Recommendation No.4 . 1 3, the term O6VPNO has bece

context as defined in the extant UL and UASL

In telecommunications, laeaséd Circuibis, essentially, a dedicated point-to-

point non-switched physical connection leased to a user.

ITU in its recommendation No. ITU-T Y.2215° has defined the term &PNbas

below:

AA VPN /s a communication net wor k, built
resources, used to support controlled and secure communications within a

group of wuvusers as I f they were on a priva

4 Source: https://dot.gov.in/sites/default/files/Compendium -UL-
AGREEMENT%20updated%20up%20t0%2031032024.pdf?download=1

5 Source: https://dot.gov.in/sites/default/files/UAS%20license -agreement-19-12-2007.pdf?download=1

6 Source: https://www.itu.int/rec/T -REGY.2215-200906-I
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The entities authorised to provide telecommunication services, as per the scope
of service, provide VPNs by using their telecommunication networks to
enterprise users. Such VPNsare also called Layer-2 VPNor Layer-3 VPN of the
OSI” model, depending upon the underlying configuration. Such VPNs protect
communications carried over private networks, such as fiber networks or

Multiprotocol Label Switching (MPLS) networks.

DoT through its reference letter No. DS-16/20/2024 -DSII dated 20.06.2024

has requested TRAI to /nter-alia provide recommendations on monitoring and

controlling the misuse of layer-7 VPNs(i.e. application later VPNSs). In the letter

dated 20.06.2024, DoThas def i ned t he-ltagirem OoRAEI6I @aast |
network based network i.e. the network which has been established without

seeking connectivity form the service providers explicitly, established through

logical rather than physical means being used for remote access or site-to-site

access. O

While the VPNs provided bythe eligible entities authorised under telecom laws

to provide telecommunication services are network based, the application-layer

VPNs(layer-7 VPNs)are essentially non-network based.

Hypot heti cal | y, rambved frlore the seopenof IrdtevhBtiSérvice s
Authorisation, it would imply that only point -to-point non-switched physical
connections may be provided by the entities holding Internet Service
Authorisation. This would unduly deprive them from the provisioning of layer-2

and layer-3 VPNsby using their telecommunication networks.

Inview of the foregoing analysis, the Authority is of the view that, to avoid
any confusion, the term Ovirtual private

Recommendation No. 4.13 should be replaced with network -based

” The Open Systems Interconnection (OSI) model is a conceptual framework that divides network communication into seven
layers. It is a standardized model that helps different systems to communicate with each other. The seven layers of the OSI
model are given below:

Layer-1: Physical layer, Layer-2: Data link layer, Layer-3: Network layer, Layer-4: Transport layer, Layer-5: Session layer, Layer
6: Presentation layer, Layer-7: Application layer.
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14.

virtual private networks ( VPNSs) provided on the layer -2 or layer -3 of
the OSI model &

Recommendation No.  4.14

4.14 The Authority recommends that

(@) The Service Area for CategoryC aut hori sati onmn
circledo [ evel.

b) A oFubcl edb should comprise of
within a Telecom Circle/ Metro area.

(c) While applying for the service authorisation, the applicant entity
should have the flexibility to provide details of one or more (up to
4) districts in a Telecom Circle/ Metro and during the currency of
the authorisation, the authorised entity can expa nd in more (up to
4) districts in the relevant Telecom Circle/ Metro after giving a prior
intimation to the Central Government.

(d) In case the Authorised Entity intends to provide services in more
than four districts (sub -circle) in a Telecom Circle/ Metro Area, it
should obtain Category-B Authorisation for that Telecom Circle/
Metro area.

[Para 2.119]

DoTo6s Vi thevRecommendation No. 4.14

May not be accepted.

Authorisations may be kept at National area and circle/ metro service areas
only. In order to ensure the wider participation, the T&C relating to entry fee,
bank guarantee and eligibility of applicants for circle/ metro level authorisations

are proposed to be rationalized as per details given in Annexure-B.
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Further, DoT, in the Annexure-l to the Back Reference, has mentioned as
below:

APresentl! y, for I nternet Service, the ser
be at level of National, Circle/ Metro, or Secondary Switching Area (SSA); and
for Wireline Access Service (Access Service CategosB VINO), the service area
can be at level of District. The Government is of the view that, henceforth, the
SSA/ District level authorisations category may be discontinued and new
authorisation may be granted only at level of Telecom Circle/ Metro level
(Category-B) and National level (Category-A). This would expand service area
for smaller service providers without commensurate increase in compliance
obligations or entry barriers so that their contribution towards proliferation of
telecommunication services in the country may be increased. This would also
reduce administrative cost for such authorized entities as they would be
required to maintain single record and submit single compliances for Telecom
Circle/ Metro service area instead of multiple compliances for each SSA/District.
Further, in order to ensure the wider participation, the terms & conditions
relating to fees & charges and eligibility of applicants for Telecom Circle/ Metro
level authorisations are proposed to be rationalized. The details of such

rationalisation are available at Annexure-B . 0O

Response of TRAI w.rt. the Do T6 s Vi thenRecommendation No.
4.14

Through the Recommendation No. 4.14, TRAI recommended that the service
area of the Internet Service Category-C Authorisation should be sub-circle
comprising of any four revenue districts within a Telecom Circle/ Metro Area.
Under the extant Unified License regime, the service area of Internet Service
Category 6CO6 Authorisation i s at Secondar
TRAI, through the recommendation No. 4.14, has recommended to increase
the service area of Internet Service Category-C Authorization from one SSA to

four revenue districts in a Telecom Circle/ Metro Area.
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With respect to the Recommendation No. 4.14, the Government is of the view
that, henceforth, the SSA/ district level authorisation category may be
discontinued, and new authorisation may be granted at level of Telecom Circle/
Metro Area level (Category-B) and National level (Category-A). In essence, the
Government is of the prima facie view that Internet Service Category-C

Authorisation should not be introduced.

It is worth mentioning that earlier DoT , through the reference letter No. 20-
405/2013 AS-I (Vol-V) dated 10.03.2023 had requested TRAI to provide
recommendations on, /nter-alia, expansion of the service area of Internet
Service CategoryC Authorization. In this regard, TRAI, through the letter No.
M-7/1/6(7)/2023 -BBPA dated 15.06.2023 sent its views on, /nter-alia, the
aspect of expansion of the service area of Internet Service Category-C

Authorization and stated that frequent policy changes in ISP licensimg regime

can hurt smaller players.

As per the informati on av dherk ardmae tham
2,600 business entities in the country which hold Internet Service Authorization
(NSO/ VNO}. Of them, only about 100 business entities have a subscriber base
greater than 10,000. Meaning thereby, most of the internet service providers

in the country operate at a small scale. There are about 1,250 business entities
which hold Internet Service Authorisation Category-C Authorisation (NSO/
VNO).

The Authority is of the view that the business entities, which provide internet
services at a small scale in confined geographies (at the revenue district, SSA
or sub-circle level) have been instrumental in carrying internet services to
unserved or under-served pockets of the country and providing affordable
internet services to a significant mass of Indian population. Consumers also

benefit from the customized services and prompt customer support offered by

8The
The

t NS€Him andacronym of dNetwork Service Operatord
t VN©bim andacronym of &/irtual Network Operatord
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them. Therefore, it would be in the public interest to promote such business
entities. If, hypothetically, the Internet Service Category -C Authorisation is not
included in the service authorisation framework under the Telecommunications
Act, 2023, this would result in a significant financial implication for the small
business entities entering internet service segment. Also, the existing Unified
License (Internet Service Ca t e g o rAythorizalidn) holders, upon expiry of
the term of Unified License would have no option other than to obtain Internet
Service Gategory-B Authorisation under the new framework . This would entalil
a significant financial burden on such entities. For illustration purpose, a
comparison of the fees and charges for - (a) Internet Service Category &b
Authorisation under the extant Unified License regime, (b) Internet Service
Category- C Authorisation as recommended by the Authority, and (c) Internet
Service CategoryB Authorisation as proposed by DoT in the Back Referenceis

tabulated below.

Bank
S Entry Guarantee Minimum
N'O Item Fee (Sum of PBG Equity
' (in Rs.) and FBG) (in Rs.)
(in Rs.)
Internet Service Category &6
1 | Authorisation under the extant 20,000 12,000
Unified License regime[ X]
Internet Service Category- C
2 | Authorisation as recommended ) 10,000
by the Authority [Y]
Internet Service Category-B
3 | Authorisation as proposed by 50,000* 10,000 | 1,00,000
DoT in the Back Reference[ Z]
4 | Difference | Y-X| ) ]
5 | Difference | Z-X| 30,000 1,00,000
* Entry Fee for North East and J&K service areas is Rs. 25,000.
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The Authority is of the view that forcing small business entities to obtain
Internet Service Category-B Authorisation may not necessarily result in the
expansion of internet services at pan-Telecom Circle/ Metro Area levelas small
business entities may not necessarily possess the financial strength for
operating at such a large scale. In any case, Internet Service Category-C
Authorisation holders, under the service authorisation framework
recommended by the Authority, will always have a choice to obtain Internet
Service CategoryB Authorisation, if they intend to expand the footprint of their

services beyond a sub-circle.

Considering the above, the Authority is of the view that it would be preferable
to leave the choice in the hands of business entitiesto provide internet services
in a smaller area under Internet Service Category-C Authorisation with

practically no financial condition other than to furnish a bank guarantee of Rs.

10,000, or to obtain Internet Service Category-B Authorisation with significantly
higher fees [Entry Fee of Rs. 50,000, Bank Guarantee of Rs. 10,000 and
requirement of Minimum Equity of Rs. 1,00,000].

The Authority is also of the view that with Internet Service Category-C
Authorisation in place, the Government would have the precise information on
the number of internet service providers operating in a particular geographic
area such as a district. In future, if the Government intends to provide certain
financial or non-financial incentives to small internet service providers operating
in certain geographical areasor to provide any handholding to such operators,

the precise information would be available to the Government.

In view of the above, the Authority does not agree with the views of DoT

and reiterates the Recommendation No. 4.14 .
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15. Recommendation No. 4.15(b) and (c)

4.15 The Authority recommends the following.

(@) é

(b) The scope of Long Distance service Authorisation should include
establishment of Cable Landing Station (CLS) for submarine
cable for both national and international long -distance services.

() The detailed terms and conditions for the Long Distance Service
Authorisation have been included in the terms and condlitions for
Telecommunications (Main Service Authorisations) Rules placed
at Annexure-2.3.

[Para 2.143]

DoT6s Vi tmewRecommendation No. 4.15(b) and (c)

(b)  May be accepted. Further, the scope of Long Distance (LD) service
authorisation may include establishment of International gateways for all types
of telecommunication services using submarine, terrestrial and satellite/ Non-

Terrestrial Network (NTN) connectivity.

) May be accepted in principle with modifications to the extent as required
to harmonise the same with extant licensing/authorisation framework and

convert the terms and conditions into Rules.

Response of TRAI w.rt. the Do T6 s Vi thenRecommendation No.
4.15 (b)

With respecttot he DoTd6s view that the Sewioepe of
Authorisation may include the establishment of international gateways for all
types of telecommunication services using submarine, terrestrial, and satellite/
Non-Terrestrial Network (NTN) connectivity, it is note worthy that the scope of

Long Distance Service Authorisation as recommended by the Authority, already
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16.

permits the establishment of international gateway . In this regard, the p rovision
No. 3(2)(c) under Long Distance Service Authorisationon the page No. 584 of

the Recommendations dated 18.09.2024 is reproduced below:

AThe Aut hor i sed Enlittémasyonaiiang DietancedlltD) i s h

Gateway Station along with requisite security monitoring equipment after

an

obtaining security c¢clearance/ approval

No particular type of connectivity in respect of international gateways has been
specified in the provision No. 3(2)(c) under Long Distance Service Authorisation
of the Recommendations dated 18.09.2024. Meaning thereby, there is no bar
on the type of connectivity such as submarine, terrestrial, satellite etc. at

international gateways.

Considering the above, the Authority is of the opinion that DoTbs vi
on the Recommendation No. 4.15(b) are in line with
recommendation on the scope of Long Distance Service Authorisation

given in the provision No. 3(2)(c) on the page No. 584 of the
Recommendations dated 18.09.2024

Response of TRAIw.rt. the Do T6 s Vi thesRecommendation No.
4.15(c)

Noted

Recommendation No. 4.16

4.16 The Authority recommends the following.
(a) The scope of the extant GMPCS service authorization and
Commercial VSAT CUG Service authorization should be merged into
a single authorisation namely Satellite-based Telecommunication

Service authorisation under the Telecommunications Act, 2023.
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(b) The scope of the Satellite-based Telecommunication Service
authorisation should include both GMPCS and VSAT based FSS. The
Authorised Entity may choose to provide any or all the services
permitted under the scope of Satellite-based Telecommunication
Service authorisation.

(c) The Authorised Entity should be permitted to provide internet
service through GMPCS as well as VSAT based FSS. There should
be no need to obtain internet service authorisation separately.
However, in case the Authorised Entity provides Internet Services,
all the condiitions for the provision of Internet services applicable on
Internet Service authorised entities shall have to be fulfilled by the
Authorised Entity.

(d) The Authorised Entity should be permitted to use its Satellite Earth
Station Gateway established in India for providing service in foreign
countries after obtaining permission from the Central Government.

(e) The detailed terms and conditions for the Satellite-based
Telecommunications Service Authorisation have been included in
the terms and conditions for Telecommunications (Main Service
Authorisations) Rules placed at Annexure-2.3.

() The Authority clarifies that the emergency SOS messaging services
via Satellite using MSS frequencies is covered under the scope of
extant GMPCS authorisation under Unified License as well as under
the scope of the recommended Satellite-based Telecommunicaion
Service Authorisation under the Telecommunications Act, 2023.

[Para 2.163]

DoTo6s Vi thevRecommendation No. 4.16

(a-c) May not be accepted. The terms and conditions for GMPCS and VSAT
systems/networks, to be established for MSS and FSS, as the case may be, may
be included in a separate chapter of the common T&C of the Main Service

Authorisation framework. This would enable the optimal use of satel lite/ Non-
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Terrestrial Network (NTN) systems/ networks for providing all types of
telecommunication services as envisaged under the main Service Authorisation

framework.

The provisioning of internet services and leased circuits through VSAT and ESIM
(Earth Station in Motion) terminals, would be permitted under internet service

authorisation.

The provisioning of all types of MSS and FSS, including voice and nonvoice
messages, data services using GMPCS systems and terminals, VSAT and ESIM
(Earth Station in Motion) terminals, would be permitted under the scope of
access service and unified servce authorisations. In this manner, the
recommendation 4.18 (a) will also get implemented without any inconsistencies

in the terms and conditions.

(d) May be accepted in principle. Out of the four authorizations i.e. Unified
Service (US), Access Service (AS), Internet Service (1S), and Long Distance
(LD), where use of satellite technology is permitted, authorised entities having
Unified Service (US)or Long Distance (LD) authorization would be permitted to
use Satellite Earth Station Gateway located in India for providing services in
foreign countries subject to agreement with foreign carriers & any other

permissions required.

(e) May be accepted with the necessary modifications to convert the

authorisation into common T&C.

() Noted
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Response of TRAI w.r.t.the Do T 6 s Vi thesnRecommendation No.
4.16(a) to (c)

With respect to the Do T 6 s s on the Recommendation No. 4.16 (a) to (c),
TRAI 6s r e shp KRecsnmanentlaton No. 4.6(a) may kindly be seen.
Accordingly, the Authority reiterates the R ecommendation No. 4.16(a)

to (c).

Response of TRAI w.r.t. the DoT6s Vi thenRecommendation No.
4.16(d)

The Authority notes that DoT is of the view that the Recommendation No.
4.16(d) may be accepted in principle. However, DoT is of the opinion that only
the authorised entities having Unified Service or Long Distance would be
permitted to use Satellite Earth Station Gateway located in India for providing
services in foreign countries subject to agreement with foreign carrier s and any

other permissions required.

It is worth noting that the Satellite-based Telecommunication Service
Authorisation, recommended by the Authority, is for the provision of services
within India and not outside India. The TRAI 6 secommendation is specifically
for the use of satellite earth station gateways established in India to be used
as feeder links to deliver telecommunication services in other countries after
obtaining the requisite permission from the Central Government for this
purpose. After obtaining necessary permissions from the relevant country
regulator(s), the Authorised Entity will have to seek a specific permissionfrom
the Central Government for using satellite earth station gateways established

in India for providing services in such countries.

The purpose of the permission to use satellite earth station gateways located
in India for providing services in foreign countries is not to carry traffic from

India to another country . Besides, the connectivity of the point of presence
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(PoP located in a foreign country to the satellite earth station gateway located

in India will be through a Long Distance Service authorised entity. Therefore,
the requirement of an explicit prior permission for the use of a satellite earth
station gateway established in India as a feeder link for providing services in
foreign countries should be sufficient and there should be no requirement of
obtaining Long Distance Service Authorisation or Unified Service Authorisation
for this purpose. Imposing a condition to obtain Unified Service Authorisation
or Long Distance Service Authorisation for this purpose, as proposed by DoT,
would result in a huge financial burden on such authorised entities. The
potential additional revenue generation from providing services in a foreign
country, or cost saving by not establishing a satellite earth station gateway in
the foreign country may not necessarily be commensurate with the financial
burden on account of obtaining Unified Service Authorisation or Long Distance

Service Authorisation.

The Authority is of the view that the i mpl ement ati on
recommendation will also benefit the Indian space industry to make a mark in

the global space market.

In view of the above, the Authority reiterates the Recommendation No.
4.16(d) .

Response of TRAI w.r.t. the DoToO6s Vi thewkecommendation No.
4.16(e)

Response of TRAIviews.on Recommendaton oo 460as may
kindly be seen. Accordingly, the Authority reiterates the

Recommendation No. 4.16(e).
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17.

18.

Response of TRAI w.r.t. the DoT6s Vi thenRecommendation No.

4.16(f)

Noted

Recommendation No. 4.17(a)

4.17 The Authority recommends that:

@) the M2MSP Registration and WPAN/ WLAN Connectivity Provider
Registration under the extant regime should be clubbed together to form
anewaut hori sation namely oM2Z2ZM Service a
Serviced authorisation under the Tel ec
regard, the terms and conditions for M2M Service and WPAN/ WLAN
Connectivity Service authorisation are enclosed as Annexure2.4.3.

[Para 2.171]

DoTo6s Vi thevRecommendation No. 4.17(a)

(a) May be accepted in principle with modifications to the extent as required to
harmonise the same with extant licensing/authorisation framework and convert

the terms and conditions into Rules.

Response of TRAIw.rt. t he Do T06s Vi ecoosnmendation Noe R

4.17(a)

Noted

Recommendation No.  4.18(a) to (d). (i), (1)

4.18 The Authority recommends that the following should be included in the
terms and conditions of the Telecommunication (Main Service

Authorisation) Rules.
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@)

®)

©

(@)

.

@

.

For providing the service, use of Non-Terrestrial Network (NTN)
shall be permitted to the Access Service authorised entity and
Unified Service authorised entity.

In case of breach of any of the terms and conditions of

Authorisation granted under the Telecommunications Act, 2023,

the Adjudicating Officer appointed by the Central Government may,

pursuant to an inquiry, impose financial penalty and/or make

recommendations for the consideration of the Central Government
regarding suspension, revocation, or curtailment of the duration of
the authorisation.

Adjudication and appeal of any contravention or breach of the

terms and condijtions of the Authorisation shall be governed by the

Rules on Adjudication and Appeal made under the
Telecommunications Act, 2023.

An authorised entity providing telecommunication services shall
establish an online mechanism to enable users to register any
grievance pertaining to the telecommunication service, and

redressal of such grievances, in such manner as may be prescribed.

The Central Government may provide for such security interest
which an authorised entity may provide to lenders financing such
entities on such terms and conditions of such security interest,
which will be governed by the Rules notified by the Central
Government under section 45 of the Telecommunications Act,
2023.

The Authorised Entity shall comply with the terms and conditions
of the Authorisation and shall be bound by the regulations/ orders/
directions issued by TRAI in respect of ensuring compliance of the
terms and conditions of the Authorisation under the provisions of
TRA/I Act.

[Para 2.196]
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DoTo6s Vi tmewRecommendation No. 4.18(a) to (d). (1). (1)

(a) May be accepted in principle as the service authorisation are technology
neutral. Each type of authorised entity i.e. Unified Service (US), Access Service
(AS), Internet Service (1S), and Long Distance (LD) can use any technology as

per the common T&C of the Main Service Authorisations.

(b-d) As per the relevant provisions of the Telecommunications Act 2023.

() As per the relevant provisions of the Telecommunications Act 2023.

(1) As per the provisions of the TRAIl Act 1997 and the Telecommunications Act
2023.

Response of TRAI w.rt.the Do T6 s Vi theRecommendation No.
4.18(a)

The Authority notes that DoT is of the view that the Recommendation No.
4.18(a) may be accepted in principle. The Authority concurs with the view of

DoT that service authorisations are technology neutral.

With respect to the use of Non-Terrestrial Networks (NTNs) for providing
telecommunication services, it is noted that NTN s are networks or segment of
networks that use either Uncrewed Aircraft Systems (UASs) operating typically
between 8 and 50 km altitude, including High Altitude Platforms (HAPs) or

satellites in different constellations to carry a transmission equipment relay

node or a base station. 3GPP has developed the NTNR standard to provide

wireless connectivity beyond the Earth's surface. NTNs became part of the 3GPP

standard in Release 17, establishing a foundation for direct communication

9 NTNs are envisioned to extend telecom coverage to areas which are not covered by terrestrial networks. Development of NTNs
would also provide opportunities to expand the usage of communication technologies to develop new use cases and applications
in different sectors for the benefit of society and achieving the UN SDGs.
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between satellites, smartphones and other types of mass-market user

equipment. 3GPPhas defined two types of modes or "payload”, as depicted in

the following figure:

Transparent (bent-pipe) Non Transparent (On Board processor)
satellite/HAPS satellite/HAPS
3 5G
= NR via \-:—, NGc¢/NGu over
c frequency f2 3 frequency 2
NRvia NR via
frequency f1 s / frequincy f1 \ o
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Figure 2.1: Transparent vs. Regenerative payload'®

Considering the developments on 3GPP standard for NTIS, the Authority, in its
Recommendations dated 18.09.2024, included the use of NTNsunder the scope
of Access Service Authorisation. Further, the Authority also recognised that
NTN-based communications would, preferably, have a national footprint.
Accordingly, the Authority recommended that in addition to the service specific
authorisations, Unified Service Authorisation should also be introduced with

National-level service area.

Further, it is worth noting that TRAI in its recent recommendations on dhe
Frequency Spectrum in 37-37.5 GHz, 37.540 GHz, and 42.5-43.5 GHz Bands

Identified for IMT 6dated 04.02.202511, has recommended, /nter-alia, as below:

Al n addition to the entities holding th
following entities should also be permitted to participate in the auction of

spectrum for frequency band n260 (37-40 GHz):

() The entities holding [ nternet service a

and category o0B6 service area

10 Source: https://www.3gpp.org/technologies/ntn _-overview

“"The TRAI 6s recommendation dated 04.02.2025 are available at the
https://trai.gov.in/sites/default/files/2025 -02/Recommendations_04022025.pdf
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19.

() The entities holding authorisation for MZM service category A/ B under the
Unified License, or MZM WAN Service Authorisation with service area as
national (category-A) or Telecom circle/ Metro Area (Category-B), as
recommended by the Authority through Recommendations dated

18. 09.2024. 0

Considering the above, the Authority is of the view that the use of NTNs may
be permitted under Internet Service Authorisation and M2M WAN Service

Authorisation as well.

Based on the foregoing discussion, the Authority has reconsidered the
Recommendation No. 4.1 8(a) and is of the view that the

Recommendation 4.18(a) should be read as below:

OFor provi di ng the use ofsNon vTewestrial Networks
(NTNs) shall be permitted to Unified Service authorised entity, Access
Service authorised entity, Internet Service authorised entity, and

M2M WAN Service authorised entity .0

Response of TRAI w.r.t. the DoT6s Vi thenlRecommendation No.
4.18(b) to (d). (j). ()

Noted

Recommendation No.  4.18(g)

(g9) Authorised Entity is allowed to share all types of active infrastructure
elements owned, established, and operated under its authorisation(s) with
all other eligible authorised entities as per the scope of their services.
However, the sharing of core network elements shall not be done If the

number of independent core networks held by the licensees for the
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concerned telecommunication service is reduced to less than two by such
sharing.
[Para 2.196]

DoTo6s Vi thewRecommendation No. 4.18(q)

May be accepted with modlfications to the extent that a prior approval of the
Central Government shall be required for sharing of the core network. Further,

a definition of the core network may be provided by TRAI.

Further, DoT, in the Annexure-l to the Back Reference, has mentioned as

below:

ATRAI has recommended that the sharing oI
be done if the number of independent core networks held by the licensees for

the concerned telecommunication service is reduced to less than two by such

sharing. The Government Is of the view that this recommendation may be

accepted with modifications to the extent that a prior approval of the Central

Government shall be required for sharing of the core network. Further, to

implement this recommendation, TRAI is requested to recommend the

defi ni tion of the core network for each t

Response of TRAI w.r.t.the Do To6 s Vi thesnRecommendation No.
4.18 (q)

The Authority notes that DoT is of the view that the Recommendation No. 4.18
(g) may be accepted with modifications to the extent that a prior approval of
the Central Government shall be required for sharing of the core network. It

has also requested TRAI to provide a definition of the core network.

It is noteworthy that under the Terms and Conditions to be included in the

Telecommunication (Main Service Authorisation) Rules [Annexure 2.3 of the

Recommendations dated 18.09.2024], the Authority included the condition that
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fsharing of core network elements shall not be done if the number of
independent core networks held by the Authorised Entities for the concerned
telecommunication service is reduced to less than two by such sharingofor only
Access Service Authorisation. The relevant operating conditions under Access
Service Authorisation as mentioned on the page 548 of the Recommendations
dated 18.09.2024 are reproduced below:

A(18) Authorised Entity s allowed to sha
having Access Service Authorisation. However, it must be ensured that sharing

of core network elements shall not be done if the number of independent core

networks held by th e Authorised Entities for the concerned telecommunication

service Is reduced to less than two by such sharing.

(19) The Authorised Entity participating in the sharing of core network shall
furnish a joint intimation about core network sharing within seven days of the
effective date of such sharing, and a statement of compliance to the condition

in the Clause above may be submitted o t

As may be seen from the above, TRAI recommended that Access Service
authorised entities participating in the sharing of core network shall furnish a
joint intimation about core network sharing within seven days of the effective
date of such sharing. However, DoT, through the Back Reference hasexpressed
a view that fa prior approval of the Central Government shall be required for

sharing of the core networko.

In this regard, the Authority is of the view that in case DoTintends to implement
a mechanism of the prior approval for sharing of core network for Access
Services, the process and timelines (not exceeding 15 days) for the approval
on the part of DoT should be clearly laid down and strictly followed to ensure
that the spirit of the provision is not defeated . Further, the process for seeking

the prior approval should be simple and completely online.
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As far as the definition of t h e t ®re Metwdrkd for Access Service is
concerned, it is noted that the telecommunication networks, which are used for
providing Access Service, typically, consist of (a) access network, (b)
transmission network and (c) core network. The accessnetwork is, essentially,
the "last mile" connection, directly linking individual users like homes or
businesses to the service provider through technologies like cable, digital
subscriber line (DSL, or cellular towers. The transmission network is
responsible for high-speed data transfer over long distances, often utilizing fiber
optic cables to carry large amounts of data between different regions or cities.

The core network is the central system that manages calls, data transfer, and
user authentication. The core network, typically, consists of routers, switches,
gateway nodes, home location registers (HLR), Intelligent network ( IN) based
pre-paid billing system, post-paid billing system, etc. Simply put, core network
includes those network elements that are not part of the access network or

transmission network.

It is worth noting that through the Recommendations on the Terms and
Conditions of Network Authorisations to be Granted Under the
Telecommunications Act, 2023 dated 17.02.2025'2, TRAI has recommended,
inter-alia, as below:

@ nAt he Central Government shoul d I ntr
Infrastructure Provider (DCIP) Authorisation under Section 3(1)(b) of the
Tel ecommuni cations Act, 20230.

®) ...

(c) Main scope of DCIP Authorisation:

(1) DCIP authorised entities may provide wireline access network, radio access
network (RAN), transmission links, WI-Fi systems, and In-Building Solution
(IBS) to the entities authorised under Section 3(1)(@) of the

Telecommunications Act, 2023.

2 The recommendations dated 17.02.2025 are available at the following URL:
https://trai.gov.in/sites/default/files/2025 -02/Recommendations_17022025.pdf
For specific information, t he page 188 and 189 of the recommendations dated 17.02.2025 may be referred to.
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(i) ...
(iif) DCIP authorised entities shall not establish, operate, maintain or expand

core network elements such as Mobile Switching Center (MSC), Home Location
Register (HLR), Intelligent Network (IN) etc. 0

In light of the above, the Authority reconsidered the Recommendation
No. 4.18(g) and is of  the view that the Recommendation No. 4.18(g)

may be read as below:

AAut horised Entity is al |actweirdrastructure har e al
elements owned, established, and operated under its authorisation(s)

with all other eligible authorised entities as per the scope of their

services. However, under the Access Service Authorisation, the

sharing of core network elements such as Mobile Switching Center

(MSC), Home Location Register (HLR), Intelligent Network (IN) etc.

shall not be done if the number of independent core networks held by

the Access Service authorised entities in the service area is reduced

tolessthantwo bysuch sharing. o

Further, the provision No. 7(18) under Chapter -VIIl ( Access Service

Authorisation ) under Annexure 2.3 of the Recommendation dated
18.09.2024 [page No. 548] may be read as below:

OAut horised Entity is allowed to ssdnare th
as Mobile Switching Center (MSC), Home Location Register (HLR),

Intelligent Network (IN) etc. with other entities having Access

Service Authorisation. However, it must be ensured that sharing of

core network elements shall not be done if the number of

indepen dent core networks held by the Authorised Entities for the

concerned telecommunication service is reduced to less than two by

such sharing. o
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Recommendation No.  4.18(h)

(h) Sharing of the Lawful Interception System (LIS) held by an Authorised
Entity with other authorised entities is allowed with the permission of the
Central Government on a caseto-case basis.

[Para 2.196]

DoT0Os Vi tae\Recommendation No. 4.18(h)

May be accepted in principle with modification to the extent that a prior
approval of the Central Government shall be required for sharing of the Lawful

Interception System (LIS).

Response of TRAl w. r . t . t h e shotieRecomhiemdation No.
4.18(h)

It is noted that DoT is of the view that the Recommendation No. 4.18(h) may
be accepted in principle with modification to the extent that a prior approval of
the Central Government shall be required for the sharing of the Lawful

Interception System (LIS).

In this regard, it is noteworthy that the Recommendation No. 4.18(h)
mentioned thatthe s har i ng ok alloved with theSpermission of the

Central Government on a case-to-case basi® Clearly,t he Do Toéisinvi ew

line with the Recommendation No. 4.18(h)

Recommendation No.  4.18(k)

(k) The Authorised Entity shall be liable to pay the Financial Disincentives (FD)
I mposed by TRAI! for violation of the TR
In case the Authorised Entity fails to pay the FD amount to TRAI and if

TRAl advises so, the Central Government shall recover the amount from
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22.

the Bank Guarantees furnished by the Authorised Entity to the Central
Government under any Authorisation. The decision of the TRAI regarding
the imposition of Financial Disincentives and amount thereof shall be final
and will be subject to the appeal as per the provisions of TRAIl Act, 1997.
[Para 2.196]

DoT6s Vi tmewRecommendation No. 4.18(k)

May not be accepted.

Response of TRAI w.rt.the Do T6 s Vi theRecommendation No.
4.18(k)

The response of TRAI w.r.t. the DoTO0s
may kindly be referred to. Accordingly, the Authority reiterates the

Recommendation No. 4.1 8(k) .

Recommendation No.  4.18(0)

(0) The Service Area for M2M WAN Service CategorC authorisation shall be
O0Swh r cl e o-circld ghadl me&an up to four districts within a Telecom
Circle/ Metro Area. The Authorised Entity shall be permitted to choose any
four districts in the Telecom Circle/ Metro Area. In case an Authorised Entity
with Category-C authorisation intends to provide M2M WAN Service beyond
four districts in a Telecom Circle/ Metro Area, it shall have to migrate to
Category-B authorisation in the Telecom Circle/ Metro Area.

[Para 2.196]

DoTo6s Vi thevRecommendation No. 4.18(0)

May not be accepted
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Authorisations may be kept at National area and circle/ metro service areas

only.

In order to ensure the wider particjpation, the T&C relating to entry fee, bank
guarantee and eligibility of applicants for circle/metro level authorisations are

proposed to be rationalized as per details given in Annexure-B.

Further, DoT, in Annexure-1to the Back Reference, has mentioned as below:
i1 I [TRAl has recommended a separate authorisation for MZM WAN services.
It is recommended by TRAI for a specific use of telecommunications. M2M
services are a type of use case for the Access Services or Internet Services,
therefore, the Government /s of the view that instead of having separate
authorisation for MZM WAN services under Main Service Authorisations
category, the relevant conditions specific to M2ZM WAN service, as
recommended by TRAI, may be included in the common conditions of Main
Service Auhorisations. The authorized entities having Unified Service, Access
Service or Internet Service authorization would be able to provide the M2M
service using their telecommunication networks. Also, keeping in view the
growing use of loT devices, which are a type of MZM devices, the Government
Is of the view that M2M services by means of the wireless networks established
using assignment exempt spectrum (like Low Power Wide Area Network) may

also be all owed wunder the [ nternet Servic

Response of TRAlI w.r.t.the Do To6 s Vi thesnRecommendation No.
4.18(0)

It is noted that DoT is of the view that separate authorisation for M2M WAN
servicesis not required as M2M services are a type of use case for the Access
Service or Internet Service. Further DoT, in its views in respect of Internet
Service Authorisation, has expressed that only Category-A and Category-B

under Internet Service Authorisation may be retained i.e. the existing Internet
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Service Cat e g o ticgnseés@én migrate to Internet Service Category-B

Authorisation.

The issue of the need for M2M WAN Authorisation in the service authorisation
regime under the Telecommunications Act, 2023 has already been deliberated
under theresponse of TRAIw. r . t . t h sonlfhe Retasnmendation No.
4.6(a).

With respect to the need for M2M WAN Service Category-C Authorisation, it is
noteworthy that M2M WAN Service Categay-C Authorisation is suitable for
small business entities that may neither have the financial capability nor the
skill set required to expand their services to the Telecom Circle/ Metro Area
level. Hypothetically, if the M2M WAN Service Authorisation is not included in
the service authorisation regime, any business entity, which intends to provide
M2M services in a small geography such a district or a sub-circle, would have
no option other than obtaining Access serviceAuthorisation or Internet service
Category-B Authorisation. It would entail a significant additional financial
burden on such business entities, which could as well have taken M2M WAN

Service CategoryC Authorisation if such an authorisation were available.
A comparison of the financial conditions under M2M WAN Service Category-C

Authorisation vis-a-vis Internet Service Category-B Authorisation and Access

service Authorisation is given below:
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23.

M2M WAN Service
Category-C
Authorisation

(as recommended
by TRAI)

Internet  Service
Category
Authorisation

(as proposed by
DoT)

Access service
Authorisation

(as proposed by
DoT)

Entry Fee (in Rs.) Nil 0.005 crore 0.5 Crore
(0.0025 for (0.25 crore for
North East and North East and
J&K) J&K)
Bank Guarantee 0.001 crore 0.002 crore 2 crore/ Service
(in Rs.) Area
Minimum  Equity Nil 0.01 crore 2.5 crore/ Service
(in Rs.) Area
Minimum Networth Nil Nil 2.5 crore/ Service
(in Rs.) Area

Considering that the removal of M2M WAN Service CategoryC Authorisation

from the service authorisation regime under the Telecommunications Act, 2023

would entail significant financial burden to small business entities which intend

to provide only M2M services in small geographical area such as a district or a

sub-circle, t h e

reiterates

Recommendation No.

the R ecommendation

Aut hority
No. 4.18(0) .

4.18 (p) to (1)

does

not

agree

(b) The M2M WAN Service Authorised Entity can deploy Subscription Manager

Secure Routing (SMSR) for over-the-Air (OTA) profile subscription

management of M2M eSIMs.

@)

The M2ZM WAN Service Authorised Entity, whose SMSR controls M2M eSIMs

in India, shall not refuse integration of its SM -SR with the SM-DP of eligible

authorised entities, whose profiles are to be added in such M2M eSIMs,

upon the request of the concerne d authorised entity providing M2M Service

and WLAN/ WPAN Connectivity Service.

)

The M2ZM WAN Service Authorised Entity, whose SMSR controls M2M eSIMs

in India, should mandatorily facilitate switching of its SM -SR with the SM-
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24.

SR of another entity, eligible to hold SM-SR in India, upon the request of
the concerned authorised entity providing M2M Service and WLAN/ WPAN

Connectivity Service. Such SMSR switching should be carried out as per
t he GSMAGs speci i axanpletedwihina pedod sffsio ul d b e

months from the date of receipt of the formal request from the concerned
authorised entity providing M2M Service and WLAN/ WPAN Connectivity

Service.
[Para 2.196]
DoTo6s Vi thevRecammendation No. 4.18 (p) to (r)
May be accepted with modifications as in 4.6(a)
Responseof TRAI w. r . t . t he sbmothed Recomhmendation No.

4.18 (p) to (r)

Response of TRAI w.r.t. the Do T &isws on the Recommendation No. 4.6(a)

may kindly be seen. Accordingly, the Authority reiterates the

Recommendation No.  4.18 (p) to (r).

Recommendation No. 4.20

4.20 The Authority recommends that -

()

()

Central Government may take up the issue with the concerned
security agencies and may explore a mechanism to suitably
compensate the service providers towards fulfilling the additional
security related requirements.
Except for disaster related messages, the concerned Government
agency should devise a mechanism to suitably compensate the service
providers for dissemination of the public broadcast messages.

[Para 2.202]
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DoT6s Vi thevRecommendation No. 4.20

(1) May not be accepted

Further, DoT, in Annexure-1 to the Back Reference, has mentioned as below:

K. TRAI has recommended that the Central Government may take up the
issue with the concerned security agencies and may explore a mechanism to
suitably compensate the service providers towards fulfilling the additional
security related requirements. The Government (s of the view that this
recommendation may not be accepted as security related requirements are
integral to th e authorisation for provisioning of telecommunication services &

accordingly, these are part of operational expenditure of the service providers. 0

(i) As per Section 23 of the Telecommunications Act, 2023.

Response of TRAI w. r . t . t h e sbhmtledReconvinemdation No.
4.20(i)

In the para 2.200 of the Recommendations dated 18.09.2024, the Authority

made the following observations:

A2. 2 0serviek sisage is growing, the requirement to fulfil security related
obligations upon the telecom service providers are also increasing. Given the
rapid technological advancements in the telecom sector, deployments made by
the service providers need to be augmented frequently and the requirement for
additional facility or additional operational support goes on increasing.
However, since the matter relates to security, the issues may be best decided
by the Central Government. The Authority is of the view th at the Central
Government may take up the issue with the concerned security agencies and
may explore a mechanism to suitably compensate the service providers towards

fulfilling the additional security related requirements. o
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25.

It is worth noting that the R ecommendation No. 4.20(i) is in respect of
compensation for fulfilling additional security related requirements.
Nevertheless, as the matter relates to security, the issues may be

decided by the Central Government.

Response of TRAI w.r.t. the DoT6s Vi thenRecommendation No.
4.20 (i)

Noted

Recommendation No.  4.21(c)

) Within Access Service authorisation, there should be two VNO
authorisations, namely, Access Service VNO at Telecom Circle/ Metro
Area level, and Access Service CategoryC VINO authorisation at Sub
circle level. An entity holding Access Service CategoryC VNO
authorisation can provide only wireline access service at the Sub-circle
level. The Sub-circle should mean up to four districts within a Telecom
Circle/ Metro Area. The Access Service CategoryC VINO Authorised Entity
should be permitted to choose any four districts in the Telecom Circle/
Metro Area. In case an Access Service CategoryC VINO Authorised Entity
intends to provide wireline access service beyond four districts in a
Telecom Circle/ Metro Area, it should obtain an Access Service VINO
authorisation in the Telecom Circle/ Metro Area.

[Para 2.214]

DoT0Os Vi tnewWRecommendation No. 4.21(c)

May be accepted with modification to the extent that the service area for the
Access Service (Wireline)VINO authorisation shall be at Circle/Metro area only.

Authorisations may be kept at National area and circle/metro service areas only.
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In order to ensure the wider participation, the T&C relating to entry fee, bank
guarantee and eligibility of applicants for circle/metro level authorisations are

proposed to be rationalized as per details given in Annexure-B.

Further, DoT, in Annexure-| to the Back Reference, has mentioned as below:
V. Presently, for Internet Service, the service area of a license/ authorisation
can be at level of National, Circle/ Metro, or Secondary Switching Area (SSA);
and for Wireline Access Service (Access Service CategorB VNO), the service
area can be at level of District The Government is of the view that, henceforth,
the SSA/ District level authorisations category may be discontinued and new
authorisation may be granted only at level of Telecom Circle/Metro level
(Category-B) and National level (Category-A). This would expand service area
for smaller service providers without commensurate increase in compliance
obligations or entry barriers so that their contribution towards proliferation of
telecommunication services in the country may be increased. This would also
reduce administrative cost for such authorized entities as they would be
required to maintain single record and submit single compliances for Telecom
Circle/Metro service area instead of multiple compliances for each SSA/District.
Further, in order to ensure the wider participation, the terms & conditions
relating to fees & charges and eligibility of applicants for Telecom Circle/Metro
level authorisations are proposed to be rationalized. The details of such

rationalisation are available at Annexure-B.0

Response of TRAI w. r . t . t h e shmtledReconvimemdation No.
4.21(c)

In the year 1994, DoT had introduced a scheme called Direct Inward Dialling
(DID) to provide facilities of group Electronic Private Automatic Branch
Exchange (EPABX) by private entities as franchisees of DoT. In this regard,
DoT, through a reference dated 11.07.2016, sought recommendations of TRAI

on the matter stating, /nter-alia, as below:
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~ 7

ne DI'D franchisees maintain Group EPABX (
Exchange). These DID franchisees are in vogue since 1995 and it has been

decided by the Government to enable them in VINO regime.

é

3. As an interim measure, guidelines for category B VNO have been issued

to facilitate the continuance of DIDf r anchi sees on 5/ 7/2016¢é
decided to seek TRAI recommendations for Access Service authorization for

category B licence with districts of a State as a service area for VINO for
regularizing the same.

4. Therefore, it is requested that recommendations for Access Service
authorization for category B license with districts of a State as a service area

for VNO may please be provided. o

After following a consultation with stakeholders, the Authority issued
recommendations on 6l ntroduction of UL (V
for category B License with Districts o
08.09.2017. Through these recommendations, the Authority recommended,

inter-alia, as below:

(@ A new category of authorization may be introduced under Unified
License (VNO), for Access Service as Cat
Service Area on nonexclusive basis.

(b) To continue their services, existing DID franchisees should migrate to

UL (VNO) Category 0BO6.

(c) New license should not be restricted only to existing DID franchisees and

should also be open to new entities intending to offer such services.

(d) Scope of proposed UL (VNO) Cat o6B6 | i
wireline access services within a district. Wireless access services shall not be

a part of the scope of UL VNO Cat 0B©6.

(e) The number of districts to be served b
telecom circle should be limited to four. If a licensee wishes to provide services

in more than four districts of an LSA, the licensee should be mandated to obtain

UL (VNO) Access Serice Authorization License for entire LSA.
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Based on the afore-mentioned recommendations of TRAI, DoT carried out,

inter-alia, the following amendments in licensing regime for UL (VNO) in August

2018:

(@) DoT introduced a new authorization under the Unified License for VNO,

known as the Access Service Category 'B' authorization. The Service Area of the

aut hor i zgaograpical areg of &district of a State/ Union Territoryo . T h e
scope of the authorization reads, /nter-al i a, as fAThe Licensee
wi reli ne access services onl yo.

(b) DoT introduced the following para [para 4(1)(vi)] in the Guidelines for

Grant of Unified License (Virtual Network Operators):

Aln case VNO authorization Is required f
Union Territory for Access Service Category B, Access Service authorization in

respective Circle Service area I s to be a

As the Access Service (VNO) Authorization for wireline service with district as
the service area was introduced after a detailed deliberation in the year 2018
and no significant changes have occurred in the intervening period which call
for an increase of its service area to the level of Telecom Circle/ Metro Area,
there appears to be no requirement to increase the service area of Access
Service (VNO) CategoryC Authorisation from Sub-circle level to Telecom Circle/

Metro Area level.

As regar ds Doeleéom cile/ Betro drda evel authorisation would
reduce administrative cost for authorized entities as they would be required to
maintain single record and submit single compliances for Telecom Circle/Metro
service area instead of multiple compliancesfor each District, it is noted that as
per the extant UL (VNO) regime, the entities holding Access Service (VNO)
Category-B Authorization were required to take separate authorization for each
District and submit compliance for each district separately. The Authority in its
recommendations dated 18.09.2024 recommended, /nter-alia, that the service
area of the Access Service VNO categoryC Authorisation should be at sub-circle

level service area (upto 4 districts in a Telecom Circle/ Metro) . Therefore, any
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26.

entity which will obtain Access Service VNO categoryC Authorisation would be

required to submit a single compliance at sub-circle level.

Considering that (a) the proliferation of wireline access services in the country

is a public policy priority, and (b) the small entrepreneurs who provide wireline

access services in small geographies such as districts and sukcircles may not

have much fnanci al strengt h, TRAI recommended
Service (VNO) CategoryC Authorisation with Sub-circle as service area with a

view to attract more and more entrepreneurs to venture into the wireline access

service segmentto serve the unserved or underserved areas of the country. On

the other hand, the Access Service (Wireline) Authorisation proposed by DoT
envisages an Entry Fee of Rs. 50,000 (Rs. 25,000 for North East and J&K). The

Authority is of the view such an Entry Fee may cause additional financial burden

to small entrepreneurs.

In view of the above, the Authority reiterates the Recommendation No.
4.21(c).

Recommendation No. _ 4.22(a) and (b)

(a) Under the new authorization framework, the parenting of VNOs should be
service-specific and not authorisation specific. In other words, a VNO
holding an authorisation for providing a specific service in a service area
should be permitted to get parented to any NSO, which is authorised to
provide such service in the service area, irrespective of the authorisation
held by such NSO.

(b) If an ISP-VINO authorised entity gets parented to a Satellite-based
Telecommunication Service Authorised Entity, the conditions applicable on
Satellite-based Telecommunication Service VINO Authorised Entity for the
provision of Internet Service will als o apply on the ISP-VNO.

[Para 2.233]
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27.

DoToOs Vi thewWRecommendation No. 4.22(a) and (b)

(@) May be accepted with modifications as wireless VNOs can have single

parenting only.

(b) May be accepted with changes as in 4.16.

Response of TRAI w.rt.the Do T 6 s Vi thenRecommendation No.
4.22(a)

DoT has expressed a view that the Recommendation No. 4.22(a) may be
accepted with modifications as wireless VNOs can have single parenting only.
In this regard, it may be noted that TRAI , in the para 2.219 to 2.223 of the
Recommendations dated 18.09.2024, deliberated on the need to permit Access
Service VNOs to parent with multiple NSOs for providing wireless access service
and came to a conclusion that vt would not be proper to permit Access service
VINOs to parent with multiple NSOs for providing wireless access service at this
stageo. Clearly, Do T6s vi ews ar e iconcldsibondeawrnwbly t h
TRAI in the para 2.223 of the Recommendations dated 18.09.2024

Response of TRAI w.r.t. the DoTO6s Vi thesnRecommendation No.
4.22 (b)

TRAI 0s rwe srp.otn sies®M thesRecommendation No. 4.16 may be
referred to. Accordingly, TRAI reiterates the Recommendation No.

4.22(b) .

Recommendation No. 4.23 (a) and (b)

(a) The authorised entity providing Satellite-based Telecommunication Service

should be permitted to provide the satellite -based connectivity for IFMC

67

t

he



28.

services and the IFMC providers should be allowed fto have mutual
commercial arrangement with such entities for provision of IFMC services.
(b) The scope of IFMC service authorisation should be expanded to cover the
Continental Shelf and the Exclusive Economic Zone of India.
[Para 2.255]

DoT6s Vi tmevRecamnmendation No. 4.23(a) and (b)

(@) May be accepted with the proposed changes in the Main Service
Authorisation Framework, in view of proposal at recommendation no.

4.6(a).

(b) As per Section 55 of the Telecommunications Act, 2023

Response of TRAI w.rt.the Do T6 s Vi theRecommendation No.
4.23(a)

Response of TRAItoD o Twews on the Recommendation No. 4.6(a) may kindly
be seen. Accordingly, the Authority reiterates the Recommendation No.

4.23(a) .

Response of TRAI w.r.t. the DoT6s Vi thelRecommendation No.
4.23(b)

Noted

Recommendation No.  4.23(i) _and (j)

(1) Terms and conditions of authorisation for sale/ rent of International
Roaming SIM Cards/ Global Calling Cards of Foreign operators in India
should be light-touch and the authorisation should be granted online with

digitally signed auto-generated authorisation.

68



(J) Suitably incorporating above recommendations, the terms and conditions
of the respective authorisations under the category of Auxiliary Service
have been recommended and enclosed as Annexure 2.4.1 to 2.4.8.

[Para 2.255]

DoT6s Vi tmevRecamnmendation No. 4.23(i) and (j)

(1) May be accepted in principle.
The process for grant of authorisation may be kept similar for each type of

service authorisation.

() May be accepted in principle with modifications to the extent as required to
harmonise the same with extant licensing/ authorisation framework and

convert the terms and conditions into Rules.

Response of TRAl w. r . t . t h e shotieRecomhiemdation No.
4.23 (i)

It is noted that DoT is of the view that the Recommendation No. 4.23(i) may
be accepted in principle. However, DoT has mentioned that the process for the
grant of authorisations may be kept similar for each type of service

authorisation.

't i s worth not i nk Actessa\etwdkdnierfacen(WANH) and 6 Wi
Framewor k and Guidelines fimer-alaRe ¢ intket r ait i o
registration to PDOAs and App Providers will be granted by DoT within seven

working days. The registration certificate will be automatically generated after

seven working days (deemed registration).o

Through the Recommendation No. 4.23(i), TRAI recommended, /nter-alia, that
the authorisation for sale/ rent of International Roaming SIM Cards/ Global

Calling Cards of Foreign operators in India should be granted online with
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29.

digitally signed auto-generated authorisation. The intent of the Authority while

recommending the grant of on-line with digitally signed auto -generated

authorisation for sale/ rent of International Roaming SIM Cards/ Global Calling
Cards of Foreign operators in India was not to recommend any deviation from
the regular process of approval but to make the grant of approval quicker
considering that the underlying service under the said authorisation involves
only the act of selling and renting of foreign SIM cards and global calling cards

in India.

In light of the foregoing discussion, there appears to be no reason to reconsider
the recommendation that the authorisation for sale/ rent of International

Roaming SIM Cards/ Global Calling Cards of Foreign operators in India should
be granted online with digitally signed auto-generated authorisation.

Accordingly, the Authority reiterates ~ the Recommendation No. 4.23(i) .

Response of TRAI w.r.t. the DoT06s Vi theNRecommendation No.

4.23(])

Noted

Recommendation No. 4.28(b) and (c)

4.28 The Authority recommends that the technical conditions on the DCSBAGS
Authorisation should cover, inter-alia, the following conditions.

@ é

(b) At the time of assignment of frequency spectrum, the Central
Government may prescribe specific technical conditions including
technology to be used in the telecommunication network deployed by
the Authorised Entity under the Authorisation.

(c) The Authorised Entity shall comply with the regulations on Quality of
Service (QoS) as may be prescribed by TRAI. Any failure on the part
of the Authorised Entity to adhere to the standards of QoS prescribed
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by TRAI is liable to be treated as a breach of terms and conditions of
the Authorisation.
[Para 2.302]

DoT6s Vi tmevRecamnmendation No. 4.28(b) and (c)

(b) May not be accepted as the authorisation framework is technology neutral
and for the limited purpose of radio interference control, a list of indicative
technologies could be mentioned in the frequency assignment rules,
however, the authorised entity shall have freedom to choose any other
technology, which does not cause radio interference to the existing

services, subject to prior approval from the Central Government.

(c) May be accepted in principle in consonance with Section 19 of the

Telecommunications Act 2023.

Response of TRAI w.rt.the Do T6s Vi thevRecoonmendation No.

4.28(b)

With respect to the Recommendation No. 4.28(b), DoT has stated, /nter-alia,
that this recommendation may not be accepted as the authorisation framework

is technology neutral.

In this regard, it is noteworthy that in the Notice Inviting Applications for
Auction of Spectrum in 800 MHz, 900 MHz, 1800 MHz, 2100 MHz, 2300 MHz,
2500 MHz, 3300 MHz, and 26 GHz Bands issued by DoT on 08.03.2024

contained, /nter-alla, t he f ol l owing provision w.r.t.

AThe successful bidder shall provide det:
deployed for operation of its services using spectrum block assigned through
this auction within one month of obtaining the license, if the technology
happens to be GSM/ WCDMA/ TE/ CODMA/ IMT-2020 (5G technology). In case
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of switching over to a different technology (other than GSM/ WCDMA/ LTE/
CDMA/ IMT-2020 (5G technology), while rolling out the networks for
compliance of roll out obligations, information regarding the new technology
should be given at least six months before any new technology Base Station

Site Is offered for testing. The technology should be based on standards

approved by ITU/ TEC or any other International Standards Organization/

bodi es. o

In this background, in para 2.301 of the Recommendations dated 18.09.2024,

the Authority mentioned, /inter-alia, as below:

AThe Authority also notes that at the /1
spectrum users, the government prescribes certain technical parameters and

condi tions on the usage of technology I n

It is notable that on the matters of aviation safety, International Civil Aviation
Organization (ICAO) adopts Standards and Recommended Practices (SARPS).
Airline operators subscribe to the data communication service between aircraft

and ground stations (DCSBAGS) mainly to ensure aviation safety.

In this context, the Authority, made the recommendation No. 4.28(b). Read
with the para 2.301 of the Recommendations dated 18.09.2024 as quoted
above, the intent of the Authority in the Recommendation No. 4.28(b) was to
recommend that at the time of assigning frequency spectrum to spectrum

users, the Central Government may prescribe conditions on the usage of

technology in the telecommunication network deployed by the Authorised Entity

under the Authorisation.
In light of the above, the Authority reconsidered the Recommendation

No.4.28(b) and is of the view that the Recommendation No. 4.28(b)

may be read as below:
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0 At t he ti me of assignment of frequenc)
Government may prescribe specific technical conditions, and
conditions on the usage of technology in the telecommunication
net work deployed by the Authorised Entity

Response of TRAIw.r.t. t he Do T6s Vi ecoosnmendation Noe R

4.28(c)

Noted

Recommendation No.  4.29(e) and (f)

4.29 The Authority recommends that the operating conditions on the
DCSBAGS Authorisation should cover, inteialia, the following conditions.
é

(e)  For verification of the installation and commissioning of any ground
station, the Authorised Entity shall register with the LSA Field Unit of the
Department of Telecommunications (DoT), as per the procedure
prescribed by the Central Government. The date of registration by the
LSA Field Unit of the DoT shall be treated as the date of meeting the roll -
out obligations at the ground station in case of a successful verification
of the roll -out of the network at the ground station. If the verification of
the roll out fails, the Authorised Entity shall re -register with the LSA Field
Unit of the DoT after necessary corrections and in that case, the date of
re-registration by the LSA Field Unit of the DoT shall be treated as the
date of meeting the roll out oblig ation subject to a successful verification.
If the network at a ground station Is rolled out after the expiry of the
due date, such delay in the rollout of the network shall entail a recovery
of Liquidated Damages (LD).
Provided that if the roll out of the network at a ground station is
completed within 30 calendar days of the expiry of the due date, the
Central Government shall accept the roll out of the network at a ground

station without levying any LD charges.
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(" In case the Authorised Entity fails to roll out the network at a ground
station within the prescribed period, the Central Government shall be
enti t/ ed to recover -(Rupeestbnaousas onl@d 10,
per month of delay subject to a maximum a mount of 2.4 | ak
delay of more than 24 months, the frequency assignment at the ground
station may be withdrawn in addition to the imposition of the maximum
amount of LD. For calculation of the delay in compliance of roll out
obligations, a month shall mean one calendar month and any extra day
shall be counted as full month for the purpose of the recovery of LD.
[Para 2.306]

DoT06s Vi tmevRecamnmendation No. 4.29(e) and (f)

(e-1) May be partially accepted on the compliance with rollout obligations and
penalties. The schedule and procedure to assess compliance of rollout
obligations should be formulated as part of the Test Schedule Test Procedure
(TSTP) process by TEC in consultation with Licensing Policy, WPC and
authorized entity/ licensee to also ensure that the ease of doing business shall
only be improved and not leave the licensee worse-off from the existing

compliance conditions.

Response of TRAI w.rt. t he DoT6s Vi eceosnmaendation Noe R
4.2 9(e) and (f)

't is noted that DoT is of t hmaybgparialy t hat
accepted on the compliance with rollout obligations and penalties. Do Té6s Vi ew
that the schedule and procedure to assess compliance of rollout obligations

should be formulated as part of the Test Schedule Test Procedure (TSTP)

process by TEC in consultation with Licensing Policy, WPC and authorized

entity/ licensee is also noted.
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With respectto Do T6s view that It should be
business shall only be improved and not leave the licensee worse-off from the
existing compliance conditions, it is worth mentioning that the roll out
obligations are related to the assignment of frequency spectrum and are
prescribed to ensure that the assigned frequency spectrum is put to use at the
earliest. Any delay in the roll out obligations results in a non-utilization or under-
utilization of the scarce spectrum resource. Thaefore, the rules for failure to
comply with the roll out obligations are specifically laid down for different

services.

The penalty recommended by the Authority through the Recommendation No.
4.28(e) and (f) is reasonable and is aimed at ensuring that the assigned
frequency spectrum is used in a timely manner. The quantum of penalty is
rational and does not adversely affect the ease of doing business. Accordingly,

the Authority reiterates the Recommendation No. 4.29(e) and (f).

Recommendation No. 4.30(d)

(d) As per Section 21(f) of Telecommunications Act, 2023, the Central
Government may, If satisfied that it is necessary or expedient so to do, in
the interest of national security, friendly relations with foreign States, or in
the event of war, by notification take such measures as are necessary in
the circumstances of the case, including issuing directions in respect of
taking over the control and management of, or suspending the operation
of, or entrustin g any authority of the Central Government to manage any
or all of any telecommunication services, or any telecommunication network
or part thereof, connected with such telecommunication services.

[Para 2.310]
DoTos s\WnResommendation No. 4.30(d)

As per the relevant provisions of the Telecommunications Act 2023
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32.

33.

Response of TRAIw.r.t. t he Do TO6s Vi ecoosnmendation Noe R

4.30(d)

Noted

Recommendation No. 4.33

4.33 The Authority recommends the terms and conditions to be included in the
Telecommunication (Authorisation for Data Communication Service
Between Aircraft and Ground Stations) Rules, 2024 enclosed as Annexure

24.7.
[Para 2.325]

DoT06s Vi Rasmnmendation No. 4.33

May be accepted with modifications to the extent as above from

Recommendation 4.24 to 4.32.

Response of TRAIw.rt. t he Do T06s Vi ecoosnmendation Noe R

4.33

It is noted that DoT is of the view that the TRAI 6 s r ec o#38enayd at i on
be accepted with modifications to the extent as above from the
RecommendationNo. 4.24 t0 4.32. Inthisregard, TRAIl 6s rmmesrpanseDoTOo:

views on Recommendation No. 4.28(b) and 4.29(e -f) may be referred to.

Recommendation No. 4.24 (fito (h)
() The PMRTS Authorised Entity should comply with the regulations on Quality

of Service (QoS), as may be prescribed by TRAI. Failure on the part of the
Authorised Entity to adhere to the regulations on QoS prescribed by TRA/
should be liable to be treated as breach of terms and conditions of

Authorisation.
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(9) There should be no interconnection between two separately authorised
PMRTS systems.
(h) Inter-site connectivity should be permitted to the PMRTS Authorised Entity
between its own sites within the Service Area.
[Para 2.357]
DoTos s\on thevRecommendation No. 4.24(f) to (h)

() May be accepted in principle in consonance with Section 19 of the

Telecommunications Act 2023.

(9-h) The meaning of PMRTS systems/site is not clear, further, whether this
restriction is within service area or within same/ different authorised entity,

need to be clarified by TRAI.

Response of TRAIw.rt. the Do T6s Vi thevRecomnmendation No.

4.24(f)

Noted

Response of TRAIw.r.t. the Do T 6 s s\On thevRecommendation No.
4.24(aq) and (h)

Section 6.2 of Chapter Xl (PMRTS) of Unified License Agreement provides that

7here shall be no interconnection among two separately licensed PMRTS

systems 0 cdénsonance with this provision, the Authority had recommended

t hrough t he p a T/ere &4hall2bé fognfercanmteetion afmong two
separatel y aut horiBeedhPRMREEMS patiemer 6 sed
systemd ref a&rApptl 0 c & b le eestablished l®ynadPMRTS

authorised entity in a service area.

With respect to DoTb6s request to clarify

interconnection between two separately authorised PMRTS system is within
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service area or within same/ different authorised entity, it may be noted that
the authorised PMRTS system of any authorised entity in a service
area cannot be interconnected with (a) the authorised PMRTS system
of any other authorised entity in the service area, and (b) the
authorised PMRTS system of any authorised entity including self in

any other service area.

The para 4(b) of t he -BORUOO-YASTadd DI 11.2081t i on N
regarding oDetailed guidelines for migrat
fresh | icenspr dwirdePRMRtFEEa tconnéclivity] shdll ebe

permitted to PMRTS Service Providers between their own sites within the

/ 7 ¢censedln eonsenarge with this provision, the Authority had
recommended through the para 4.24(h) that 7 / n-site aonnectivity should be

permitted to the PMRTS Authorised Entity between its own sites within the
ServiceHefereheoterm O0sited refers to the

(base station).

Recommendation No.  4.24(k)

(k) PMRTS Authorised Entity should be allowed toshare all types of active
infrastructure elements owned, established, and operated by it under the
Authorisation with all types of authorised entities as per the scope of their
services.

[Para 2.357]

DoT0Os Vi taevRecommendation No. 4.24(k)

May be accepted with modifications to the extent that a prior approval of the

Central Government shall be required for sharing of the core network.

Response of TRAI w.r.t. the Do T6 s Vi thevRecosnmendation No.

4.24(Kk)
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35.

TRAI &s response t o kindlp bea refetred1t8. ( TRAI hama y
recommended the restriction on the sharing of core network elements only
among Access Service authorised entities. There should be no such restriction

in case of other authorised entities. Accordingly, the Authority reiterates

the Recommendation No. 4.24(k).

Recommendation No.  4.24(m) to (0)

(m) Upon assignment of frequency to the Authorised Entity by the Central
Government in any city/ town, the Authorised Entity should roll out the
network within 12 months from the date of frequency assignment, unless
otherwise stipulated in the terms and conditions of the assignment of
spectrum. The roll out of the network in any city/ town, for which frequency
has been assigned by the Central Government, shall mean installation and
commissioning of the Applicable System including at least one Base Station
(Fixed Station) in the city/ town.

(n) For verification of the commissioning of the Applicable System, the PMRTS
Authorised Entity should register with the LSA Field Unit of the DoT, as per
the procedure prescribed by the Central Government. Date of registration
by the LSA Field Unit of the DoT should be treated as the date of
commissioning in case of successful verification of the rollout of the
network. If the verification of the roll out of the network fails, then the
PMRTS Authorised Entity should reregister with the LSA Field Unit of the
DoT after necessary corrections and in that case, the date of re-registration
by the LSA Field Unit of the DoT should be treated as the date of meeting
the roll out obligation subject to successftul verification. If the network Is
rolled out after the ex piry of the due date, such delay in the rollout of
network should entaill recovery of Liquidated Damages (LD) under this

condition:

79



Provided further that if the rollout of the network is effected within 30
calendar days of the expiry of the due date then the Central Government
should accept the rollout of network without levy of LD charges.

(o) In case the PMRTS Authorised Entity fails to rollout the network within the
period prescribed, the Central Government should be entitled to recover LD
charges @ - (Rupkeds,Téndhbusand only) per month of delay
subject to a max l4fakimFoatmeadalag of mardthan 242
months, in addition to imposition of maximum amount of LD, the frequency
assignment may be withdrawn. The bank guarantee (BG) should be
encashed to the extent of LD amount, if the same is not paid within the
time period specified in the notice for recovery of LD. The Authorised Entity,
on such occasions, should restore the partially encashed bank guarantee to
the full amount. Any failure to do so should amount to a violation of the
terms and conditions of the PMRTS Autorisation. For calculation of delay
in compliance of roll out obligations, the month should mean one calendar
month and any extra day should be counted as full month for the purpose
of recovery of liquidated damages.

[Para 2.357]

DoT0Os Vi Rawanmendation No. 4.24(m) to (0)

(m) May be accepted in principle.
The term oL/iquidated Damage (LD)O6 may no
comply with the roll out obligation rules shall be dealt as per the adjudication

rules under Chapter-Vill of the Telecommunications Act 2023.

(n-0) May be partially accepted on the compliance with rollout obligations and
penalties. The schedule and procedure to assess compliance of rollout
obligations should be formulated as part of the Test Schedule Test Procedure
(TSTP) process by TEC in consltation with Licensing Policy, WPC and

authorized entity/ licensee to also ensure that the ease of doing business shall
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only be improved and not leave the licensee worse-off from the existing

compliance conditions.

Response of TRAI w.r.t. the Do T 6 s s\on thaevRecommendation No.

4.24(m)

DoT hasexpressedavi ew t hat the term 6Liquidated
used in Rules. In this regard, the Authority concurs with the view of DoT.
The term OLiqguidated Damaged may be repl e

penal tyo.

The view of DoT that any failure to comply with the roll out obligation rules
shall be dealt as per the adjudication rules under Chapter-VIIl of the

Telecommunications Act 2023 is noted.

Response of TRAlw.r.t. the Do T6 s Vi thevRecoonmendation No.
4.24(n) and (0)

TheDoTdés view that the schedule and proced
obligations should be formulated as part of the Test Schedule Test Procedure
(TSTP) process by TEC in consultation with Licensing Policy, WPC and

authorized entity/ licensee is noted.

With respecttot he DoT6és view regarding ensuring
business shall only be improved and not leave the licensee worse off from the
existing compliance conditions, it is worth noting that Section 4.7 of Chapter

Xl (PMRTS) of the extant Unified License provides as below:

i4. 7 I n case the Licensee fails to roll
prescribed, the Licensor shall be entitled to recover LD charges @ Rs. 10,000/
(Rupees Ten thousand only) per month subject to a maximum amount of Rs.

2.4 lakh. For delay of more than 24 months, in addition to imposition of
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36.

maximum amount of LD as mentioned above, the frequency allotment may be
withdrawn and the Service authorization may also be terminated. The PBG shall
be encashed to the extent of LD amount, if the same Is not paid within the time
period specified in the notice for recovery of LD. The licensee on such occasions,

shall restore the partially encashed guarantee to the full amount. Any failure to

do so shall amount to violation of the

The Authorityos recommendation 4. 24(0)

provision of the extant Unified License and does not leave the authorised entity
worse off from the existing compliance conditions. Accordingly, the Authority

reiterates the R ecommendations No. 4.24( n) and (0).

Recommendation No.  4.25(d)

The PMRTS Authorised Entity should be permitted to provide Captive Mobile
Radio Trunking Service I.e., Mobile Radjio Trunking Service for only captive use.
I/t should not be permitted to provide Mobile Radio Trunking Service (MRTS) to

any other entity. Only real-time voice and message communication among the

users of the CMRTS service should be permitted.

DoT0Os Vi taevRecommendation No. 4.25(d)

May be accepted with replacement of term PMRTS with CMRTS, as it seems to

be erroneously captured here.

Response of TRAlI w.rt. the Do T 6 s Vi thevRecomnmendation No.

4.25(d)

Noted
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37.

Recommendation No.  4.25(f) and (q)

() There should be no interconnection between two separately authorised
CMRTS systems.

(9) Inter-site connectivity should be permitted to the CMRTS Authorised Entity
between its own sites within the Authorised Service area.

Do T0Os Vi thevRecommendation No. 4.25(f) and ()

(f-g) The meaning of CMRTS systems/site is not clear, further, whether this
restriction Is within service area or within same/ different authorised entity,

need to be clarified by TRAI.

Response of TRAlI w.rt. the Do T 6 s Vi thevRecomnmendation No.

4.25(f) and (q)

Section 16.6.1 of CMRTS Li cMemereonnBagane e me nt
among two separately licensed systems will be permissible 6 | n consonar
with this provision, the Authority had recommended through the para 4.25(f)

t h a Therenshall be no interconnection among two separately authorised

CMRTS sy3hemg&.eam O6authorised CMRTS syste
OAppl i cabl eesstaBlighed by m@MRTS authorised entity in a

service area.

With respect to the DoTbés request to cl ar
interconnection between two separately authorised CMRTS system is within

service area or within same/ different authorised entity, it may be noted that

the authorised CMRTS system of any authorised entity in a service

area cannot be interconnected with (a) the authorised CMRTS system

of any other authorised entity in the service area, and (b) the

authorised CMRTS system of any authorised entity including self in

any other service area.
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38.

DoT, through its notification No. 311 -80/2000-VAS dated 01.11.2001 on
0Detailed guidelines for mi gration of e X
|l icense for PMRTSO provided a comprehensi
PMRTS systems as well as captive PRTS Systems.The para 4(b) of the dated
01.11.2001 provides that 77 [ 7 [srtetcennectivity shall be permitted to PMRTS
Service Providers between their anwn st
consonance with this provision, the Authority § through the Recanmendation
No. 4.25(g), recommended that /7 / n-site aonnectivity should be permitted to
the CMRTS Authorised Entity between its own sites within the Authorised
Servi ce Hé&eteltae ot erm O0sited refers to the

(base station).

Recommendation No.  4.25(h)

(h) The CMRTS Authorised Entity should be permitted to have connectivity with

PSTN/ PLMN subject to the following condlitions:

()  PSTN/ PLMN connectivity (outgoing only) should be limited to one
PSTN/ PLMN line for Five (5) RF Channels (of 25 KHz each) for
analogue system from only one authorised entity having authorisation
to provide Access Service in the Service Area.

(i) PSTN/ PLMN connectivity (outgoing only) should be limited to a 30
channel E1/ PRI/ SIP link for digital system up to 10,000 users and
thereafter, one additional 30 channel E-1/ PRI/ SIP link for each
additional 10,000 customers or part thereof, only with one authorised
entity having authorisation to provide Access Service.

(7)) Incoming PSTN/ PLMN connectivity should be prohibited to the CMRTS
Authority Entity.

[para 2.364]
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39.

DoT06s Vi thevRecaommmendation No. 4.25(h)

May not be accepted keeping in view that this is captive authorization and

connectivity with PSTN/ PLMN is not permitted in existing regime also.

Response of TRAI w.pr.t. the DoTosNui ews o0
4.25 (h)

Il n the year 2001, DoT issued O0Detail ed ¢
operations and issue of fresh |icense f ol

311-80/2000-VAS dated 01.11.2001. Through these guidelines, DoT provided

a comprehensive framework for both commercial PMRTS systems as well as
captive PMRTS Systems. The para 4(b) of
01.11.2001 providesthat i PSTN connecti vity shall be g
for 5 RF Channels (of 25 KHz each) to start with for analogue systems and one

E1 [ ink for new |/ c e nThee Authofity madedtheg 7 ¢ a / s
recommendation No. 4.25(h) largely in consonance with the above

provision.

In any case, the connectivity to PSTN/ PLMN is required to be
permitted to CMRTS authorised entities to enable them to
communication with PSTN/ PLMN in case of any distress or
emergency. It is worth noting that many agencies involved in
emergency response to the public such as police, fire, ambulance

utilize CMRTS systems for  the purpose of communication.

Recommendation No.  4.25(1) to (n)

() Upon assignment of frequency to the CMRTS Authorised Entity by the
Central Government in the Service Area, the CMRTS Authorised Entity
should roll out the network within 12 months from the date of frequency

assignment, unless otherwise stipulated in the terms and conditions of the
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assignment of spectrum. The roll out of the network in the Service Area,
for which frequency has been assigned by the Central Government, should
mean installation and commissioning of the Applicable system including at

least one Base Station (Fixed Station) in the Service Area.

(m) For verification of the commissioning of the Applicable System, the CMRTS

(n)

Authorised Entity should register with the LSA Field Unit of the DoT, as per
the procedure prescribed by the Central Government. Date of registration
by the LSA Field Unit of the DoT should be treated as the date of
commissioning in case of successful verification of the roll out of the
network. If the verification of the roll out of the network fails, then the
Authorised Entity should re-register with the LSA Field Unit of the Do T after
necessary corrections and in that case, the date of re-registration by the
LSA Field Unit of the DoT should be treated as the date of meeting the roll
out obligation subject to successful verification. If the network is rolled out
after the expiry of the due date, such delay in rollout of network should
entail recovery of Liquidated Damages (LD) under this condition.

Provided further that if the rollout of the network is completed within 30
calendar days of the expiry of the due date then the Central Government
shall accept the rollout of network without levy of LD charges.

In case the CMRTS Authorised Entity fails to rollout the network within the
period prescribed, the Central Government should be entitled to recover LD
charges @ - (Rupeds,Téndtbdsand only) per month of delay
subject to a max l4dfakhmFoatme adelag of mard than 242
months, in addition to imposition of maximum amount of LD, the frequency
assignment may be withdrawn. The bank guarantee (BG) should be
encashed to the extent of LD amount, If the same is not paid within the
time period specified in the notice for recovery of LD. The CMRTS
Authorised Entity, on such occasions, should restore the partially encashed
bank guarantee to the full amount. Any failure to do so should amount to
violation of the terms and condlitions of the Autho risation. For calculation

of delay in compliance of roll out obligations, the month should mean one
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calendar month and any extra day shall be counted as full month for the
purpose of recovery of liquidated damages.
[Para 2.364]

Do T ¥isws on the Recommendation No. 4.25(]) to (n)

() May be accepted in principle.
The term oL/iquidated Damage (LD)6 may no
comply with the roll out obligation rules shall be dealt as per the adjudication

rules under Chapter-Vill of the Telecommunications Act 2023.

(m-n) May be partially accepted on the compliance with rollout obligations and
penalties. The schedule and procedure to assess compliance of rollout
obligations should be formulated as part of the Test Schedule Test Procedure
(TSTP) process by TEC in consltation with Licensing Policy, WPC and
authorized entity/ licensee to also ensure that the ease of doing business shall
only be improved and not leave the licensee worse-off from the existing

compliance conditions.

Response of TRAlI w.rt. the Do T 6 s Vi thevRecommendation No.

4.25(1)

The DoT hasexpressedaviewt hat the term 6Liquidated D:

be used in Rules. In this regard, the Authority concurs with the view of

DoT. The term O6Liquidated Damage6 may be
6ci vi l penal tyo.
The DoTo6és view that any failure to comply

be dealt as per the adjudication rules is noted.
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40.

Response of TRAIw.r.t. the Do T6 s Vi thevRecomnmendation No.
4.25(m) and (n)

DoTbébs view that the schedule and procedu
obligations should be formulated as part of the Test Schedule Test Procedure
(TSTP) process by TEC in consultation with Licensing Policy, WPC and

authorized entity/ licensee is noted.

It is worth mentioning that technically, CMRTS is quite like PMRTS; however,
CMRTS Authorisation is meant to be utilised for captive use. Both types of
authorised entities utilize spectrum in a similar manner. Therefore, there is no

rationale to treat PMRTS and CMRTSifferently with respect to the utilisation

of spectrum. Therefore, the rollout obligations and conditions thereof,

recommended by the Authority for CMRTS are in line with those applicable for
PMRTS.

The Authority is of the view that the roll out obligations and penalties
recommended through the Recommendation No. 4.25(m) and (n) are fully
justified. Accordingly, the Authority reiterates the Recommendation No.
4.25(m) and (n).

Recommendation No. 4.26

4.26 The Authority recommends the terms and condlitions to be included in the
Telecommunication (Public Mobile Radio Trunking Service Authorisation)
Rules enclosed as Annexure 2.4.1.

[Para 2.370]
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4].

DoTo6s Vi thevRecommendation No. 4.26

May be accepted in principle with modifications to the extent as required to
harmonise the same with extant licensing/authorisation framework and convert

the terms and conditions into Rules.

Response of TRAIw.r.t. the Do T 6 s Vi thevRecoonmendation No
4.26

Noted

Recommendation No. 4.27

4.27 The Authority recommends the terms and conditions to be included in
the Telecommunication (Captive Mobile Radio Trunking Service
Authorisation Authorisation) Rules enclosed as Annexure 2.5.1.

[Para 2.371]

DoToOs Vi thevRecommendation No. 4.27

May be accepted in principle with modifications to the extent as required to
harmonise the same with extant licensing/authorisation framework and convert

the terms and conditions into Rules.

Response of TRAIw.rt. the Do T 6 s s\on thevRecommendation No.
4.27

Noted
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42. Recommendation No. 4.29(a)to (__d)

4.29 The Authority recommends that the authorised entities should be
permitted to take telecommunication network resources on lease or hire
from cloud service providers, which are either empaneled by the Ministry
of Electronics and Information Technology (MeitY), Government of India
as cloud service providers, or are authorised under Section 3(1) of the
Telecommunications Act, 2023. The cloud is to be situated in India. The
networks resources taken on lease or hire from cloud service providers
shall be treated as part of the network of the Authorised Entity:

Provided that in respect of the telecommunication network resources

taken on lease or hire by the Authorised Entity from cloud service

providers -

(a) All security related compliances shall be the responsibility of the
Authorised Entity.

(b) The Authorised Entity shall follow the measures notified by the Central
Government under Section 21 of the Telecommunication Act, 2023 in
respect of the procurement of telecommunication equijpment and
telecommunication services only from trusted sources.

(c) The Authorised Entity shall follow the measures prescribed by the
Central Government under Section 22 of the Telecommunications Act,
2023 to protect and ensure cyber security of Telecommunications
networks including Critical Telecommunication Infrastructure and
Telecommunication services.

(d) The Authorised Entity should ensure compliance to the regulations on
quality of service (QoS), as prescribed by the TRAI The responsibility
of ensuring end-to-end QoS shall be that of the Authorised Entity.

[Para 2.391]
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DoTo6s Vi tmevRecammmendation No. 4.29(a) to (d)

(a-c) May be accepted with modifications to the extent that the entities
authorised to  provide telecommunication  services —may  obtain
telecommunication network resources on lease or hire from cloud service
providers (CSPs) which are authorised under section 3(1) of the

Telecommunications Act 2023, only.

Permission to take telecommunication network resources on lease or hire from
cloud service providers, which are empanelled by the Ministry of Electronics and
Information Technology (MeitY) for government use, may not be accepted
because the terms and condlitions to be followed by cloud service providers for
empanelment with MeitY and for authorization under section 3(1) of the

Telecommunications Act 2023, may not be same.

(d) May be accepted in principle in consonance with Section 19 of the

Telecommunications Act 2023.

Response of TRAlI w.rt. the Do T 6 s Vi thevRecommmendation No.

4.29(a) to (c)

After the release of the Recommendations dated 18.09.2024, TRAI conduced a
consultation with the stakeholders on the Terms and Conditions of Network
Authorisations to be Granted Under the Telecommunications Act, 2023, in
respect of DoTés reference dated 26.07.:
consultation and its own analysis, TRAI finalized its recommendations on dhe
Terms and Conditions of Network Authorisations to be Granted Under the
Telecommunications Act, 2023 dated 17.02.2025. Through these

recommendations, TRAI has recommended, /nter-alia, as below:
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A(a) The Central Gover nmwstet Tesedoom Wétwbrki nt r o a
(CTN) Provider Authorisation under Section 3(1)(b) of the Telecommunications
Act, 2023.

(b) Any entity intending to establish, operate, maintain, or expand cloud -hosted
telecommunication network should obtain CTN Provider Authorisation from the
Central Government,

(c) Broad scope of CTN Provider Authorisation: To provide cloudhosted
telecommunication network-as-a-service (CTNaaS) to the eligible entities
authorised under Section 3(1)(a) of the Telecommunications Act, 2023. Here,
t he term o0CTNaa Stowisglaaivities: cover t he fo
(1) Provision of physical infrastructure to any entity authorised under Section
3(1)(a) of the Telecommunications Act, 2023 for housing its telecommunication
equipment,

() Provision of dedicated telecommunication equijpment to any entity
authorised under Section 3(1)(a) of the Telecommunications Act, 2023 for the
use in its telecommunication network;

(iif) Provision of virtual machine(s) to any entity authorised under Section
3(1)(a) of the Telecommunications Act, 2023 for the use in its
telecommunication network, and

(Iv) Provision of telecommunication network functionality to any entity
authorised under Section 3(1)(a) of the Telecommunications Act, 2023 for

providing telecommunication services. 0O

In light of this development, the Authority reconsidered the Recommendation
No. 4.29. The Authority is of the view that the Recommendation No.

4.29 (a) to (c) may be read as below:

0The Authority r e de autherised entitieshshauld ke
permitted to take telecommunication network resources on lease or

hire, as per the scope of their service authorisation s, from the entities
holding Cloud -hosted Telecom Network (CTN) Provider Authorisation

under Section 3(1)(b) of the Telecommunications Act, 2023. The
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network resources taken on lease or hire from CTN Provider
authorised entities shall be treated as part of the network of the
Authorised Entity:

Provided that in respect of the telecommunication network resources
taken on lease or hire by the Authorised Entity from the entities
holding CTN Provider Authorisation -

(@) All security related compliances shall be the responsibility of
the Authorised Entity.

(b) The Authorised Entity shall follow the measures notified by the
Central Government under Section 21 of the Telecommunication Act,
2023 in respect of the procurement of telecommunication equipment
and telecommunication services only from trusted sources

(c) The Authorised Entity shall follow the measures prescribed by
the Central Government under Section 22 of the Telecommunications
Act, 2023 to protect and ensure cyber security of Telecommunications
networks including Critical Telecommunication Infrastru cture and

Telecommunication services.

Response of TRAIw.rt. the Do T6 s Vi thevRecommmendation No.

4.29(d)

Noted

Recommendation No. 4.31

4.31 The Authority recommends that the Captive Authorisations (on case-to-
case basis) should be issued only to the Government organizations and
Government agencies on a caseto-case basis for captive use and the
recommended terms and conditions for the Captive Authorisations (on
case-to-case basis) have been enclosed as Annexure 2.5.4.

[Para 2.405]
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44.

DoT6s Vi thevRecommendation No. 4.31

May be accepted in principle. In addition to the Government organizations and
agencies, such authorisations could be issued in public interest or national
security, to the other entities including such as Parliament of India, Courts of

Law, autonomous organizations efc.

Response of TRAI w.rt. the Do T 6 s Vi thevRecommendation No.

4.31

Through the Recommendation No. 4.31, the Authority recommended that the
Captive Authorisations (on caseto-case basis) should be issued only to the
Government organizations and Government agencies on a caseto-case basis
for captive use. The entities mentioned by the DoT viz. Parliament of

India, Courts of Law, and autonomous organizations are fully covered

under the Government organization and Government agencies. The
Authority is of the view that in no case such Captive Authorisations

(on case -to -case bas is) be issued to private entities.

Recommendation No. 4.32 (a) to (c)

4.32 The Authority recommends that-

(a) The eligibility conditions, which have already been recommended for
the grant of new authorisation(s) to new applicants, should also be
made applicable to the existing entities which intend to migrate to the
new authorisation framework under the Telecommunications Act,
2023. However, at the time of migration to the new authorisation
framework, the requirement of meeting with the net -worth criteria
should not be made applicable.

(b) For service authorisations introduced under the Telecommunications
Act, 2023 which correspond to the existing license/ registration/

permission etc. under the extant licensing regime, the entities holding
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the license/ registration/ permission etc. under the extant licensing
regime should be allowed to migrate to the corresponding service
authorisation under the Telecommunications Act, 2023.
For the license/ registration/ permission efc. under the extant
licensing regime whose scope has been merged with another license/
registration/ permission etc. and a new merged service authorisation
has been introduced under the Telecommunications Act 2023, the
entities holding such license/ registration/ permission etc. should be
permitted to migrate to the new merged service authorisation under
the Telecommunications Act, 2023.

[Para 2.437]

Do T6 s s\on tmevRecommendation No. 4.32 (a) to (c)

(a-c) May be accepted in principle. However, certain new provisions may be

considered as per Annexure-F in respect of migration.

Response of TRAI w. r . t . t he DoT0b6s Nwi

4.32 (a) to (c)

It i

e wWs

(0]

s noted that the DoT has in principle

In addition, certain new provisions as suggested by DoT are examined below:

S.No.

Provision suggested by the DoT Response of TRAI

(i)

There may be a provision under the | Noted
migration rules for seeking the details of
the licenses/ authorisations/ registrations/
permissions granted under Section 4 of the
Indian Telegraph Act, 1885 for various
services held by the migrating company/

entity in the following table:
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Name of license/ authorization/

registration

Service Area

No. and date of license/
authorization
Status of license (active/

surrendered/ terminated)

(ii)

There may be a provision under the
migration rules for seeking the details of
beneficial interest held by migrating
company/ entity or its promoters in
another licensee

company  holding

licenses/ authorizations/ registrations/
permissions granted under Section 4 of the
Indian Telegraph Act, 1885 in following

table:

Service area

No. & date of license/

Authorization

Name of company & CIN

Name of license/

authorization

Status license of active

surrendered terminated

Name of such common

shareholder with applicant

The Authority note
that the restrictions on
holding beneficial
interest held in another
entity is applicable only
in the case if a company
is holding access
spectrum.  Therefore,
this information may be
sought from the

applicable entities.

S
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(i) There may be a provision under the Noted
migration rules to capture DIN and PAN
of the Chairman/Managing
Director/Directors of the migrating
company/entity.

(iv) There may be a provision under the | Noted
migration rules to capture CIN in case of
the promoter/partner/shareholders of a
company/ entity and to capture PAN in
case of the individuals.

(V) There may be a provision under the |It is noted that the
migration rules to the effect that a authorised entities are
company applying for migration to service |required to pay the
authorisations under Telecommunications | financial levies as per the
Act, 2023 should have paid all dues, |terms of the license/
except for dues that are sub-judiced, for | authorisation.
which the demand(s) has been raised 12 | Further, unlike the case of
months prior to the date of making such transfer/ merger/
an application; and for any dues, that are demerger/ acquisition,
sub-judiced or will be raised subsequently, | where such a clause is
the migrating company/ entity should give necessary as there is
an undertaking to pay all such dues | change of ownership of the
subsequent to the migration and to accept | authorisation, in case of
to carry all such liabilities that would arise migration, the same entity
out of current license(s)/ authorisation(s)/ will be migrating to the
registration(s)/  permission(s)  under new authorisation regime
Section 4 of the Indian Telegraph Act, under the
1885 to migrated authorisations under the Telecommunications  Act,
Telecommunications Act, 2023. 2023.

(vi) There may be a provision under the |It is also noted that in

migration rules to the effect that all

payments on self-assessment basis should

accordance with the

existing guidelines  for
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have been made till the previous quarter
for which it has become due for
consideration of their application for
migration under Telecommunications Act,
2023.

migration to Unified
License, the recommended
terms and conditions for
migration to the new
authorisation regime
includes the following
clause:

MAfter migration, the terms
and conditions of the
service authorisation
granted under the
Telecommunications Act,
2023 shall be applicable,
however, roll out

obligations and _any other

relevant liabilities including

financial aues and

treatment of violations for
the pre-migration period
and imposition of penalty
thereof, if any, associated
with the existing Licenses/
spectrum  shall  remain
applicable under the terms
of existing license even
after migration to the
service authorisation
granted under the
Telecommunications Act,
2023. 0

In view of the above,

the Authority reiterates
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its

recommendation.

earlier

(vii)

There may be a provision under the
migration rules to the effect that, for

companies undergoing Corporate
Insolvency Resolution process (CIRP)
under IBC 2016 and making an application
for migration, all demands in respect of
current dues that have been raised prior to
the date of making an application for
migration along with payment of License
fee/spectrum usage charges on self-
assessment basis till previous quarter
should be paid for consideration of their
application for migration under the

Telecommunicaions Act, 2023.

Noted

(viii)

There may be a provision under the
migration rules to the effect that, in case
a company applies for a new service
authorisation(s) under the
Telecommunications Act, 2023 and any of
its earlier license was terminated/
surrendered, then all dues up to the date
of termination/surrender of that license
should have been cleared for
consideration of their application for new
service authorisation(s) under the

Telecommunications Act, 2023.

Noted

(ix)

There may be a provision under the
migration rules to the effect that
migration/renewal of a license is not a

matter of right and the decision of the

The
Government
ensure that

migration  rules

Central
should
the

are
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Licensor shall be final and binding in this | consistent with the
regard. provision of Section
3(6) of the
Telecommunication
Act, 2023.

45. Recommendation No.  4.32 (d)

(d) In the new authorisation framework, the service area for Category -C has
been def i nceidr calse & Suib. e. up to 4 District
area). Any ex/i sting entity, whi ch 1 s h
Access Ser vi c ensdl rtuetgddDisgictsiB deletom Circle/
Metro Area, should be permitted to migrate to the relevant service
authorisation for Category-C. However, an existing entity, which is holding
Category o0Co6 |/ icense (or an foAmoceehans s er v |
4 Districts in a Telecom Circle/ Metro area, should be permitted to migrate
to the relevant service authorisation for the Telecom Circle/ Metro area.

[Para 2.437]

DoToO6s Vi thevRecammmendation No. 4.32(d)

May be accepted with modification to the extent that the existing category C
ISPs or Access Service CategonB licensees may be permitted to migrate to

Category-B ISPs or Access Service (Wireline) VINO authorisations respectively.

Response of TRAI w.r.t. the Do T 6 s s\On thevRecommendation No.

4.32(d)

TRAI 6s rwesrponset he DoTb6s Views dbbandhe Rec
4.21(c) may kindly be referred to. Accordingly, the Authority reiterates the
Recommendation No. 4.32(d) .
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47.

Recommendation No. 4.32 (i)

(1) The detalled terms and conditions for migration to the Service
Authorisation(s) to be granted under the Telecommunications Act, 2023
have been Included in the Telecommunications (Grant of Service
Authorisations) Rules, enclosed as Annexure2.2.

[Para 2.437]

DoT06s Vi thevRecammmendation No. 4.32(i)

May be accepted with necessary modifications to the extent as above.

Response of TRAIw.rt. the Do T 6 s s\on thevRecommendation No.

4.32(i)

DoT is of the view that the Recommendation No. 4.32(i) may be accepted with

modifications to the extent above i.e. 4.32(a -h).Inthisregard, TRAI 6 s respon
w. r.t. the DoTds Vi ews 432(atcyaed4RX(d) mayme nd a't

kindly be referred to.

Recommendation No. 4.33

(a) Entry Fee for Unified Service Authorisation and Unified Service (VNQ
Authorisation should be equal to Rupees Twelve crore and Rupees Three
crore respectively.

(b) Entry fee should be levied only at the time of entry and not at the time of
renewal of Unified Service Authorisation and Unified Service (VNQ
Authorisation.

[Para 314]

DoT & Views on Recommendation No.  4.33

(@) As per Annexure-B
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(b) A common condition in the Main Service Authorisation framework is

reproduced below:

M(2) No entry fee shall be levied at the time of renewal of Authorisation .
However, the Authorised Entity may have to pay a nominal fee, as notified

by the Central Government, at the time of renewal. 0

As per recommendation in 4.33(b) no entry fee has to be levied at the
time of renewal, however, in the common condition 4 (2) in main service
authorisation, it is proposed to pay a nominal fee by the authorised

entities, which is contradictory in the recommendation 4 .33(b) .

Further, presently at the time of renewal the fee equivalent to entry fee is
required to be paid by applicant. What is the amount of nominal fee to be

charged, may be clarified.

This inconsistency in respect of a nominal fee needs to be clarified by TRA/

Response of TRAIw.r.t. t he Do T06s Vi Resosnmendation Noe
4.33

Presently, at the time of renewal of license, a fee equivalent to the entry fee is
being levied from the applicant. licensee-

The Authority in its recommendation dated 18.9.2024 has taken a view that
under the recommended authorisation framework, existing authorised entities

seeking renewal should not be required to pay an amount equivalent to the

entry fee paid at the time of initial authorization .

Further, as per condition No. 4'2( of General conditions under the terms and

conditions to be included in the Telecommunication (Main Service
Authorisation) Rules on page No. 441 of the Recommendations dated

18.09.2024, framework, it has been recommended that the Government may

levy a nominal fee at the time of renewal -
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It is clarified that the nominal fee at the time of renewal is the

application processing fee applicable for that particular authorisation

only.

Recommendation No. 4 .34

4.34
(@)

)

©

@)

(e

The Authority recommends the following .
For the initial year, the amount of Bank Guarantee (BG should be Rs
44 crore for Unified Service Authorisation and Rs 4.4 crore for Unified
(VINQ Service Authorisation
For the subsequent years, the amount of Bank Guarantee should be
higher of the initial year BG or 20 % of the estimated sum payable (of
authorisation fee for two quarters and other dues not otherwise
securitized) .
The Bank Guarantee should be submitted to securitize the authorisation
fee and other dues not otherwise securitized, to cover the violation of
conditions of authorisation and to ensure the performance under
authorisation/regulations including compliance of instructions issued by
the Central Government /TRAI from time to time .
The Bank Guarantee should be subject to periodic review on six-monthly
basis by Central Government
The BG should be subject to the detailed provisions’ conditions that have
been included in the Financial Terms and Conditions for
Telecommunication (Main Service Authorisation) Rules

[Para 322]

DoTo6s Vi Rawmnmendation No.4 .34

(a) As per Annexure-B

(b) May be accepted

(c) May be accepted with modification to the extent that the dues arising out

of non-compliance of instructions issued by TRAI under the TRAI Act, may

not be included in the bank guarantee amount.
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(d) May be accepted with modification to the extent that review could be on
yearly basis.

(e) May be accepted in principle.

Response of TRAI w. r . t. t he DoT06s Nwi
4.34(c)

As per the TRAI Act, 1997, there are various aspects of the regulation of
telecommunication services, which are directly under the domain of TRAI such
as interconnection, quality of service, and tariff. On such matters, TRAI issues
regulations, orders, directions etc. under the TRAI Act, 1997, which are to be
complied with by the authorised entities. The extant Unified License agreement
categorically specifies that the licensees shall be bound by the orders,

regulations, directions etc. of TRAI as per provisions of the TRAI Act, 1997.

The compliance to the regulations/directions/ orders issued by TRAI is a critical
component of the efficient performance of authorised entities. TRAI has
formulated provisions to impose financial disincentives in case of any violation
of the regulations, orders and directions issued by it. However, at present, there
IS no securitization mechanism to recover the amount from the licensees if they

fail to pay the financial disincentives imposed by TRAI.

To address this, it is essential that a securitisation mechanism, such as a Bank
Guarantee should be in place to cover financial dues, compliance to the
authorisation conditions and to ensure performance under the authorisation
which essentially include compliance to regulations/ orders/ directions issued
by TRAI.

In this regard, the Authority in its Recommendations dated 18.9.2024
recommended that a single bank guarantee should also cover the compliance
of the regulations/ orders/ directions issued by TRAI from time to time. The

rationale for this recommendation is to promote ease of doing business by
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securitizing with single bank guarantee and to ensure comprehensive
securitization covering both financial dues and adherence to TRAI's regulatory
framework, including violation of licence conditions. The Authority also feels
that this is essential for exe cuting the functions entrusted in TRAI Act. Further,
considering the significant number of defaults in paying financial disincentive
which weakens the enforcement of regulations/ orders/ directions issued by
TRAI, the Authority feels that the securitization of financial disincentives
imposed by TRAIis necessaryfor its enforcement. T his has to be done by way

of securitising bank guarantee either by TRAI or by the Government.

However, if the Department of Telecommunications does not agree with this
recommendation, then DoT should stipulate submission of a separate BG with
TRAI for securitising the recovery of FDs imposed by TRAI. The amount of
such a bank guarantee would be 20% of the recommended first -year bank
guarantee (initial bank guarantee) for that authorisation, with a minimum of

Rs. 10,000, whichever is higher.

In view of the above, the Authority does not agree with the Do Td6s vi ews of
including the dues arising out of non -compliance of instructions issued by TRAI
under the TRAI Act in the bank guarantee amount. Therefore, the Authority

reiterates its earlier recommendations.

Response of TRAI w. r . t. t he DoTO6s N¥i ews o0

4.34(d)

The Authority has recommended that for subsequent years, after the first year,
the Bank Guarantee (BG)should be the higher of the initial year BG or 20% of
the estimated sum payable, which includes the authorization fee for two
quarters and other dues that are not otherwise securitized. The same has been

accepted by DoT.
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The six-monthly review of BGs aligns with the formula, used for calculation of
BG in subsequent years which includes the authorisation fee for two quarters
and other dues that are not otherwise securitized. Thus, the period of review
and the formula for calculation of BG in subsequent years are both based on a
period of two quarters (six months). The review of BG on an annual basis does
not align with formula for calculation of BG which includes two quarter

authorization fee.

The Authority further believes that a six -monthly review is more appropriate as
it ensures continuous monitoring and strengthens the overall securitization

framework.

Therefore, the Authority is of the view that a six -monthly review is more
appropriate and aligns with the objective of robust monitoring under the
proposed framework and hence the Authority reiterates its earlier

recommendations.

Recommendation No.4 .36

4.36 The Authority recommends the following:

(a) Entry Fee for Internet Category-B Service Authorisation should be
Rupees One Lakh for each teleconi metro area except for J&K and
North-East where the entry fee should be Rupees Fifty thousand

(b) Entry Fee for Internet Category-B (VINQ Service Authorisation
should be Rupees Fifty thousand for each telecony metro area
except for J&K and North-East where the entry fee should be Rupees
Twenty five thousand.

[Para 338]

DoTo6s Vi Ramsnmendation No.4 .36

As per Annexure-B.
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Response of TRAI w. r . t. t hhe DoTOsNd¥i ews o
4.36

The inclusion of provisioning of private leased circuits and VPNs within its
service area by an ISP will broaden the scope of the authorisation and expand
the market size as well. Accordingly, the Authority considered it appropriate to
increase the entry fee to deter non-serious entrants. Consequently, the
Authority in its recommendation dated 18.09.2024 recommended an entry fee
of Rupees One lakh for each telecom/metro area and Rupees Fifty thousand
for Jammu & Kashmir and the North-East for Internet Category-B Service

Authorization.

| n view of t he reasons(s) gi ven above
recommendation No. 4.14,the Aut hority does not agree wi
proposal of Entry Fee for Internet Category -B Service Authorisation,

as given at Annexure -B and reiterates its earlier recommendations.

Recommendation  No. 4 .37

4.37 The Authority recommends the following :
(a) Entry Fee for Internet Category-A Service Authorisation should be
Rupees Twenty Lakh
(b) Entry Fee for Internet Category-A (VINQ Service Authorisation should be
Rupees Ten Lakh
[Para 340]

DoTo6s Vi Rammnmendation No.4 .37

As per Annexure-B
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52.

Response of TRAI w. r . t. the DoTb&ds NWi ews o0
4.37

I n view of the TRAI s response tahethe re
Aut hority does not agree with the DoTO0s
Internet Category -A Service Authorisation, as given at Annexure -B

and reiterates its earlier recommendations.

Recommendation  No. 4 .38

4.38 The Authority recommends that the Entry Fee for Internet Category-C
Service Authorisation and Internet Category-C (VINQ Service Authorisation
should be aVil6 .

[Para 342]

DoT6s Vi Remmnmendation No.4 .38

May not be accepted in view of the proposal at recommendation no. 4.14.

Response of TRAI wW. r . t . the DoTO&6sNdi ews o
4.38

TRAI 6s response to the recommendation No.
Accordingly, the Authority does not agree

reiterates its earlier recommendations.

Recommendation No. 4 .39

4.39 The Authority further recommends that for Internet Category A, B & Cand
Internet Category A, B & C (VNQ Service Authorisations, the Entry Fee should
be levied only at the time of entry and not at the time of renewal of the

authorisation.
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[Para 343]

DoTo6s Vi Ramasnmendation No.4 .39

Same as 433(b)

Response of TRAI w. r . t. t hhe DoTbO6s N¥i ews o0
4.39

The response of TRAI to para 4.33(b) of

kindly be seen.

Accordingly, the Authority does not agree

reiterates its earlier recommendations.

Recommendation  No. 4 .40

4.40 The Authority recommends the following.

(a)  For initial year, the amount of Bank Guarantee (BG should be as given

below:

Service Authorisation Amount of BG for the initial
year (Rs in lakh)

Internet Category-A

(National Area) %

Internet Category -B

(Telecom circle/Metro Area) d

Internet Category-C

(Sub-Circle) o1

Internet Category-A (VNQ

(National Area) !

Internet Category-B (VNQ 0.10
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(Telecom circle’Metro Area)
Internet Category-C (VNQ
(Sub-circle)

0.01

(b)  For the subsequent years, the amount of Bank Guarantee should be
higher of the initial year BG or 20 % of the estimated sum payable (of
authorisation fee for two quarters and other dues not otherwise
securitized) .

(c) The Bank Guarantee should be submitted to securitize the authorisation
fee and other dues not otherwise securitized, to cover the violation of
conditions of authorisation and to ensure the performance under
authorisation/regulations including compliance of instructions issued by
the Central Government/TRAI from time to time .

(d)  The Bank Guarantee should be subject to periodic review on six-monthly
basis by the Central Government

(e) The BG should be subject to the detailed provisions’ conditions that have
been included in the Financial Terms and Conditions for
Telecommunication (Main Service Authorisation) Rules

[Para 349]

DoTo6s Vi Rawsnmendation No.4 .40

(a) As per Annexure-B for Category-A and Category-B.
May not be accepted for Category-C in view of proposal at 4.14
(b-e) Same as 434 (b-e)

Response of TRAI wW. r . t . the DoTO6s Ndi ews o0
4.40 (a)

TRAI 6s Response t o recommendati ons No.
Accordingly, the Authority does not agree

reiterates its earlier recommendations.
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Response of TRAI w. r . t. the DoTb6sNdi ews o
4.40 (b) to (e)

TRAI &s response t o recomeleofdifzet TRAE 6 sNo .
recommendations may kindly be seen. Accordingly, the Authority

reiterates its earlier recommendations.

Recommendation  No. 4 .41

The Authority recommends that the Minimum equity and Minimum networth
requirements for Internet Category A, B & C Service Authorisation and Internet

(VINQ Category A, B & CService Authorisation should remain unchanged at Nil

[Para 354]
DoT & View s on Recommendation No. 4 .41
As per Annexure-B for Category-A and Category-B.
May not be accepted for Category-C in view of proposal at 4.14.
Response of TRAI w.pr.t. the DoTos N&¥iews o

4.41
TRAI 6s Response t o recommendati ons No.
Accordingly, the Authority does not agree

reiterates its earlier recommendations.

Recommendation  No. 4.42

4.42 The Authority recommends the following :
(a) The Entry Fee for Long Distance Service Authorisation should be Rupees

One crore.
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(b) The Entry Fee for Long Distance Service Authorisation should be levied
only at the time of entry and not at the time of renewal of the

authorisation.
[Para 362/

DoT6s Vi Remgnmendation No. 4.42

(a) As per Annexure-B
(b) Same as 433(b)

Response of TRAI w. r . t. t hhe DoTOsNdi ews o

4.42 (b)

TRAI 06s Response to recommendations No. 4.
Accordingly, the Authority does not agree

reiterates its earlier recommendations.

Recommendation  No. 4 .43

4.43 The Authority recommends the following:
(a) Entry Fee for Satellite-based Telecommunication Service Authorisation
should be Rupees Fifty lakh
(b) Entry fee for Satellite-based Telecommunication Service Authorisation
should be levied only at the time of entry and not at the time of renewal

of authorisation.
[Para 377]

DoTo6s Vi Ramsnmendation No.4 .43

May not be accepted in view of proposal at recommendation no. 4.6(a)

112



57.

Response of TRAI w. r . t. the DoTb6sNdi ews o

4.43

TRAI 6s Response to recommendations No. 4.
Accordingly, the Authority does not agree

reiterates its earlier recommendations.

Recommendation No. 4 .44

4.44  The Authority recommends the following .

(a) Entry fee for Long Distance Service )VNO Authorisation should be
Rupees Twenty five lakh.

(b) Entry fee for Satellite-based Telecommunication Service )VNO (
Authorisation should be Rupees Twelve lakh and fifty thousand,

(c) The Entry fee for Long Distance Service YNO an@l Satellite-based
Telecommunication Service) V' N OAythorisations should be levied only
at the time of entry and not at the time of renewal of authorisation .

[Para 379]

DoTo6s Vi Rawmnmendation No.4 .44

(a) As per Annexure-B
(b) May not be accepted in view of proposal at recommendation no 4.6(a)
(c) Same as 433(b) for Long Distance service (VNQO
May not be accepted for Satellite-based Telecommunication Service(VNQ

in view of proposal at recommendation no 4.6(a).

Response of TRAI wW. r . t . the DoTO6s Ndi ews o0

4.44 (b)

TRAI 0s Response t o recommendati ons No.

Accordingly, the Authority reiterates its earlier recommendations.
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Response of TRAI W .

r .t . t he DoTOb6s Noi

4.44(c)

AsregardsDoT 6 s vi ew on TRAlIad 4 .Relsdanse
No. 4.6(a) and 4.33(b) may kindly be seen. Accordingly, the Authority

reiterates its earlier recommendations.

Recommendation  No. 4 .45

4.45 The Authority recommends the following .

(a)  For the initial year, the amount of Bank Guarantee )BG shpuld be as

®)

given below:

t

Service authorisations

Recommended BG for the
initial year

(Rs in crore)

Long Distance Service

Authorisation

1.00

Satellite-based
Telecommunication Service

Authorisation

0.50

Long Distance (VNQ  Service

Authorisation

0.50

Satellite-based
Telecommunication (VNO

Service Authorisation

0.10

For the subsequent years, the amount of Bank Guarantee should be
higher of the initial year BG or 20  o%athe estimated sum payable (of

authorisation fee for two quarters and other dues not otherwise

securitizeqd).
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(c) The Bank Guarantee should be submitted to securitize the authorisation
fee and other dues not otherwise securitized, to cover the violation of
conditions of authorisation and to ensure the performance under
authorisation/regulations including compliance of instructions issued by
the Central Government/TRAI from time to time

(d)  The Bank Guarantee should be subject to periodic review on six-monthly
basis by Central Government .

(e) The BG should be subject to the detailed provisions/conditions that have
been included in the Financial Terms and Conditions for
Telecommunication (Main Service Authorisation) Rules .

[Para 390]

DoTo6s Vi Remanmendation No.4 .45

(a) As per Annexure-B for Long Distance service and Long Distance service
(VINO) authorisations .

May not be accepted for Satellite-based Telecommunication Service and
Satellite-based Telecommunication Service (VNO) authorisations in view of

proposal at recommendation no 4.6(a).

(b-e) Same as 434 (b-e)

Response of TRAI w.r.t. the DoTd&ds N&Wi ews o0
4.45 (a)
AsregardsDoT 6 s view of 4.45 (a), TRAI 6s Respo

4.14 may kindly be seen.

Accordingly, the Authority reiterates its earlier recommendations.

Response of TRAI w. r . t. t he DoTO6s NVi ews o0
4.45 (b) to (e)
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AsregardsDoT 6 s Vvi ew-eo)f, AT RIAI §(sb Response to r
4.34 may kindly be seen.

Accordingly, the Authority reiterates its earlier recommendations.

Recommendation  No. 4 .46

4.46 The Authority recommends the following Minimum Equity and Minimum
Networth requirements for Long Distance and Satellite Telecommunication

Service Authorisations

Service Authorisation Minimum Minimum
Equity Networth
(Rs in crore) (Rs in crore)

Long Distance Service Authorisation| 2.50 2.50

Satellite-based Telecommunication| 1.00 1.00

Service Authorisation

Long Distance (VNQ Service| 1.00 1.00

Authorisation

Satellite-based Telecommunication| 0.50 0.50

(VINQ Service Authorisation

[Para 397]

DoTo6s Vi Remsnmendation No.4 .46

As per Annexure-B for Long Distance service and Long Distance service(VNO)
authorisations .

May not be accepted for Satellite-based Telecommunication Service and
Satellite-based Telecommunication Service (VNO) authorisations in view of

proposal at recommendation no 4.6(a)
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Response of TRAI

w.r.t.the Do T6 s

V i thewRecoonmendation No.

4.46

As regards DoT 6 s

onithe Wecommendation No. 4 .

46, TRAI 06s

recommendations No. 4.14 may kindly be seen.

Accordingly, the Authority reiterates its earlier recommendations.

Recommendation

No. 4.47

4.47 The Authority recommends the following :

@)

The amount of Entry Fee should be as given below

Service Authorisations

Recommended Entry fee
(Rs in lakh)

Access Service

(Telecom circle /Metro Area)

50.00
(25 for NE & J&K)

Access Serviceg(VINO

(Telecom circle /Metro Area)

12.50
(6.25 for NE & J&K)

M2M WAN CategoryA
(National Area)

M2M WAN Category-B

(Telecom circle/Metro Area)

M2ZM WAN CategoryC
(Sub-circle)

M2M WAN CategoryA (VNQ
(National Area)

Nil

M2M WAN CategoryB (VNQO

(Telecom circle/Metro Area)

M2M WAN CategoryC (VNQ
(Sub-circle)

Access Service Category GJVNQ
(Sub-circle)
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(b) The Entry Fee for Access Service, Access ServicéVINO), Access Service
Category C (VNO) M2M WAN Service and M2M WAN Servicq VNO)
Authorisations should be levied at the time of entry and not at the time
of renewal in case of authorisation

[Para 3110]

DoTo6s Vi thavRecommendation No. 4.47

(a) As per Annexure-B for Access Service and Access Service(VNO)

authorisations .

As per Annexure-1ll for Access Service (Wireline)-VINO, with modlification to the
extentthat the service area for the Access Service/Wireline)-VINOauthorisation

shall be at Circle’Metro area only

May not be accepted for M2M WAN authorisations in view of proposal at

recommendation no. 4.6(a).

(b) Same as 433(b) for Access Service, AccessService (VNQ and Access

Service (Wireline)- VNO authorisations.

May not be accepted for M2M WAN authorisations in view of proposal at

recommendation no. 4.6 (a).

Response of TRAI w. r . t. t he DoTO6s NVi ews
4.47 (a)
AsregardsDoT6s view on para 4.47 (a), TRAI 0s

No. 4.6 (a) may kindly be seen. Accordingly, the Authority reiterates its

earlier recommendations.
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Response of TRAI w. r . t.

t

he DoTb6s Nwi ews

4.47(b)

AsregardsDoT 6 s vi ew on par a

4 .

47 (b)), TRAI

No. 4.6(a) and 4.33(b) may kindly be seen. Accordingly, the Authority

reiterates its earlier recommendations.

Recommendation  No. 4 .48

4.48 The Authority recommends the following :

(a) For the initial year, the amount of Bank Guarantee (BG should be as

given below:

Recommended BG
Service Authorisations for the initial year
(Rs In lakh)
Access Service 200
(National level)
Access Service(VNQ 20
(National level)
M2M WAN CategoryA
(National Area) %
M2M WAN CategoryB
(Telecom circle /Metro Area) d
MZ2M WAN Category-C
(Sub-circle) 010
M2M WAN CategoryA (VNQ
(National Area) !
M2ZM WAN CategoryB (VINO
(Telecom circle/Metro Areag) 010
M2M WAN CategoryC (VNQ 0.01
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®)

©

@

(e)

(Sub-circle)

Access Service Category GQVNQ
(Sub-circle)

0.2

For the subsequent years, the amount of Bank Guarantee should be
higher of the initial year BG or 20  o%ithe estimated sum payable (of
authorisation fee for two quarters and other dues not otherwise
securitizeq).

The Bank Guarantee should be submitted to securitize the authorisation
fee and other dues not otherwise securitized, to cover the violation of
conditions of authorisation and to ensure the performance under
authorisation/regulations including compliance of instructions issued by
the Central Government/TRAI from time to time

The Bank Guarantee should be subject to periodic review on six-monthly
basis by Central Government

The BG should be subject to the detailled provisions /conditions that
have been included in the Financial Terms and Conditions for
Telecommunication (Main Service Authorisatior) Rules .

[Para 3114]

DoT6s Vi Remanmendation No.4 .48

(a) As per Annexure-llll for Access Service and Access Service (VNO)

authorisations .

As per Annexure-lll for Access Service (Wireline)-VNQ with modification to the

extent that the service area for the Access Service (Wireline)-VINO authorisation

shall be at Circle/Metro area only

May not be accepted for M2M WAN authorisations in view of proposal at

recommendation no 4.6 (a).

(b-e) Same as 434(b-e)
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Response of TRAI w. r . t. the DoTb6s Ndi ews

4.48 (a)

AsregardsDoT6s view on para 4.48 (a), TRAI 06s
No. 4.6 (a) may kindly be seen. Accordingly, the Authority does not agree

with the DoTés proposal and reiterates

Response of TRAI w. r . t. t he DoTO6s Ndi ews

4.48 (b)

AsregardsDoT6s view on para 4.48 (b), TRAI

No. 4.34 may kindly be seen. Accordingly, the Authority reiterates its

earlier recommendations.

Recommendation  No. 4 .50

4.50 The Authority further recommends that the application processing fee

should be Rupees Ten thousand for the following Service Authorisations

@)
®)
©
(@
(e)

@

AccessService Authorisation and AccessService (VINQ Authorisation.

Internet Service Authorisationand Internet Service (VINOQ Authorisation .

Long Distance Service Authorisationand Long Distance Service (VNQ
Authorisation.
Satellite-based Telecommunication Service Authorisation and Satellite-
based telecommunication Service (VINQ Authorisation.
M2M WAN Service Authorisation and MZM WAN service (VNQO
Authorisation.
Access services Category C VNGervice Authorisation

[Para 3119/
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DoTo6s Vi Rewsnmendation No.4 .50

May be accepted for Access Service, Internet Service and Long Distance Service
(including VINQ) authorisations .

May be accepted for Access Service(Wireline)- VINO, with modification to the
extent that the service area for the Access Service (Wireline) - VNO
authorisation shall be at Circle/Metro area only.

May not be accepted for Satellite based Telecommunication service and M2M

WAN service in view of proposal at recommendation no 4.6(a).

Response of TRAI wW. r .t . t he DoTb&ds Ndi ews o
4.50
I n this regard, TRAI 0s Response to recomn

seen. Accordingly,t he Aut hority does not agree with

and reiterates its earlier recommendations.

Recommendation on 4 .51

4.51 The Authority recommends the following .

(a) The extant definitions of Gross Revenue (GR), Applicable Gross Revenue
(ApGR and Adjusted Gross Revenue (AGR for the existing Service
Authorisations should continue.

(b) Incase of merged/ clubbed/ new Service Authorisations, the definitions
should be aligned accordingly.

(c) The applicable definitions for GR, AGR and ApGR have been given under
the respective Service Authorisations

(d) The clarification dated 17.07.2023 issued by DoT regarding the
definitions of GR and AGR should be considered alongwith the applicable
definitions for GR, AGR and ApGR as have been given under the

respective Service Authorisations
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(e) Any further orders/instructions/clarifications on the definitions of Gross
Revenue, Applicable Gross Revenue and Adjusted Gross Revenue may
be issued by DoT after obtaining recommendations from TRAI.

[Para 3152/

DoT6s Vi Rewmamnmendationon4 .51

(a-d) May not be accepted May have uniform definition of GR, AbGR and AGR,

which would be common to all authorisations. attached as Annexure -C)

(e) May not be accepted

Response of TRAI wW. r . t . the DoTO6s oVi ews
4.51

DoT in its back reference to TRAI dated January 14, 2025, has inter alia stated
that:

ALiI ke the extant /' i censing framework,
definitions for each authorisation of Gross Revenue (GR), Applicable Gross
Revenue (ApGR) and Adjusted Gross Revenue (AGR). These definitions are
similar in principle across all authorisations with minor differences in drafting.
The Government is of the view that the definitions of Gross Revenue (GR),
Applicable Gross Revenue (APGR) and Adjusted Gross Revenue (AGR) may be
redrafted in a manner to make them uniform and common to all such
authorisations where Authorisation Fee is calculated as a share of AGR. This
would simplify and bring more transparency in the authorisation framework and
eliminate possibility of arbitrage, if any. The extant levies ie. License Fee and
Spectrum Usage Charges (SUC) would continue to be charged at existing rates.
The draft common definitions of GR, APGR and AGR are available at Annexure
Co
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The Authority notes that DoT while proposing common definition/ format for
GR/AGR has not provided any detailed justification or analysis citing the

necessity of this uniform definitions/ formats.

Further, in this regard, it is pertinent to highlight that the current GR/AGR
definitions and formats have been consistently followed by service providers in

preparation of the Statement of Revenue.

TRAI in its Recommendations dated 18.9.2024 marked a significant shift from
a licensing regime to an authorisation-specific framework. Consequently, to
enhance clarity in the reporting of revenue by service providers, the Authority

recommended distinct and comprehensive definitions tailored for each service
authorisation rather than a uniform definition applicable to all authorisations.

This approach aligns with the specific revenue items required to be disclosed
in the Statement of Revenue, ensuring greater transparency and adherence to

prevailing market practices.

Furthermore, in the 'Consultation Paper on the Framework of Service
Authorizations to be granted under the Telecommunication Act, 2023, issued
on July 11, 2024, issues concerning the definitions and formats of the
Statement of Revenue were raised separatdy for each service authorisation.
The issue related to uniform definitions/ formats were neither raised by DoT0 s
reference in this regard nor this was part of the consultation. Moreover, no
specific suggestions were received from stakeholders regarding unformity in
GR/AGR definitions and formats.

Further, the formats proposed by DoT in its back reference are primarily
bifurcated into wireless or wireline segments i.e. medium used for provision of

service rather than service specific/ authorisation specific formats.

The Authority is of the view that the existing service -specific definitions/

formats for GR/AGR are a wellestablished practice and are being followed by
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64.

the industry for more than a decade. Any alteration at this stage could lead to

ambiguity into the process. Further, the Authority further is of the opinion that

retaining the service-specific definitions will ensure clarity, consistency, and the

avoidance of ambiguity.

In light

of the above,

the Authority reiterates its

earlier

recommendations w.r.t. definitions of GR, ApGR, and AGR.

Recommendation

No. 4 .54

(a) For Service Authorisations with Nil  EnGy Fee, the Authority

recommends the Minimum Authorisation Fee should be as given below:

S Na | Service Authorisation Minimum Authorisation Fee
)Rs in thousand(
NSOs
1 M2M WAN CategoryA 300
(National Areg)
2 M2ZM WAN CategoryB 20
(Telecom circle /Metro Area)
3. M2ZM WAN CategoryC 2
(Sub-circle)
4. Internet Category-C 2
(Sub-circle)
VNO
1. M2ZM WAN CategoryA 150
(National Areg)
2. M2ZM WAN CategoryB 10
(Telecom circle /Metro Area)
3. M2ZM WAN CategoryC 1
(Sub-circle)
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4. Internet Category-C 1
(Sub-circle)
5. Access Service Category GVNQ 16.5

[Para 3158/

DoT6s Vi Rewmamnmendation No.4 .54

May not be accepted for M2M WAN authorisations in view of the proposal at
4.6(a)

May not be accepted for Internet Service Category-C in view of proposal at
4.14 .

May not be accepted for Access Service Category C(VINQ since, as per
Annexure-lll, Entry Fee for Access Service (Wireline) - VINO has been
recommended with modification to the extent that the service area for the

Access Service(Wireline) VINO authorisation shall be at CircleMetro area only .

Response of TRAI w.pr.t. the DoTOosN¥i ews
4.54
I n this regard, TRAI 6s response to the

may be referred to. Accordingly, the Authority reiterates its earlier

recommendations.

65. Recommendation No. 4 .55

4.55 The Authority recommends that at the time of renewal of Service
Authorisation, the Minimum Authorisation Fee should be equal to 10% of Entry

Fee of the respective authorised service and service area, initially paid
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DoTb6s Views on RecombBbendati on No. 4

May be accepted in principle with modification that minimum authorisation fee
should be equal to 30% of Entry fee.

Response of TRAI w. r . t. t he DoTb6s Noi ews
4.55

As per the prevailing practice and TRAI's recommendation dated 18.09.2024,
the authorisation fees is recommended to be levied as a percentage of Adjusted
Gross Revenue(AGR Following this approach, the entities with nil or low AGR
may end up paying no authorisation fee, potentially enabling non -serious
players to remain in the market. In order t o address this, financial safeguard
viz a minimum authorisation fee is imposed to ensure entities operate in the

market with a genuine commitment .

It is pertinent to note that other financial levies, such as entry fees, initial year
bank guarantees, and entry conditions like minimum equity and net worth

requirements, are already in place to deter non-serious participation.

Setting the minimum authorization fee at 30% of the entry fee would, in certain
cased) such as Unified Service Authorization, Access Service Authorization, ISP
Authorization, and PMRTS Authorization will result in an increase in the

minimum authorization fee compared to the existing minimum license fees.

The minimum authorisation fee equal to 30% of entry fees may also discourage

smaller operators with low AGR and thereby hinder competition in the sector.
In light of the above discussion, the Authority feels that at the time of renewal

of service authorisation, the minimum authorisation fee should be equal to 10 %

of Entry Fee of the respective authorised service and service area, initially paid.
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Accordingly, the Authority reiterates its earlier recommendations.

66. Recommendation on 4 .56

4.56 The Authority further recommends that for authorisations with il EnGy
Fee, the Minimum Authorisation Fee at the time of renewal of authorisation
should be as given at para 3.158 above

[Para 3162/

DoTo6s Vi Raewsnmendationon4 .56

May not be accepted in view of remarks in recommendation no 4.54.

Response of TRAIw.r.t Do TO6s Vi Rawsnmendationon4 .56

I n this regard, t herecdninériddtisnNo.4.6(pand41el t o t
may be referred to. Accordingly, the Authority reiterates its earlier

recommendations.

67. Recommendation No. 4 .57

4.57 The Authority recommends the following

Service Authorisations Application
processing fee
(in Rupees
PMRTS Authorisation(Telecom circle’ Metro Area) 10,000
Enterprise Communication Service Authorisation 10,000
MNP Service Authorisation Nil
IFMC Service Authorisation 50,000
PM-WANI Service Authorisation Nil
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Sale’ rent of international roaming SIM card authorisation 5,000
M2M, WLAN and WPAN Service Authorisation 5,000
Data Connectivity Between Air-To-Ground Service

10,000
Authorisation
CMRTS Authorisation 10,000
Captive FSS through VSATAuthorisation 10,000
CNPN Service Authorisation 50,000
Captive authorisations granted on case-to-case basis Nil

Do T06s s\wn Rewmommendation No.4 .57

May be accepted with modifications to the extent that application processing
fee to be kept uniform at Rs. 10 thousand (except Unified Service (1 lakh) and

PM-WANI- Nil, Captive authorisations granted on case-to-case basis Nil)

Response of TRAIw.rt. the Do T 6 s s\om thewRecommendation No.

4.57

ForIFMCand CNPNserviceaut hori zati ons, an applicatio
appropriate since these service authorisations are not subject to any other

financial condition such as entry fees, authorization fees, or bank guarantees,

nor do they have minimum net worth or equity req uirements. Setting the
application fee at a | evel greater- than

serious applicants to some extent.

For the authorisations viz. sale/rent of international roaming SIM cards, M2M,
WLAN and WPAN an application fee of 5,000 is considered reasonable given

the nature and limited scope of these services.

In view of the above, the Authority reiterates its earlier
recommendations

68. Recommendation No. 4 .58
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4.58 The Authority recommends the following :
(a) The amount of Entry Fee for the following Service Authorisations should

be as given below

Recommended Entry fee
(Rs in lakh)
PMRTS Service Authorisation 0.2

Service Authorisations

Enterprise Communication Service| Nil

Authorisation

CMRTS ServicAuthorisation Nil

Captive VSAT FSS Service Authorisation | 7.5

(b) The Entry Fee for PMRTS Service Authorisations, Enterprise

Communication Service Authorisations, CMRTS Service Authorisations

and Captive VSAT FSS Service Authorisation should be levied ahe time
of entry and not at the time of renewal .

[Para 3177]

DoTo6s Vi Rewmsnmendation No.4 .58

(a) As per Annexure-B
(b) Same as 433 (b)

Response of TRAI w.r.t. the D 0T 6s Vi ehw Reconmnmmendation No.

4.58 (b)

With respect of DoT0 s view on 4. 58(b), t he
recommendation No. 4.33(b) may be referred to. Accordingly, the Authority

reiterates its earlier recommendations.
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69. Recommendation No. 4 .59

4.59 The Authority recommends the following.

(a) For the initial year, the amount of Bank Guarantee (BG should be as
given below:
Service Authorisation Recommended BG for the
initial year (Rs in lakh)
PMRTS Service Authorisation 0.2

Enterprise Communication ServiceAuthorisation | 2

Captive VSAT FSS Service Authorisation 3

CMRTS Service Authorisation 0.2

®)

©

(@

(e)

@

The Bank Guarantee should be subject to periodic review on six-monthly
basis by DoT
In case of PMRTS Service Authorisation and EnterpriseCommunication
Service Authorisation, for the subsequent years, the amount of Bank
Guarantee should be higher of the initial year BG or 20  o%the
estimated sum payable (of authorisation fee for two quarters and other
aues not otherwise securitize).
For Captive VSAT FSS Service Authorisation, for the subsequent years,
the amount of BG shall be equivalent to 20  o%ethe estimated sum
payable annually towards authorisation fee .
For CMRTS Service Authorisation, for the subsequent years, the amount
of BG shall be equivalent to 20 o%the estimated sum payable (of
authorisation fee for two quarters and other dues not otherwise
securitizeqd).
The BG should be subject to the detailed provisions/conditions that have
been included in the Financial Conditions of the respective Service
Authorisations.

[Para 3179]
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DoTo6s Vi Rewsnmendation No.4 .59

(a) As per Annexure-B

(b-) Same as 434 (b-e)

Response of TRAI w. r . t. the DoT6sNdi ews o
4.59

With respect of DoT 6 s view -bh, 4t BO(TRAI 6s respo
recommendation No. 4.34(b-e) may kindly be seen. Accordingly, the

Authority reiterates its earlier recommendations.

70. Recommendation No. 4.62

4.62 The Authority recommends that in case of CMRTS Service Authorisation,
except for the agencies working for public service such as Police, Fire and
Government Security, all other types of authorised entities should pay annual

authorisation fee on the basis of the number of terminals deployed as follows :

For the first 3 years.
The Authorisation Fee for CMRTS systems should be Rupees Three hundred
per annum per terminal subject to a minimum of Rupees Five thousand per

annum per authorised service area.

For the remaining period of the authorisation :

The Authorisation Fee for CMRTS systems should be Rupees Three hundred
per annum per terminal subject to a minimum of Rupees Twenty five thousand
per annum per authorised service area.

[Para 3198]
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DoTo6s Vi Ramsnmendation No. 4.62

May be accepted with modlfications as below:

Currently, CMRTS license fee payment is in advance .e. 15 days before
beginning of quarter. Similar provisions are there in Captive VSAT also In case
of all other authorisations the payments schedule is 15 days after end of
quarter.

As these are captive authorisations and Bank guarantee is also taken from
them, it is suggested that the payment schedule be made in sync with other

authorisations.

Response of TRAI w. r .t . the DoT6sNdi ews o
4.62

Noted

Recommendation _No. 4 .64

4.64 The Authority recommends that the Statement of Revenue are required

to be submitted by the Authorised Entities, as per the revised Formats of

Statement of Revenue, specified under the respective Service Authorisations
[Para 3221]

DoT & View s on Recommendation No. 4 .64

May be accepted with modifications (attached as Annexure-C) .The format for
the Statement of Revenue applicable for NSOs may also be applicable for

PMRTS and Enterprise communication service authorisations
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72.

Response of TRAI w. r . t. the DoTb6s NwWi ews

4.64

TRAI 06s response to recommendations No.

the Authority reiterates its earlier recommendations.

Recommendation  No. 4 .65

4.65 The Authority recommends the following:
a) A uniform set of norms for the preparation of Statement of Revenue which
have been prescribed as under:
L. The norms for Main Service Authorisations have been prescribed
under the Financial Terms and Conditions of Telecommunication
(Main Service Authorisation) Rules
ii. The norms for PMRTS Service Authorisation and Enterprise
Communication Service Authorisation have been prescribed under
the Financial Conditions of respective Service Authorisations
[Para 3226]

DoTé& view on Recommendation No. 4 .65

May be accepted with modifications (attached as Annexure-C) .

Response of TRAI w.r.t. the D oT& view on Recommendation No. 4 .65

Noted

73. Recommendation No. 4 .67

4.67 The Authority is of the view that DoT may suitably frame the terms and
conditions related to security interest after obtaining the recommendations
from TRAI, If necessary.

[Para 3247]
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DoT& view on Recommendation No. 4 .67

May not be accepted.

Response of TRAI w.r.t. the D oT& view on Recommendation No. 4

.67

The Authority reiterates its earlier recommendations that DoT should
formulate the terms and conditions related to security interests in an
appropriate  manner. Furthermore, if required, DoT should seek
recommendations from TRAI before finalizing these terms an

conditions.
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Annexures

Annexure -1 . 1 : Refdrénce letter dated 21.06.2024
. A\

F.No.20-1350/2024 AS-I (Vol.-11)
Government of India
Ministry of Communications
Department of Telecommunications
(Access Service Division)
20-Ashoka Road, New Delhi-110001

Dated: 21.06.2024

Subject: Seeking recommendations of TRAI on terms and conditions, including fees or
charges, for authorisation to provide telecommunication services as per the
provisions of the Telecommunications Act 2023 - regarding

The Telecommunications Act, 2023 has been published in the Official Gazette of
India. It shall come into force on such date as the Central Government may, by notification
in the Official Gazette, appoint. Section 3(1)(a) of the Act provides for obtaining an
authorisation by any entity/person intending to provide telecommunication services,
subject to such terms and conditions, including fees or charges, as may be prescribed. A
background note on related aspects in this regard including relevant sections of the new
Act that may have bearing on the terms and conditions of authorisations is attached as
Annexure to this reference.

2. In this regard, under Section 11(1)(a) of the TRAI Act, 1997 (as amended), TRAI is
requested to provide its recommendations within 60 days of receipt of this reference on
terms and conditions, including fees or charges, for authorisation to provide
telecommunication services as per the provisions of the Telecommunications Act 2023.

3. This has the approval of the competent authority.
()

( f
4,\\6\’1’"’\
(Sanjeev Kuymar SHarma)
Deputy Director General (AS)

Phone: 23036918

To,
The Secretary
Telecom Regulatory Authority of India
7™ Floor, Tower-F,
World Trade Centre, Nauroji Nagar,
New Delhi: 110029
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Annexure
Background Note

1. Sectioq 3(1)(a) of the Telecommunications Act 2023 provides for obtaining an
autl.wnsatlon by any entity/person intending to provide telecommunication services,
subject to such terms and conditions, including fees or charges, as may be prescribed.

2. Section 59 of the Telecommunications Act 2023 provides for amendment to the
Telecom Regulatory Authority of India Act, 1997. It provides that “licensee” means an
horised enti idi ! e . S

cation services under the Telecommunications
W or registered for providing cable television network under the Cable Television
Networks (Regulation) Act, 1995 or any other Act for the time being in force.”

3. Currently the licensing and regulatory framework for different types of
telecommunication services is being governed as per the provisions of the Indian
Telegraph Act, 1885. The extant licenses/registrations are as follows :

i.  Access Service authorisation under Unified License (UL) and UL-Virtual
Network Operator (UL-VNO)
ii.  Internet Service authorisation under UL and UL-VNO
iii.  National Long Distance (NLD) Service authorisation under UL and UL-VNO
iv. International Long-Distance Service (1LD) Service authorisation under UL and
UL-VNO
v. Global Mobile Personal Communication by Satellite (GMPCS) Service
authorisation under UL and UL-VNO
vi. Public Mobile Radio Trunking Service (PMRTS) authorisation under UL and
UL-VNO
vii, Commercial VSAT CUG Service authorisation under UL and UL-VNO
viii.  Captive VSAT CUG authorisation (Standalone)
ix.  Audio Conferencing/ Audiotex/ Voice Mail Service authorisation under UL
x.  Machine to Machine (M2M) Service authorisation under UL and UL-VNO
xi.  M2M Service Provider registration
xii.  WPAN/WLAN Connectivity Providers Registration
xiii.  Resale of IPLC Service authorisation under UL-VNO
xiv.  Access Service Category-B authorisation under UL-VNO
xv.  CNPN Authorisation
xvi.  CMRTS Authorisation
xvii.  Rules for In-Flight and Maritime Connectivity (IFMC) permission
xviii.  IP-1 Registration
xix.  NOC for sale/rent of International Roaming SIM Cards
xx. Mobile Number Portability (MNP) service license
xxi.  PM WANI service registration
xxil.  Captive Authorisations (on case-to-case basis)

4. Section 3(2) of the Telecommunications Act 2023 provides for different terms and
conditions of authorisation for different types of telecommunication services.

5. Section 3(5) of the Telecommunications Act 2023 provides that any authorised entity
may undertake any merger, demerger or acquisition, or other forms of restructuring,
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subject to any law for the time be‘ng in force and any authorised entity that emerges
pursuant to such process, shall camply with the terms and conditions, including fees
and charges, applicable to the ortginal authorised entity, and such other terms and

conditions, as may be prescribed. |

. Section 3(6) of the Telecommunications Act 2023 provides that a !icencc, registration,

permission, by whatever name c?lled, granted prior to the appointed day upder the
Indian Telegraph Act, 1885, in respect of provision of telecommunication services shail
be entitled to continue to operate under the terms and conditions and for the duration
as specified under such licence or registration or permission, or to migrate to such
terms and conditions of the relevant authorisation, as may be prescribed.

. Many other Sections of the Teleclommunications Act 2023 may have, either direct or

indirect, linkages with the terms and conditions of the authorisation for providing
telecommunication services. S:Jne of these Sections of the Telecommunications Act
2023 are 410 9,19 to 24, 28 to0 42, 44, 45, 49, and 55. Many terms and conditions of the
extant licensing and regulatory framework relates to different Sections of the
Telecommunications Act 2023. Further, some of the terms and conditions will be
required to be amended /incorpArated in light of certain new provisions in this Actand
policy/Act in related sectors such as Space. The possibility of reducing the number of
authorisations and simplification/merger/rationalization of the terms and conditions
to improve Ease of Doing Busint?ss, may also be examined.
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Annexure -1 . 2 : DoT6s back reference dated 14.

F. No. 20-1350/2024 AS-1 (Vol.-11I) j
Government of India : :
Ministry of Communications
Department of Telecommunications
(Licensing Policy Wing)
20-Ashoka Road, New Delhi-110001

Dated: 14.01.2025

Subject: Back reference on TRAI recommendations dated 18.09.2024 on 'the
Framework for Service Aulhorisations to be granted under the
Telecommunications Act, 2023'

This is in reference to the TRAI recommendations dated 18.09.2024 on 'the
Framework for Service Authorisations to be granted under the Telecommunications Act,
2023",

2s The recommendations of TRAI on "the Framework for Service Authorisations to
be Granted Under the Telecommunications Act, 2023" have been considered in the
Government and the prima-facie conclusion in respect of each recommendation are given
at Annexure-A. A note on rationale for either not accepting a recommendation or need
for modification of a recommendation is attached at Annexure-L

3: As per Section 11(1) of the TRAI Act, 1997 (as amended), such recommendations
dated 18.09.2024 on 'the Framework for Service Authorisations to be granted under the
Telecommunications Act, 2023’, where the Government has reached a prima-facie
conclusion that these recommendations may not be accepted or needs modification, are
being referred back to TRAI for its reconsideration. TRAI is requested to provide its
recommendations within 15 days of receipt of this back reference.

4. This has the approval of the competent authority.

Deputy Director General (Licensing Policy)
Phone: 23036836

To,

The Secretary

Telecom Regulatory Authority of India
7t Floor, Tower-F,

World Trade Centre, Nauroji Nagar,
New Delhi: 110029

139



@3,

e geEIrG

Annexure-{

Rationale for either not accepting a recommendation or need for modification ofa

i,

iii,

recommendation

As per the provisions of the Telecommunications Act 2023, the structure and
details of the Rules shall be finalized by the Government. The terms and conditions
for telecommunication service authorisations, as recommended by TRAIL, may be
modified to the extent as required to harmonise the same with extant
licensing/authorisation framework and convert the terms and conditions into
Rules. :

TRAlI has recommended a separate authorisation for satellite-based

telecommunication services, While the other niche authorisations, such as Access

Service, Internet Service, Long Distance Service etc. under the Main Service

authorizations category, recommended by TRAL are based on distinct
telecommunication services, whereas satellite-based telecommunication services

authorization is based on a technology/ type of media. To enable technology
neutral and future ready service authorisation regime, the Government is of the

view that instead of having separate authorisation for satellite-based

telecommunication services, the use of satellite technology/ media may be

permitted to each type of authorised entity under the Main Service Authorisations -
category. The technology specific conditions specific to satellite-based

telecommunication services (GMPCS and VSAT), as recommended by TRAI, may
be included as additional conditions in the common conditions of Main Service

Authorisations. Further, for authorised entities intending to use satellite

technology to provision any type of telecommunication service, as per the extant

practice, separate permission under the authorization would be required to be

obtained by the concerned authorised entity. )

TRAI has recommended a separate authorisation for M2M WAN services. It is

recommended by TRAI for a specific use of telecommunications. M2M services are

a type of use case for the Access Services or Internet Services, therefore, the

Government js of the view that instead of having separate authorisation for M2M

WAN services under Main Service Authorisations category, the relevant
conditions specific to M2M WAN service, as recommended by TRAI, may be

included in the common conditions of Main Service Authorisations. The

authorized entities having Unified Service, Access Service or Internet Service

authorization would be able to provide the M2M service using their
telecommunication networks. Also, keeping in view the growing use of [oT

devices, which are a type of M2M devices, the Government is of the view that M2M
services by means of the wireless networks established using assignment exempt

spectrum (like Low Power Wide Area Network) may also be allowed under the

Internet Service authorisation.

v
.
Py 3
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iv.

- vii,

Accordingly, the Government is of the view that after notification of the new
authorisation framework under the Act, four types of telecommunication service
authorisations under Main Service Authorisations category i.e. Unified Service
Authorisation, Access Service Authorisation, Internet Service Authorisation and
Long Distance Service Authorisation may remain for providing these distinct
telecommunication services. ’

Presently, for Internet Service, the service area of a license/ authorisation can be
at level of National, Circle/ Metro, or Secondary Switching Area (SSA); and for
Wireline Access Service (Access Service Category-B VNO), the service area can be

- at level of District, The Government is of the view that, henceforth, the SSA/

District level authorisations category may be discontinued and new authorisation
may be granted only at level of Telecom Circle/Metro level (Category-B) and
National level (Category-A). This would expand service area for smaller service
providers without commensurate increase in compliance obligations or entry
barriers so that their contribution towards proliferation of telecommunication

- services in the country may be increased. This would also reduce adminisirative

cost for such authorized entities as they would be required to maintain single

" record and submit single compliances for Telecom Circle/Metro service area

instead of multiple compliances for each SSA/District. Further, in order to ensure
the wider participation, the terms & conditions relating to fees & charges and
eligibility of applicants for Telecom Circle/Metro level authorisations are
proposed to be rationalized. The details of such rationalisation are available at
Annexure-B. '

Like the extant licensing framework, TRAI has recommended separate definitions
for each authorisation of Gross Revenue (GR), Applicable Gross Revenue (ApGR)
and Adjusted Gross Revenue (AGR). These definitions are similar in principle
across-all authorisations with minor differences in drafting, The Government is of
the view that the definitions of Gross Revenue (GR), Applicable Gross Revenue
(ApGR) and Adjusted Gross Revenue (AGR) may be redrafted in a manner to make

.them uniform and common to all such authorisations where Authorisation Fee is
.calculated as a share of AGR. This would simplify and bring more transparency in

the authorisation framework and eliminate possibility of arbitrage, if any. The

*. extant levies i.e. License Fee and Spectrum Usage Charges (SUC) would continue
- to be charged at existing rates. The draft common definitions of GR, ApGR and AGR

are available at Annexure-C. :

For different types of authorizations, TRAI has recommended Entry Fee, Bank
Guarantee, Minimum Equity, and Minimum Networth requirements. The

- Department propose to rationalise the Entry Fee, Bank Guarantees, Minimum

Equity and Minimum Networth requirements for some of the authorizations to
reduce entry barriers and have proportionate financial compliances. The details
of such rationalisations are available at Annexure-B. Further, the Government is
of the view that Application Processing Fee may be kept uniform at Rs. Ten
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viii,

ix.

X

Xii.

thousand for all authorisations except Unified Service Authorisation which may
be kept at Rs. One lakh, and for PM WANI & Captive authorisation (case-to-case
basis) it may be kept at Zero. The details of existing and proposed Application
Processing Fee are available at Annexure-D.

In view of the rationalised Entry Fee, the Government is of the view that the
minimum authorisation fee, which is currently 10% of the Entry Fee, may be
revised to 30% of the Entry Fee., '

TRAI has recommended that the sharing of core network elements shall not be
done if the number of independent core networks held by the licensees for the
concerned telecommunication service is reduced to less than two by such sharing.
The Government is of the view that this recommendation may be accepted with
modifications to the extent that a prior approval of the Central Government shail
be required for sharing of the core network. Further, to implement this
recommendation, TRAI is requested to recommend the definition of the core
network for each type of telecommunication network.

TRAI has recommended that the Central Government may take up the issue with

‘the concerned security agencies and may explore a mechanism to suitably

compensate the service providers towards fulfilling the additional security related
requirements. The Government is of the view that this recommendation may not
be accepted as security related requirements are integral to the authorisation for
provisioning of telecommunication services & accordingly, these are part of
operational expenditure of the service providers.

TRAI has recommended that the CMRTS Authorised Entity should be permitted to
have connectivity with PSTN/ PLMN subject to the certain conditions. In this
regard, the Government is of the view that this recommendation may not be
accepted as this is captive authorization and connectivity with PSTN/PLMN is not
permitted in existing regime also.

TRAI has recommended that the authorised entities should be permitted to take
telecommunication network resources on-lease or hire from cloud service
providers, which are either empaneled by the Ministry of Electronics and
Information Technology (MeitY), Government of India as cloud service providers,
or are authorised under Section 3(1) of the Telecommunications Act, 2023. The
Government is of the view that this recommendation may be accepted with
modifications to the extent that the entities authorised to provide
telecommunication services may obtain telecommunication network resources on
lease or hire from cloud service providers (CSPs) which are authorised under
section 3(1) of the Telecommunications Act 2023, only. Permission to take
telecommunication network resources on lease or hire from cloud service
providers, which are empanelled by the Ministry of Electronics and Information
Technology (MeitY) for government use, may not be accepted because the terms
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xiii.

Xiv.

EERLTSVITT S

and conditions to be followed by cloud service providers for empanelment with
MeitY and for authorization under section 3[1) of the T elecommumcatlons Act
2023, may not be the same.

TRAI has recommended that a- case-to-case captive authorisation may be
introduced. This captive authorisation would be customised on case-to-case basis
for meeting the emergent requirements. However, in slight variance of the
relevant TRAI recommendation, the Government is of the view that this type of
authorisation could be issued to Government organisations and agencies as well
as to other entities in public interest-or in the interest of national security. 2

TRAI may examine the possmxhty of ‘Categormng all Capnve authorlzanons under
a single, technology-neutral framework, :

A common condition, recommended by TRAI in the Maln Semce Authorisation

*, framework, is reproduced below:

“4(2). No entry fee shall be levied at the time of renewal of Authorisation. However,
the Authorised Entity may have to pay a nommal fee, as notified by the Central
Government, at the time of renewal.”

As per recommendation 4.33(b) no entry fee has to be levied at the time of
renewal, however, in the common condition 4(2) in main service authorisation, it
is proposed to pay a nominal fee by the authorised entities, which is contradicting
the recommendation 4.33(b).

Further, presently at the time of renewal the fee equivalent to entry fee is required
to be paid by applicant. What is the amount of nominal fee to be charged?
This inconisistency in respect of a nominal fee needsto be clarified by TRAL
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Annexure-A

View of the Department of Telecommunications (DoT} on TRAI Recommendations dated 18.09.2024 on the
“Framework for Sexvice Authorisations to be Granted Under the Telecommunications Act, 2023"

TRAI Recommendations

View of the DoT

4,1 The Authority recommends that- )

(@) The Central Government should grant Service Authorisation
under section 3(1) of the Telecoinmunications Act, 2023 instead
of entering into an agreement with the entity.

(b) For any change(s) in the terms- and conditions of the
Authorisation, except for the reason of the interest of the security
of the State, the Central Government should seek TRAI's
recommendations.

[Para 2.26]

(a) May be accepted

(b) May not be accepted as the changes in the terms and
conditions of the authorisation shall be carried out as per
the provisions of the applicable Jaws (TRAI Act 1997 and
Telecommunication Act 2023).

The Authority recommends that the service authorisations to be granted
under Section 3(1)(a) of the Telecommunications Act, 2023 should be
organized in the following manner:

(@) Main service authorisations
(b) Auxiliary service authorisations
(c) Captive service authorisations

May be accepted in principle. As per the provisions of the
Telecommunications Act 2023, the structure of the Rules

| shall be finalized by the Government.

anwes
st

[Para 2.65]

4.3 The Authority recommends that in respect of each main service
authorisation, there should be an option for obtaining the authorisation
for the provision of service as a Virtual Network Operator (VNO).

"|'para 2.66]

May be accepted with the proposed changes in the Main
Service Authorisation framework.

~

4.4 The Authority recommends that the Rules under Section 3(1)(a) of the
Telecommunications Act, 2023 should be oxganized in the manner given

below:
(a) Telecommunications (Grant of Service Authorisations) Rules
(b) Telecommunications (Main Service Authorisations) Rules
(6)  Separate rules for each auxiliary service authorisation
(d) Separate rules for each captive service authorisation
[Para 2.67}

As per the provisions of the Telecommunications Act
2023, the structure of the Rules shall be finalized by the
Government. '

4.5 The Authority recomﬁends that-

(a) The Telecommunications (Grant of Service Authorisations) Rules
should contain the terms and conditions for the grant of various
service 3(1)(a) of the
Telecommunications Act, 2023, In this regard, the Authority
recommends the terms and conditions which should be included in the

authorisations under Section

Telecommunications (Grant of Service Authorisations) Rules,

enclosed as Annexure-2.2.

(a) As per the provisions of the Telecommunications Act
2023, the details of the Rules shall be finalized by the
Government. The terms and conditions for grant of
service authorisations may be accepted in principle and
harmonise the same with the proposed authorisation
framework. o
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(b} Each service authorisation to be granted by the Central Government

©

under Section 3(1)(a) of the Telecommunications Act, 2023 should be
in the form of an authorisation documené, containing the essential
elements Aof the service auﬁoﬁsaﬁon. . The format for the
authorisation document is included in Annexure-2.1.

The detailed terms and conditions should be prescribed through the
rules notified under Section 3(1)(a) of the Telecommunications Act,
2023.

[Para 2.68]

(b) May be accepted
modifications. Annexure-E

in principle with slight

(c) May be accepted

4.6 The Authority recommends that -

@ -

the Telecommunications (Main Service Authorisations) Rules should
cover the terms and conditions for providing services under the main
authorisations, such as access service, internet service, long distance
service, satellite-based telecommunication service, M2M WAN service

ete.

(a) As per the provisions of the Telecommunications Act
2023, the details of the Rules shall be finalized by the
Government.

Main Service Authorisaticns may contain unified service,
access service, internet service, and long distance service
authorisations.

To ensure that the satellite (including Non-Terrestrial
Networlt (NTN)) technology could be used to provision
each type of telecommunication service, to eliminate
possibility of arbitrage and taking care for technological
developments relating to heterogeneous networks,
instead of having separate authorisation for satellite
based telecommunication services under the Main
Service. Authorisation framework, the conditions

Cigteen

rrrier

%
el

(b)

The service authorisationé under the category of main service
authorisations, should bé granted in the role of Network Service
Operator (NSO) or Virtual Network Operator (VNO), based on the
request of the applicant. The service authorisation gn;anted in the role
of NSO should authorise the entity to deploy a full-scale networkas well
as to provide services as per the scope of the service authorisation. On

the other hand, the service authorisation granted in the role of VYNO

recommended for satellite based telecommunication
service authorization (GMPCS and VSAT separately) may
be made part of common conditions, over & above the
specific conditions of each authorisation (ie. Unified
Service, Access Service, Internet Service and Long
Distance Service). Further, for using satellite technology,
specific permissions would be required, as applicable.

Also, instead of having separate authorisation for M2M
WAN services under the Main Service Authorisation
framework, the conditions recommended for M2M WAN
service authorization may be part of common conditions,’
over & above the specific conditions of each
authorisation. Also, M2M service using assignment
exempt spectrum (like LPWAN) may be allowed under
Internet Service authorisation. Removing this will also
avoid confusion due to similar titles in main & Auxiliary
services.

(b) May be accepted

4

145




13
v

R T

B A S b

4

B

()

@

should authorise the entity to provide services as per the scope of the
service authorisation by using the network services of its parent NSO.
While granting a service authorisation to an entity in the role of VNO,
the word VNO should be inserted within the name of service
authorisation. On the other hand, while granting a service
authorisation to an entity in the role of NSO, the name of the service
authorisation should remain unchanged.

There should be specific terms and conditions to be applicable on the
VNOs under each main service authorisation, which should be made
applicable over and above the terms and conditions of the service
authorisation. In this regard, the Authority recommends the terms and
conditions which should be included in the Telecommunications (Main
Service Authorisations) Rules, as enclosed as Annexure-2.3.

[Para 2.69]

(c) May be accepted

(d) May be accepted in principle with modifications to the
extent as required to harmonise the same with extant
licensing/authorisation framework and convert the
terms and conditions into Rules.

In addition, the minimum authorisation fee may be
revised to 30% of the entry fee.

The Authority r d

Authorisation, a separate rule containing the terms and conditions for the

that in respect of each auxiliary service
provision of respective auxiliary services such as PMRTS, M2M and
WLAN/ WPAN connectivity service, IFMC, etc. should be formulated. In this
regard, the Authority recommends the terms and conditions which should

be included in the respective rules for the provision of auxiliary services,

As per the provisions of the Telecommunications Act
2023, the structure and details of the Rules shall be
finalized by the Government. The T&C for auxiliary
service authorisations may be accepted in principle with
modifications to the extent as required to harmonise the
same with extant licensing/authorisation framework and
convert the terms and conditions into Rules.

as enclosed as Annexure-2.4.1 to 2.4.8.

[Para 2.70] The PM-WANI PDOA and PM-WANI App Service
authorisations may be combined into a single
authorisation.

The eligibility conditions for IFMC service authorisation
may be adapted as per the existing Flight and Maritime
Connectivity Rules 2018, after incdrporating the changes
in types of service authorisations.

4.8 The Authority r ds that in respect of each captive service | Asper the provisions of the Telecommunications Act 2023, the

Authorisation, a separate rule containing the terms and conditions for the shucture:and detalls of the R.ules Sh?" be ﬁ"a_uz efj by the
Government. The T&C for captive service authorisations may

provision of respective captive services such as CMRTS, CNPN, Captive | be accepted in principle with modifications to the extent as

VSAT CUG etc. should be formulated. In this regard, the Authority |Feduired to harmonise the same with —extant
licensing/authorisation framework and convert the terms and

recommends the terms and conditions which should be included in the | conditions into Rules.

respective rules for the provision of captive services, as enclosed as Further, possibility of categorizing all captive authorisations

Annexure-2.5.1 to 2.5.4. under a single technology neutral framework may be

[Para 2.71] examined by TRAL

4,9 The Central Government may issue instructions/ directions/ orders/ | Noted.
guidelines under the Rules notified under the Telecommunications Act,
2023.
[Para 2.72}
4.10 The Authority recommends that any person may, without a service | Already exempted under Rule 472 of Indian Telegraph

authorisation, establish, operate, maintain, or expand telecommunication

Rules and as per the Telecommunications Act 2023,
under section 3(4).
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network (not being a wireless telecommunication network) within the
limits of a single building, compound or estate, provided that no .part of

* . such telecommunication network should pass over or under a publicroad.
[Para 2.73]

4.11
@)

®)

The Authority recommends that-

An authorised entity should not be permitted to hold more than one

. service authorisation for a given telecommunication service in a

given service area issued under Section 3(1)(a) of the
Telecommunications Act, 2023. .

Further, in case an authorised entity, which already holds a service
authorisation in a service area under the Telecommunications Act,
2023 or a license under the Indian Telegraph Act, 1585, decides to
qbtain another service authorisation, whose scope of service and
service area(s) includes the scope of service and séljvice area(s)
under the service authorisation/ license already held by such entity,
in entirety, then such service authorisation/ license already held by
the authorised eﬁﬁty should be treated as subsumed in the new
service authorisation and it should cease to exist,

[Para 2.75]

(a) May be accepted”

(b) May be accepted

for a single auti

services

isation for t vision of end-to-end te)

4,13 The Authority recommends that-

(a)

(b)

©

In addition to the service specific authorisations, a Unified Service
authorisation should be introduced with the National level service

() May be accepted with the changes in the Main Service
Authorisation framework in view of proposal at

T 1d 5

lude the

dation no. 4.6(a).

Frece

area. The scope of Unified Service authorisation
provision of main telecommunication services namely, Access
Service, Internet Servicn; Long Distance Service, Satellite-based
Telecommunication Service, and M2M WAN Service. '

An authorised entity holding the Unified Service authorisation
should have complete flexibility to carry its own traffic within its
service area i.e. at National level.

The Unified Service authorised entity ;sl:ould be permitted to-

(i) Deploy any of its equipment anywhere in India. However,
authorised - entity
provisioning of lawful interception and monijtoring facilities

should make arrangements for
in the respective State/ Union Territories for mee;ing the
specified security conditions. Similarly, the connectivity to
disaster management platform and PSAP should remail_l at
the State/ UT Level, _

Interconnect with other eligible authorised entities for
handing/ taking over the PSTN, PLMN and GMPCS teléphony

(i)

(b) May be accepted

(c) (i) May be accepted

(c) (ii) May be accepted
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interconuectioh(s), as specified im the TRAT's
. interconnection regulations. : o

“'(iii) At this stage, the assignment of access spectrum, backhaul
spectrum and numbering resource should ct;ntinue to be
assigned at the Telecom Circle/ Metro level. '

The rec

Service authorisation are av.:

dations w.r.t. fi I conditions for Unified

(iv)

inthe section

of these recommendations.

(d) The detailed terms and conditions for Unified service authorisation
to be included in the Telecommunications (Main Service
Authorisations) Rules, are enclosed as Annexure-2.3.

{(e) To reap full-scale beneﬁtsA of Unified Service authorisation, the
Authority recommends that the Central Government should enable
aroadmap for havinga truly single pan-India network for prbvi ding
all types of telecommunication services. The roadmap should
provide a glide path leading to financial accounting and reporting,

of

g ing resources, assignment of spectrum at a

National level for Unified Service authorised entity.
[Para 2.104]

traffic at any mutually agreed location, failing which, the
interconnection should take pléce at the point of

(<) (iii) May be'accepted

&

(c) (iv) Noted -

(d) May be accepted in principle with modifications to the |
extent as requi_red to harmonise the same ‘with specific
types of service authorisation frameworkand convert the
terms and conditions into Rules..

(e) May be accepted in principle.

i
B et 1

-~

RPN e

<
]

ey

& Need for enhancing the scope under the Internet Service Authorisation

.13 The Authority recommends that the scope of Internet Service
‘ authorisation under the Telecommunications Act, 2023 should also
) _include the provision of Domestic Leased Circuits (DLCs)/ Virtual Private
: -Networks (VPN&). In other words, an authorised entity, having an

authorisation to provide Internet Service under the Telecommunications

¥ Act, 2023 should be permitted to also provide Domestic Leased Circuits
. (DLCs)/ Virtual Private Networks (VPNs). ‘
| [Para 2.116]

May be accepted.

A separate reference for regulation of VPNs vide letter
No. DS-16/20/2024-DS-11 dated 20.06.2024 has already
been sent to TRAL Accordingly, to avoid the confusion,
the term VPN is suggested to be dropped here.

4.14 The Authority recommends that
(a) The Service Area for Category-C authorisation shall be at ‘Sitb-circle’
level.
. (b) A ‘Sub-circle’ should comprise of up to four (4) revenue districts
within a Telecom Circle/ Metro area.
White applying for the service authorisation, the applicant entity

(c).

should have the flexibility to provide details of one or more (up to 4)
districts in a Telecom Circle/ Metro and during the currency of the
authorisation, the authorised entity can expand in more (up to 4)
districts in the relevant Telecom Circle/ Metro after giving a prior

intimation to the Central Government.

(a-d) May not be accepted

Authorisations may be kept at National area and
circle/metro service areas only.

In order to ensure the wider participation, the T&C
relating to entry fee, banl guarantee and eligibility of
applicants for circle/metro level authorisations are
proposed to be rationalized as per details given in
Annexure-B.

10
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* (d) In case the Authorised Entity intends to provide services in more
) . than four districts (sub-circle) in a Telecom Circle/ Metro Area, it
should obtain Category-B Authorisation for that Telecom Circle/
Metro area.
[Para 2.119]

authorisatio;

4.15 The Authority recommends the following:

(a) The scope of the extant NLD service and ILD service authorisations
should be merged into a single Long Distance Service Authorisation.

(b) The scope of Long Distance service Authorisation should include
establishment of Cable Landing Station (CLS) for submarine cable for
both national and international long-distance services.

() The detailed terms and conditions for the Long Distance Service
Authorisation have been included in the terms and conditions for
Telecommunications (Main Service Authorisations) Rules placed at
Annexure-2.3.

[Para 2.143]

(a) May be accepted .

(b) May be accepted. Further, the scope of Long Distance
(LD) service authorisation may include establishment of
International gateways for all types of telecommunication
services using submarine, terrestrial and satellite/Non-
Terrestrial Network (NTN) connectivity.

{c) May be accepted in principle with modifications to.the

terms and conditions into Rules.

extent as required to harmonise the same with extant )
licensing/authorisation. framework and convert the |.

11

O

Y416 The Authority recommends the following:,

(a) The scope of the extant GMPCS service authorization and Commercial
VSAT CUG Service authorization should be merged into a single
authorisation namely Satellite-based Telecommunication Service
authorisation under the Telecommunications Act, 2023.
The scope of the Satellite-l d Tel

authorisation should include both GMPCS and VSAT based FSS. The
Authorised Entity may choose to provide any or all the services

tion Service

®

L

permitted under the scope of Satellite-based Telecommunication
Service authorisation.

The Authorised Entity should be permitted to provide internet service
through GMPCS as well as VSAT based FSS. There should be no need to

obtain internet service authorisation separately. However, in case the

©

Authorised Entity provides Internet Services, all the conditions for the

provision of Internet services applicable on Intermet Service

authorised entities shall have to be fulfilled by the Authorised Entity.
(d) The Authorised Entity should be permitted to use its Satellite Earth
Station Gateway established fn India for providing service in foreign
countries after obtaining permission from the Central Government.

{a-c) May not be accepted. The terms and conditions for
GMPCS and VSAT systems/networks, to be established

for MSS and FSS, as the case may be, may be included ina
separate chapter of the common T&C of the Main Service
Authorisation framework. This would enable the optimal
use "of satellite/Non-Terrestrial Network “(NTN)
systems/networks for providing all types of
telecommunication services as envisaged under the main
Service Authorisation framework.

The provisioning of internet services and leased circuits
through VSAT and ESIM (Earth Station in Motion)
terminals, would be permitted under internet service
authorisation.

The provisioning of all types of MSS and FSS, including
voice and non-voice messages, data services using GMPCS
systems and terminals, VSAT and ESIM (Earth Station in
Mation) terminals, would be permitted under the scope
of access service and unified service authorisations. In
this manner, the recommendation 4.18(a) will also get
implemented without any inconsistencies in the terms
and conditions.

(d) May be accepted in principle. Out of the four
authorizations i.e. Unified Service (US), Access Service
(AS), Internet Service (IS), and Long Distance (LD), where
use of satellite technology is permitted, authorised

149




150



